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LOK SABHA DEBATES 
=============================================================================~ ------ - .. ---

LOKSABHA 

1Ueaday, December 05, 2000IAgrahayana 14, 1922 (Saka) 

The Lok Sabha met at Three Minutes past Eleven of the Clock 

[MR. SPEAKER in the Chaitj 

.... (Interruptions) 

[Translation] 

KUNWAR AKHILESH SINGH (MAHARAJGANJ, UP) : 
Mr. Speaker Sir, on 6 December 1992, in Ayodhya (Interrup-
tions) 

MR. SPEAKER : Not now, we all discuss Zero Hour. 

(English] 

There is a Delegation from the Parliament of the Re-
public of Kazakhastan. 

... (Interruptions) 

[Translation] 

KUNWAR AKHILESH SINGH : Mr. Speaker, Sir, we 
welcome the foreign delegation. Please allow me to speak 
after the welcome and introduction of the Delegation ... {lnte-
rruplions) 

11.04 hrs. 

{English] 

WELCOME TO THE PARLIAMENTARY DELEGATION 
FROM KAZAKHASTAN 

MR. SPEAKER: Hon. Members, we welcome His Ex-
cellency Mr. Zharmakhan Tuyakbai, Chairman of the Majilis 
of the Parliament of the Republic of Kazakhastan and other 
Members of the Kazakh Parliamentary Delegation. 

They came to India on 4th December, 2000. They are 
now seated in the Special Box. We wish them a very pleas-
ant stay in India. 

11.05 hrs. 

ORAL ANSWERS TO QUESTIONS 

{English} 

Rourkel. Steel Plant 

+ 
*221. SHRI TRILOCHAN KANUNGO: 

SHRIBHARTRUHARIMAHTAB: 

Will the Minister of STEEL be pleased to 
state: 

(a) whether the Rourkela Steel Plant (RSP) is in-
curring huge losses even after modernisation; 

(b) if so, the facts in this regard; 

(c) whether the production target has been 
achieved after modernisation of the Plant; 

(d) if so, the details thereof during each of the last 
three years; 

(e) if not, the reasons therefor; 

(') the production target set for the next three 
years; and 

(g) the steps taken to achieve the target in RSP 
and make it a profit making unit ? 

THE MINISTER OF STATE OF THE: MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY> : (a> to (g) A 
statement is laid on the Table of the House. 

Statement 

(a) and (b) The modernisation of Rourkela Steel Plant 
(RSP) was completed in November, 1999. RSP incurred a 
net loss of Rs. 704 crores in 1999-2000. 

(c) and (d) The targets for production of saleable steel 
and achievement during the last three years are as follows:-

(Unit: MilJion Tonnes) 

Item Target Achievement 

1997-98 1.24 1.18 

1998-99 1.39 1.11 

1999-2000 1.23 1.17 

(e) The targget for production in 1999-2000 has 
not been achieved mainly due to regulation of production 
owing to sluggish market conditions. 

(') The targets for production of saleable steel by 
RSP, .... t by Steel Authority of India Limited (SAIL), for the 
next thr88 years are as follows :-

(Unit: Million Tonnes) 

Year Tarnet ----------------,------------- ------
2001-02 

2002-03 

2003-04 

1.62 

1.63 

1.64 
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(g) The following steps are being taken by RSP to 
turnaround and enable it to earn cash profit : 

Increase the volume of production of Hot 
Metal, Crude Steel and Saleable Steel; 

Increase the sales of its products particularly 
plates and HR coils; 

Product-mix optimization by increasing the 
proportion of value-added items; 

Decrease in consumption of coal by improv-
ing coke rate; and 

Savings in cost of power; 

.... (Interruptions) 

MR. SPEAKER: Kunwar Akhilesh Singh, you can raise 
in the 'Zero Hour' and not in the Question Hour. 

.... (Inte"uptions) 

MR. SPEAKER: Nothing should go on record except 
what the Minister says. 

.... (Inte"uptionst 

THE MINISTER QF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMAT'ION TECHNOLOGY (SHRI 
PRAMOD MAHAJAN) : Sir, nothing like these should go on 
record. 

MR. SPEiAKER : I have already said so. Now, Shri 
Kanungo may put his supplementary. 

.: .. (Inte"uptions) 

MR. SPEAKER: Kunwar Akhilesh Singh, you may raise 
it in the 'Zero Hour' end not now please. 

.. :. (lnte"uptions) 

SHRI TRILOCHAN KANUNGO: Sir, it is a very impor-
tant Question on a very serioUS maHer ... (Interruptions) 

MR. SPEAKER : Kunwar Akhilesh Singh, please take 
your seat. Nothing should go on record except what Shri 
Kanungo says. 

.... (Interruptionsr 

SHRI TRILOCHAN KANUNGO: Sir, I pray for your in-
dulgence. My lung power is not so high that I shall surpass 
them .... (IntfHruptions) 

MR. SPEAKER: I am on my legs. Shri AkhlleSh Singh, 
this is too much. 

.. (Interruptions) 

• Not recorded. 

MR. SPEAKER: Nothing should go on record. 

(Inte"uptionsr 

[Translation] 

MR. SPEAKER: Not now, raise it in Zero Hour. Please, 

sit down. 

(Interruptions) 

{English] 

MR. SPEAKER: Nothing should go on record. 

(Interruptions)" 

(Translation] 

MR. SPEAKER: It is not proper procedure. Please sit 
down. I 

MR. SPEAKER: It is a serious maHer, raise it in Zero 
Hour. You should know the proper procedure. 

(lnte"uptions) 

(English] 

MR. SPEAKER: Nothing should go on record. 

(Inte"uptions)" 

SHRI TRILOCHAN KANUNGO: Mr. Speaker, Sir, more 
than Rs. 5000 crore has been invested on the modernisa-
tion of the Rourkela Steel Plant....(Inte"uptions) 

MR. SPEAKER : Nothing should go on record except 
the hon. Member's question and the hon. Minister's reply. 

(Inte"uptions)* 

SHRI TRILOCHAN KANUNGO: I repeat my question. 
More than Rs. 500 crore has been spent on modernisation 
of the Rourkela Steel Plant. ... (Inte"uptions) 

Mf.l. SPEAKER: I have already said that nothing should 
go on record. Please take your seat. 

(Inte"uptions)" 

SHRI TRILOCHAN KANUNGO : Sir, I seek your pro-
tection. How can I speak in this condition? ... (Interruptions) 

(Translation] 

MR. SPEAKER : Mulayam Singh ji, not now, in Zero 
Hour . 

.• _(Interruptions) 

Not recorded . 
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[English] 

MR. SPEAKER: Nothing should go on record except 
Shri Kanungo's question. 

(Interruptions)* 

SHRI TRllOCHAN KANUNGO : I am repeating my 
question. More than Rs. 5000 crore has be~n spent on the 
modernisation of the Rourkela Steel Plant. On 18th Novem-
ber, 1996, the modernised Rourkela Steel Plant was inau-
gurated by the then Steel Minister Shri Sontosh Mohan Dev 
and the then Chief Minister of Orissa Shri Janaki Ballabh 
Patnaik. : want to know why even after the modernisation, 
and the investment of Rs. 5000 crore, the Rourkela Steel 
Plant has been incurring losses continuously. What are the 
reasons? .. (Interruptions) 

[Translation] 

MR. SPEAKER: I appeal you to sit down. How can you 
raise this issue in question Hour. You donot know even the 
procedure. 

(Interruptions) 

MR. SPEAKER: The entire nation is watching as to 
what is going on in the House. Which Member is doing what. 
We have assembled here to raise important public issues. 

... (Interruptions) 

[English] 

MR. SPEAKER: This will not go on record. 

(Interruptions)* 

SHRI TRllOCHAN KANUNGO : I want to know why 
even after making such a huge investment on moderni-sation, 
the Rourkela Steel Plant is incurring continuous losses. I 
would also like to know on which items the investment was 
made for modernisation. What is the perfour.ance 
result? ... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY : Mr. Speaker, Sir, 
the loss incurred by the Rourkela Steel Plant is the main 
concern of the SAil, as it is the main contributor, of the loss 
of the SAIl. Till 30th September, 2000, the accumu-Iated 
loss of is R.S.P. is Rs. 2166 crore, The reasons for the loss 
are: Sluggish demand for steel, and greater competition from 
imports arising due to power international prices and lower 
duties.The average net sales realisation for RSP products 
has remained almost constant as against the normal require-
ment of about five per cent per annum to Compensate for the 
normal increase in the input prices ... (InterruptiOns) 
• Mal MCOrded. 

Sir, higher interest and depreciation cost on moderni-
sation/capital schemes of the Rourkela Steel Plant was also 
one of the reasons for the loss. The ber1efit of m6derni-sation 
will materialise in phases .... (lnterruptions) 

MR. SPEAKER: Nothing should go on record, except 
the Minister's reply. 

(Interruptions)* 

SHRI BRAJA KISHORE TRIPATHY : Since the mod-
ernisation investment was funded from borrowings, it resulted 
in higher interest and depreciation burden. Moreover, esca-
lations in input prices primarily of coking coal, petroleum prod-
ucts, power. transportation etc. could not be fully neutralised 
by increase in the prices of steel. In spite of this, the Steel 
Authority of India limited has take~ all the necessary steps, 
and the Government is also monitoring it time and again to 
see that RSP becomes a viable and a profitable unit. The 
modernisation is going to be stabilise the plant very soon 
and this year, we are expecting that there would be a cash 
profit. Within two years, the RSP will become a profitable 
unit. These are the steps that have been taken by the Steel 
Authority of India limited and the Government is also taking 
all the ne .. :essary steps to see that the Rourkela Steel Plant 
becomes a profitable unit. 

SHRI TRllOCHAN KANUNGO: Sir, my question was 
not that. I asked a question on which items investments have 
been made as far as modernisation is concerned. Which are 
those items and what is the performance result of those 
items which have been modernised? That was my question. 

SHRI BRAJA KISHORE TRIPATHY : Sir, I have stated 
that production at plates has fallen substantially and that was 
the main reason for the loss of the Rourkela Steel Plant. We 
have undertaken moderni-sation with .he following objectives. 
They are, namely, improvement upon the quality of products, 
reduction in cost of production, improvement in productivity 
of men, machine and material, conservation of energy and 
improvement of environment. We have taken steps to im-
prove all these things that I have mentioned in the Rourkela 
Steel Plant. 

SHRI TRllOCHAN KANUNGO: Sir, my question has 
not been answered ... (lnte"uptions) 

MR. SPEAKER : Kunwar Akhilesh Singh, I will take 
action against you. What is this? Please take your seat. 

... (Interruptions) 
• Not recorded . 

6 
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(Translation] 

SHRI MULAYAM SINGH YADAV : Sir, why are you los-
ing your temper? 

MR. SPEAKER: What are you doing in the House. How 
should I react. 

.... (Interruptions) 

MR. SPEAKER: You are not following the procedure in 
the House. 

.... (Interruptions) 

{English] 

MR. SPEAKER: This will not go on record. 

(Interruptions)* 

SHRI TRILOCHAN KANUNGO: Sir, my question was 
very specific ... (Interruptions) 

{Transla tlon 1 

MR. SPEAKER: Mulayam Singh ji, please sit down. It 
is question Hour. 

(Interruptions) 

(English] 

MR SPEAKER: Shri Mulayam Singh Yadav, how can 
you disturb the Question Hour? If you want to raise it, you 
can raise it in the Zero Hour, not now. 

(Interruptions) 

SHRI TRILOCHAN KANUNGO: Sir, my question was 
very specific ... (Interruptions) 

MR. SPEAKER: Nothing should go on record, except 
the supplementary question of the hon. Member. 

(Interruptions)" 

SHRI TRILOCHAN KANUNGO: Sir, on which items 
investment was made for modernisation and what is the per-
formance of those modernised items? That was my specific 
question, but that has not been answered. So, I would re-
quest your indulgence in this regard. This may kindly be an-
swered and then I shall put my second supplementary ... (In-
terruptions) 

MR. SPEAKER: Kunwar Akhilesh Singh, please take 
your seat. What is this? This is not correct. 

• Not recorded. 

(Interruptions) 

[Translation} 

SHRI MULAYAM SINGH YADAV : Please do not lose 

your temper. 

MR. SPEAKER: How are you behaving in the House . 

How should I react to it. 

(Interruptions) 

MR. SPEAKER : You are a senior leader you should 

understand. 

KUNWAR AKHILESH SINGH: Mr. Speaker, Sir, it is a 
serious matter ... (Interruptions) 

MR. SPEAKER: please sit down. 

Kunwar Akhilesh Singh: i humbly request you ..... (in-
terruptions) 

MR. SPEAKER : Please sit down and maintain the 
decorum of the House. 

(English] 

SHRI BRAJA KISHORETRIPATHY: Sir, moderni-sation 
of the Rourkela Steel Plant was undertaken with the follow-
ing objectives. They are, namely, improvement upon the qual-
ity of products, reduction in cost of production, improvement 
in productivity of men, machine and material, conservation 
of energy and improvement of environment. The modernisa-
tion of RSP envisaged creation of some new facilities at the 
steel making level and upgradation of facilities in ROiling 
Mills. The major items, the expectations and achievements 
upto September, 2000 are, namely, the major units of mod-
ernisation work such as Siner Plant-II, Basic Oxygen Fur-
nace and Cc;>ntinuous Casting Shops-I & II have achieved 
100 percent rated capacity in a single day. The maximum 
daily production from Blast Furance - 4 has been 2164 tpd 
against the rated capacity of 1870 tpd .... (Interruptions) 

(Translation] 

MR. SPEAKER: What is this? 

(Interruptions) 

SHRI MUlAYAM SINGH YADAV : You are crossed 
with me today but yesterday the case was not the s.arne· 
... (Interruptions) 

f 
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[English] 

SHRI BRAJA KISHORE TRIPATHY : These are the 
improvements that have already been made .... (Interrup-
tions) We are expecting that there win be further upgradation 
of the entire thing that had been envisaged in the moderni-
sation work. 

MR. SPEAKER : Now, Shri Bhartruhari Mahtab. 

... (Interruptions) 

MR. SPEAKER: No, no; please take your seat. 

(Interruptions) 

MR. SPEAKER : Shri Kanungo, you have asked two 
supplementaries. Please take your seat. 

SHRI TRILOCHAN KANUNGO: I have asked one sup-
plementary Question ... (Interruptions) 

MR. SPEAKER: Shri Kanungo, please take your seat. 

SHRI TRILOCHAN KANUNGO: I have asked only one 
supplementary. Kindly verify if from the records. 

MR. SPEAKER: The Minister has already replied to 
two supplementaries. Now, please take your seat. 

SHRI TRILOCHAN KANUNGO: No, Sir, I have asked 
only one supplementary. 

MR. SPEAKER: No, no. Please take your seat. What 
is this? 

... (Interruptions) 

SHRI BHARTRUHARI MAHTAB : Sir, it was contem-
plated that the Rs. 8,454 crore bail-out package will pave 
the way for privatisation and have a positive impact on the 
profitability of the public sector steel plant... (Interruptions) 

[Translation] 

SHRI RASHID ALVI : Mr. Speaker, Sir, I have given a 
notice under rule 184 ..... (Interruptions) 

MR. SPEAKER: Please raise it in Zero Hour. 

(Interruptions) 

MR. SPEAKER : You have to tell separately in this 
regard. 

(Interruptions) 

[English] 

SHRI BHARTRUHARI MAHTAB : SAIL, which is the 
tenth largest producer of steel in the world, which was earn-
ing profit continuously for 14 years and which peaked to Rs. 
1319 crore in 1995-96, is in the red today .... (Interrup-tions) 

[Translation] 

SHRI DEVENDRA SINGH YADAV : Mr. Speaker Sir, on 
6 December, 1992, BJP people had demolished Babri 
Masjid .... (Interruptions) 

MR. SPEAKER: Please sit down. 

... (Interruptions) 

[English] 

MR. SPEAKER: Nothing should go on record. 

(Interruptions)* 

SHRI BHARTRUHARI MAHTAB : SAIL restructuring 
plan or bailout package is viewed as a clandestine move to 
privatise the steel major ... (lnterruptions) 

MR. SPEAKER: Hon. Members, please take your seats. 
I am on my legs. 

(Interruptions) 

[Translation] 

MR. SPEAKER : Please do not raise this issue now. 
Raise it in Zero Hour ... (lnterruptions) 

MR. SPEAKER: What is this? 

(Interruptions) 

[English] 

SHRI BHARTRUHARI MAHTAB : How true is the ap-
prehension that the SAIL bail-out package is a prelude to its 
privatisation when the Ministry of Disinvestment put forth a 
condition in favour of writing off Rs. 5,133 crore worth of loans 
taken by SAIL from Steel Development Fund provided that 
the steel major is privati sed? ... (Interruptions) 

MR. SPEAKER: Order please. The Parliamentary Del-
egation from Kazakhstan is present in the Special Box. They 
are also watching our proceedings. 

(Interruptions) 

SHRI BHARTRUHARI MAHTAB : Is it not true thai while 
modernisation, which was carried out with borrowed funds, 
had resulted in high depreciation and interest costs, it has 
• Not recorded. 

10 
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not helped effect commensurate the reduction in the cost of 
steel? 

SHRI BRAJA KISHORE TRIPATHY : Mr. Speaker, Sir, 
it is true that SAIL has invested more than Rs. 12,000 crore 
in modernisation and because of high interest costs and 
depreciation, it is not running in loss. But it is not so much 
alarming and therA is no decision for disinvest-
ment... (Interruptions) 

It has incurred profit from 1978 till 1997-98. It has its 
own surplus fund. We have been giving dividend till 1995-
96. There is also a surplus fund in SAIL which is not affected 
or eroded. So far, it is not in an alarming condition because 
of interest ra~e and depreciation, the unit is running in loss, 
but the Government has taken a lot of steps for its improve-
ment. SAIL has also taken steps for improvement. It is im-
proving a lot. We are expecting this year also. So far as the 
half-yearly results are concerned, they are very good. It has 
improved a lot. The loss has been neutralised ... (Interrup-
tions) 

MR. SPEAKER: Order please. 

SHRI BRAJA KISHORE TRIPATHY: We are expect-
ing that within a year or two, the sluggish market conditions 
will improve. The market is still not good internationally. The 
sluggish conditions are affecting the steel sector. Domestic 
consumption is also not more in comparison to that of other 
countries of the world. Our export is also suffering because 
of so many things. But we are taking all necessary steps. We 
hope that there will be no difficulties for SAIL to come out of 
the red. 

[Translation] 

SHRI RAJIV PRATAP RUDY (CHHAPRA) : Mr. Speaker, 
Sir, TV Camera is not on. 

[English] 

MR. SPEAKER: T.V. Camera has been switched on. 

SHRI RAJ IV PRATAP RUDY: Sir, the Steel Authority of 
India Limited has been incurring huge losses since 1996-
97. The Rourkela Steel Plant is making huge losses, 
Durgapur Steel Plant is making huge losses and liSCO is 
making huge losses. But there are two units of Steel Author-
ity of India Limited, namely, the Bokaro Steel Plant and the 
Bhillai Steel Plant which are giving profits. 

I would just like to ask the hon. Minister, since these 
units are making profits and these are two distinctive units, 
whether they can be split apart to keep them as viable units 

and see that the rest three are given under a restructuring 
plan, so that the Steel Authority of India limited continues to 
be in a state of profit. Would the hon. Minister like to distin-
guish these two plants, make them a separate identity, give 
them a separate status, and have their financial accounts 
separate so that they can be units fit for survival as profit 

making units. 

SHRI BRAJA KISHORE TRIPATHY : Mr. Speaker Sir, I 
have already replied that there are so m8l1Y reasons for the 
loss and SAIL is taken as one unit. It has been given differ-
ent items to produce in different plants when it was under 
the Government sector-and now also it is continuing in the 
Government sector-because at that time the private sector 
was not coming in this field except TISCO. 

[Translation] 

SHRI RAJIV PRATAP RUDY: Mr. Speaker Sir, but it is 
not the reply. 

{English] 

SHRI BRAJA KISHORETRIPATHY: At that time, it was 
envisaged that under SAIL, in different plants, it will produce 
different items, which are the requirements of the country. 
So, the loss of different plants is not due to the reason of that 
plant, it is because the item that is produced in that plant is 
not having a good market now. So, for SAIL, at the moment, 
there is no such proposal to split all plants. 

The Government has taken the highest ever package, 
worth more than Rs. 8,000 crore, of which the loan burden 
of about Rs. 5073 crore has been waived and a sum of about 
Rs.3,OOO crore has been allowed to be raised further for VRS 
and other schemes. So, the Government has tdken the busi-
ness structure as well as the financial structure for the im-
provement of SAIL. There is no difficulty in the improvement 
of SAIL. 

MR. SPEAKER: Shri Bandyopadhyay. 

The question relates to Rourkela Steel Plant. 

SHRI SUDIP BANDYOPADHYAY : Sir, this question 
which I want to raise is a long pending question and is with 
regard to the modernisation of liSCO, Indian Iron and Steel 
Company. 

Sir, it is long time since the proposals have been ac-
cepted as to who will modernise it, whether the Steel Au-
thority of India Limited will be approached for the moderni-
sation of liSCO or not. It is a long-pending question, which 
has never been replied positively on the floo~ tlf.the House. I 
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would like to categorically ask the hon. Minister whether the 
former Chief Minister of West Bengal, in spite of people's 
demand that it is to be modernised by SAIL, in a letter rec-
ommended for any private group be provided this opportu-
nity for modernisation of liSCO. This may kindly be replied 
on the floor of the House. 

The other day, I raised this question and the hon. Min-
ister categorically assured me that he would clarify it the next 
day. Sir, I would like to have it clarified by the hon. Minister 
now. 

SHRI BRAJA KISHORE TRIPATHY : Sir, this question 
relates to Rourkela Steel Plant, but anyway the hon. Mem-
ber has asked the question regarding improvement of liSCO, 
I would like to inform the hon. Member that SAIL and also 
the Government of India have taken a lot of decisions for its 
improvement. the interested parties, who can invest money 
in liSCO, have been called for. 

But so far as the other question, asked by the hon. 
Member, is concerned, the answer to that part is not avail-
able with me at the moment, I can give the information to the 
hon. Member later. 

SHRI SUDIP BANDYOPADHYAY: Sir, this was replied 
two months back also by the hon. Minister. 

Sir, I would like to know what is the necessity of receiv-
ing a letter from a former Chief Minister and could he not say 
that he received the letter. The copy of that letter is with 
me ... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY : Sir, this question 
relates to Rourkela Steel Plant and the hon. Member has 
asked a different question. But in spite of that I have replied 
to iL(lnterruptions) 

MR. SPEAKER: Shri Bandyopadhyay, please, I have 
called Shri M.VVS. MurthL 

SHRI M. V. V.S. MURTHI : Sir, I want to pU1 a very pointed 
question to the hon. Minister. All the steel units, including 
the Vizag Steel Plant, are incurring losses, even though they 
have taken half-hearted modernisation plan. But, if, for one 
year, Rs. 1750 crore had been given, the Vizag Steel Plant 
would have run in profit. Now, whatever they are doing is 
going down the drain. Would the hon. Minister take neces-
sary steps to rectify the defects and put this money into the 
Vizag Steel Plant so that it runs in profit? 

MR. SPEAKER: Shri Murthy, how this supplementary 
relates to the main question? 

SHRI M.V.V.S. MURTHI : This is all about steel 
plants. 

MR. SPEAKER: There is no supplementary. 

[Translation] 

Import of Pesticides 

+ 
·222. SHRI RAVINDRA KUMAR PANDEY: 

SHRI RAMANAND SINGH: 

Will the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(a) whether pesticides worth Rs. 91 crores were 
imported during 1994-95 which has gone up to Rs. 166 crores 
during 1998-99; 

(b) If so, the reasons therefor; 

(c) whether the domestic industry has suffered 
due to import of pesticides; 

(d) if so, the steps taken by the Government to 
reduce the import of pesticides; 

(e) whether the use of chemicals pesticides has 
adversely affected the crop production in the country; 
and 

(I) if so. the details in this regard? 

[English} 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SUKH DEV SINGH DHINDSA) : (a) to (f) A Statement 
is laid on the Table of the Lok Sabha. 

Statement 

(a) Yes, Sir. 

(b) to (d) While imports grew during the period, the to-
tal domestic production and exports of pesticides grew at a 
rate higher than that of imports of pesticides. The domestic 
industry did not suffer since the increase in the value of im-
ports was due partly to increased import of technical pesti-
cides for use in formulations being exported resulting in value 
addition in the country. 

(e) and (f) The use of chemical pesticides in the rec-
ommended dose with the prescribed method of application 
at the prescribed intervals does not cause any adverse ef-
fect on the crop productions in the country. 

14 
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{Translation] 

SHRI RAVINDRA KUMAR PANDEY: Mr. Speaker, Sir, 
the reply of the hon. Minister is not clear cut answer of my 
question. There is no mention of reduction in the import of 
pesticides and damage to the indigenous industry. So my 
supplementary question is whether there is eight percent duty 
on the finished products prepared by multinational compa-
nies on account of the dual policy of imposition of excise 
duty on pesticides industry, There is 16 per cent duty on the 
raw material used by the small scale pesticide industry and 
as a result of this 200 small companies of the country are 
closed and the remaining are at the verge of closure. What 
objective steps have been taken by the Government to re-
move such dual policy and to save domestic companies from 
the closure? 

SHRI SUKH DEV SINGH DHINDSA : Sir, in my reply I 
have stated that while there is increase in the import, there 
is more increase in the export and any company has not 
suffered any loss on account of if and we have not received 
complaints in this regard. While there is 82 per cent increase 
in import, the export has increased by 211 per cent. There is 
35 per cent duty on import that is directly paid to the pro-
ducer and there is no any duty when the product is re-ex-
ported. However, any company is not going to suffer loss. 

SHRI RAVINDRA KUMAR PANDEY: Mr. Speaker, Sir, 
the reply of hon. Minister is not correct. As per the news-
item in 'Jan Satta' Newspaper dated 16 February, 2000, 200 
small units are closed ... (interruptions) 

MR, SPEAKER: No, you ask supplementary question, 
please do not do this. 

(English] 

Please ask your suppiementary, 

[Translation] 

SHRI RAVINDRA KUMAR PANDEY: My second sup-
plementary question is that 33 pesticides are banned in for-
eign countries but an expert committee considered them 
suitable for Indian weather and environment, whether the 
Indian experts have conducted any comparative study of 
agriculture, weather and environment of India and other coun-
tries? 

SHRI SUKH DEV SINGH DHINDSA : Sir, it is not my 
department. The Department of Agriculture has formulated 
an Integrated Pest Management Programme. Un~r this 
Programme, farmers are told how much pesticides should 
)e used and how to correct the damaQe caused by its use. 

It is an exclusive progarmme of the Department of 
Agriculture. 

SHRI RAVINDRA KUMAR PANDEY: Sir it is mentioned 
in it .... (lnterruptions) 

MR. SPEAKER: Please let the hon. Minister finish his 
reply. Please sit down. 

SHRI SUKH DEV SINGH DHINDSA : I am telling that 
the Department of Agriculture has launched the Integrated 
Pest Management Programme. They tell farmers as to which 
fertilizer should be used and how much of its quantity should 
be used and discontinue the use of that pesticide which is 
not found suitable. They do not allow its sale in the market. 
But that is under the Depratment of Agriculture and it is their 
programme. 

SHRI RAVINDRA KUMAR PANDEY: Mr. Speaker, Sir, 
the hon. Minister is misleading. The banned pesticides are 
being used in India. There is a statement of the Minister of 
State in the Ministry of Agriculture in a newspaper dated 22 
November, 2000. It is the responsibility of the Ministry of 
Chemicals and Fertilizers .... (lnterruptions) 

SHRI RAMANAND SINGH: Mr. Speaker, Sir, the hon. 
Minister has accepted that the pesticides worth Rs. 51 crore 
was imported in 1994-95 and now it has increased to Rs., 
166 crore in 1998-99. Now when the production of pesti-
cides in the country has increased and we are in a position 
to export it, then why are we still importing it. There is big 
difference between import and export. What is the rate of 
import and the rate of export? 

SHRI SUKH DEV SINGH DHINDSA : I have said that 
35 per cent duty is imposed on those items that is used in 
India. The duty is imposed to protect the interests of the do-
mestic producers so that they may not suffer any loss. 

SHRI RAMANAND SfNGH : It is there but this is not 
the reply of my question. The production is sufficient in the 
c~untry and import is also being made. Is there any compul-
sIon from the multina,tional eompanies? 

SHRI SUKH DEV SINGH D~INDSA : Only those things 
are imported which are in concentrated form. Our industrial-
ists export them after using. them. That is why it is being im-
po~ed. 50 per,cent of the import comprises only those things 
whlC~ are being exported after processing. So the export 
has Increased to 211 per cent, if those items are not im-
ported, the export will also not be possible, as it is not avail-
able in the country. 

MR. SPEAKER : This is a separate question. Please 
ask Y9ur supplementary. 
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(Interruptions) 

[Translation] 

SHRI RAJO SINGH: Mr. Speaker Sir, the question was 
asked to the hon. Minister whether the use of chemical pes-
ticides has adversely affected the agriculture production of 
the country. In this reply the hon. Minister stated that it is 
concerned with the Ministry of Agriculture and they have 
managed it. I do not think so. I feel that the fertilisers that is 
made available to the farmers are causing damage to them 
instead of provide them benefit. You distribute fertilizer in 
those areas where irrigation facilities are not available. To 
provide fertilizers to the farmers in those areas where irriga-
tion facilities are not available is not beneficial for farmers. 
The measures, Government propose to take in this regard? 

SHRI SUKH DEV SINGH DHINDSA : I have stated that 
there is no shortage of any kind fertilizers anywhere. The 
fertilizer of the farmers' choice is provided to them. It is not 
that we give them fertilizer against their choice. We provide 
them what is demanded by them. The Department of Agri-
culture has prepared the programme to guide the farmers 
and they keep on guiding them. I have replied 
so ... (Interruptions). There is not any decontrol. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV : Mr. 
Speaker, Sir, correct reply is not given and lengthy state-
ment is given ... (Interruptions) 

[English] 

SHRI VARKALA RADHAKRISHNAN : Sir, the hon. Min-
ister's reply as laid on the Table, is factually not correct be-
cause chemical fertilizers are not available in the market and 
farmers cannot use them. The price of the imported fertiliz-
ers is much higher than that of the indigenous production. In 
the case of fertilizers and chemicals, they have closed down 
their particular unit of producing pesticides. Is the hon. Min-
ister aware of the present situation? The hon. Minister'S state-
ment is not correct. It is not related to facts as available in 
the market. The position is otherwise. 

I would request the hon. Minister to look into the mat-
ter. Some of the units have been closed down long before. 
Will the hon. Minister be pleased to give a definite reply in 
that respect? 

[Translation] 

SHRI SUKH DEV SINGH DHINDSA : I have clearly 
replied that our Department has not received any applica-
tion and representation. However we have imposed 35 per-
cent import duty so that our industry may not suffer any loss 
on account of it, otherwise no duty should have been im-

posed on pestiCide. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV : Will 
anyone reply on the question of fertilizer? 

SHRI SUKH DEV SINGH DHINDSA : The question re-
lates to the pesticides and not fertilizers ... (lnterruptions) 

SHRI SAHIB SINGH: Mr. Speaker, Sir, the hon. Minis-
ter has accepted that the domestic industries have not suf-
fered immense loss. I would like to ask the hon. Minister about 
the magnitude of loss suffered by various industries .... (In-
terruptions) 

MR. SPEAKER: Mr. Pappu Yadav, you please sit down. 

SHRI SUKH DEV SINGH DHINDSA : Mr. Speaker, Sir, 
through you, I would like to state that the hon. Member should 
know the distinction between pesticide and fertilizer. The 
question regarding the pesticide and not the fertilizer is be-
ing asked and I have given reply to that. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV : Mr. 
Speaker, Sir, I would like to inform the hon. Minister that there 
is gross adulteration in the fertilizer ... (lnterruptions) 

[English] 

MR. SPEAKER: Nothing should go on record except 
Minister's reply. 

(Interruptions)" 

[Translation] 

SHRI SUKH DEV SINGH DHINDSA : Sir, I have given 
clear reply that I have not received any such complaint from 
any quarter. If any hon. Member has received any such com-
plaint, please inform me then I will talre action on 
it... (Interruptions) 

[English] 

MR. SPEAKER: Mr. Minister, please address th 

(Interruptions) 

[Translation] 

SHRI SAHIB SINGH: Mr. Speaker, Sir, the hon. Min i-
ter in his reply has stated that the indigenous industries have 
not suffered much loss on account of the import of pelti-
cides. I would like to know from the Minister the magnitudes 
of damage and the name of the industries which have suf-
fered the loss. 
• Not recorded. 

18 
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SHRI SUKH DEV SINGH DHINDSA : Mr. Speaker, Sir, 
I have not said that the indigenous industries have suffered 
less damage on account of the import of pesticides ... (Inter-
ruptions) 

{English] 

MR. SPEAKER: Mr. Minister, please address the Chair, 
not the Member. 

(Translation] 

SHRI SAHIB SINGH: Mr. Speaker, Sir the hon. Min-
ister has clearly mentioned in his written reply. 

SHRI SUKH DEV SINGH DHINDSA : Mr. Speaker, 
Sir, any hon. Member has not asked any question regarding 
the profit and 10ss ... (Interruptions) 

{English] 

MR. SPEAKER : Shri Pappu Yadav please take your 
seat. 

(Translation] 

Mr. Minister you please reply to the supplementary 
question of Shri Sahib Singh. 

(Interruptions) 

SHRI SAHIB SINGH: Mr. Speaker, Sir, in written reply 
to part (b), (c) and (d) of question No. 222, the hon. Minister 
has clearly mentioned that "the domestic industry did not 
suffer much", that means that the domestic industries suf-
fered less. I would like to ask the hon. Minister that it is not 
much, then what is the magnitude of damage and the names 
of the industries that have suffered? 

SHRI SUKH DEV SINGH DHINDSA : Mr. Speaker, Sir, 
my only reply in this regard is that the exports have increased 
due to import. There are several other reasons of increase in 
imports. The devaluation of rupee in comparison to dollar is 
also one of the reasons of it. However, it has also increased 
the exports so there is no question of damage on account of 
it. 

{English] 

MR. SPEAKER: Shri Pappu Yadav, this is too much. 

{Translation] 

Please take your seat. What are you doing in the 
House? The permission of the Chair is required before 
speaking. 

(Interruptions) 

Private Participation in Coal Sector 

+ 
'223. SHRI SUBODH MOHITE : 

DR. SUSHIL KUMAR INDORA : 

Will the Minister of COAL be pleased to state: 

(a) whether a final decision has been taken by the 
Government to promote the participation of priv~te sector in 
the field of production and distribution of coal; 

(b) if so, the details thereof indicating the specific 
projects identified for the purpose; 

(c) the time by which the decision is likely to be 
implemented; and 

(d) the other steps taken to upgrade the coal sec-
tor? 

{English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM) : (a) to (d) A statement is 
laid on the Table of the House. 

Statement 

(a) to (c) The Coal Mines (Nationalisation) Act, 1973 
was amended in June, 1993 allowing private sector partici-
pation in coal mining for captive consumption for power gen-
eration, iron & steel production, washing of coal and such 
other end-use as the Central Government may specify. From 
15.3.96, captive mining of coal for cement production has 
been allowed. 

The Central Government has taken a decision (i) to 
allow Indian companies to mine cost and lignite without the 
existing restriction of captive consumption and (ii) to en-
gage the Indian companies in exploration of coal and 
lignite resources in the country, subject to legislative 
changes. In order to !mplement the deciSion in the Coal 
Mines, (Nationalisation) Amendment Bill, 2000 has been 
introduced in the Rajya Sabha on 24.4.2000 to amend the 
Coal Mines (Nationalisatlon) Act, 1973. This decision can 
be implemented only alter the Bill is enacted by the Parlia-
ment and therefore it will not be possible to indicate any 
time frame in the matter. Any specific projects can be identi-
fied only after the decision is implemented and responses 
are received. 

(d) The other steps taken by Coal India Limited 
to upgrade the coal sector include measures for improve-
ment in productivity, capacity utilisation, quality-enhance-
ment and consumer satisfactiolY. 
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[Translation] 

SHRI SUBODH MOHITE : Mr. Speaker, Sir, there are 
two contents in my question. My first question was whether 
the Government is allowing the private sector participation 
in it and my second question was 

[English] 

"What steps Coal India Limited has taken to improve 
the productivity?" 

[Translation] 

In reply to the first question the hon. Minister had stated 
that the private sector has been allowed. We have intro-
duced the Bill in Rajya Sabha and after passing of the Bill 
by the Upper House we will decide the policy regarding this. 
It is fine but the serious thing about this issue is that in the 
para two it is mentioned that 

[English] 

Coal India Limited has taken the steps to improve the 
quality of coal. 

[Translation] 

My submission is that the reply of the Minister is 101 
per cent wrong. 

MR. SPEAKER: Mr. Minister has not finished his re-
ply as yet. 

[English] 

The answer is already there. Why are you asking it 
unnecessarily? 

[Translation] 

SHRI SUBODH MOHITE : Mr. Speaker, Sir, in his writ-
ten reply he has stated that 

[English] 

Steps are taken to improve the quality. 

[Translation] 

I have the figure of the Consultative Committee, Sep-
tember, 2000. In the report it has been stated that out of the 
seven companies, three are loss making and four compa-
nies which are profit making. The companies which are run-
ning in loss. 

[English] 

the loss is going towards the higher side and in case of 

the companies which are making profits, the profits are sink-
ing. 

[Translation] 

Thus his reply is wrong ... (lnterruptions) 

SHRI SURESH RAMRAO JADHAV : Mr. Speaker, Sir, 
Minister may give correct answer.:.{lnterruptions) 

SHRI SUBODH MOHITE : I challenge that the answer 
is wrong. My first question is that why are we forming sepa-
rate Ministry for the Coal India as coal is a mineral and it is 
important for household economy to national economy. So it 
is a serious question. When we are talking about allowing 
private sector ... {lnterruptions) 

[English] 

I am coming to the question. 

MR. SPEAKER: Please ask your supplementary. 

[TranslBtion] 

SHRI SUBODH MOHITE : The example that we have 
till date .... (Interruptions) 

MR. SPEAKER : Do you want to ask supplementary 
question or not. 

(Interruptions) 

[English] 

SHRI SUBODH MOHITE : Sir, I am quoting the exam-
ple IPCL. 

MR. SPEAKER : There is no question of quoting. You 
please ask your supplementary. 

[TranslBtion] 

It is not good. 

(Interruptions) 

SHRI SUBODH MOHITE : I would not like to quote ex-
ample here. My question relates to the hon. Member's deci-
sion to allow private sector in Coal India. 

[English] 

My question is this : Since bot!l the private sector and 
the public sector are set up, they will have to co-exist and 
compete against each other. How does the Govern-ment 
propose to ensure that the privatisation in coal sector can 
sustain the viability of the existence of PSUs based on the 
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coal-mining activity? Has any impact study been carried out 
for Coal India Limited to find out the seniority of 50 years to 
allow the private sector? 

(Translation] 

MR. SPEAKER: Do you know, how much time did you 
take to ask supplementary question. 

(Interruptions) 

{English] 

SHRI N.T. SHANMUGAM : Mr. Speaker, Sir, the supply 
and demand gap of coal is expected to be 41.94 million 
tonnes at the end of the Ninth Plan; 162.28 million tonnes by 
the end of the Tenth Plan, and 260.30 million tonnes by the 
end of the Eleventh Plan. To bridge this gap in demand and 
supply, an additional investment of about Rs. 52,200 crore is 
necessary. Now, there is no budgetary support for this. To 
ensure the energy security of the country the domestic coal 
production must be increased. Therefore, it is necessary to 
have the private sector participation in the coal industry. The 
Chari Committee has also recommended the participation 
of the private sector in coal. The Planning Commission has, 
therefore, been thinking of a new policy package ... (Inter-
ruptions) 

SHRI PRIYA RANJAN DASMUNSI : Sir, what is the 
question and what is the reply? .... (Interruptions) 

SHRI N.T. SHANMUGAM : Sir, the Chari Committee 
has recommended the participation 01 the private 
sector ... (Interruptions) 

(Translation] 

SHRI RAGHUNATH JHA : Mr. Speaker Sir, at least you 
do some justice. (Interruptions) the answer 01 the question is 
quite different ... (lnterruptions) 

{English] 

SHRI SUBODH MOHITE : Sir, my question is very sim-
pie. 

(TranslBtion] 

MR. SPEAKER: You first let the Minister to reply. 

(Interruptions) 

MR. SPEAKER: Please take your seat. 

(Interruptions) 

SHRI SUBODH MOHITE : My question is a very sim-
ple one ... (Interruptions) 

SHRI BASU DEB ACHARIA : Sir, the Minister should 
reply to his question. 

MR. SPEAKER : Mr. Minister, please complete your 
reply. 

... (Interruptions) 

SHRI PRIVA RANJAN DASMUNSI: Sir, the question 
is very specific, and the answer should also be specific . ... (In-
terruptions) 

MR. SPEAKER: Hon. Member, please take your seat. 

... (Interruptions) 

MR. SPEAKER: That is not your job. 

SHRI N.T. SHANMUGAM : Sir, the Chari Committee 
and also the Planning Commission ... (lnterruptions) 

MR. SPEAKER: Please sit down. 

SHRI N.T. SHANMUGAM : The Chari Committee said 
that there was a heavy mismatch between supply and de-
mand countrywide and, therefore, private participation had 
become necessary. A huge amount is necessary for this. 
Since there is no budgetary support from the Govern-ment, 
the Chari Committee, in its report, recommen-ded private 
participation in this sector ... (lnterruptions) 

SHRI PRIYA RANJAN DASMUNSI : Sir, how many 
chances do you want to give to the Minister for doing his 
home work properly? Right from the First Session till today, 
every time, you are giving a chance to the Minister ... (Inter-
ruptions) 

MR. SPEAKER : Shri Mohite, you should ask a spe-
cific supplementary so that he can give a specific answer to 
you. You should not club two or three things together. 

{TranslBtion] 

SHRI SUBODH MOHITE : Mr. Speaker Sir, My ques-
tion is Simple, whether 

{English] 

impact study has been carried on to verify the scenario 
after fifty years? 

(Translation] 

Second question is whether the Minister's statement 
that the productivity has improved is correct or not? 

[English] 

This is my question. 

SHRI BASU DEB ACHARIA : Sir, the Coal Industry was 
nationalised in 1972, and again, in 1973, coking and non-
coking coal...(lnterruptions) 

SHRI PRIYA RANJAN DASMUNSI : It was national-
ised by the then Congress Government. 
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SHRI BASU DEB ACHARIA : Yes. During private min-
ing, there was unscientific and slotter mining, and the work-
ers were exploited by the private owners. Now, as per the 
reply given by the Minister, the Government wants to open 
the Coal Industry to the private sector as well as to the mul-
tinational companies. The targets for the generation of ther-
mal power were fixed for the Ninth, Tenth and Eleventh Five-
Year Plans. But our experience is that in the Eighth Five-
Year Plan, you were not able to achieve the target fixed for 
thermal generation; and in the Ninth Five-Year Plan also, 
you were not able to achieve the target of 32,000 MWs of 
thermal generation. As we are not in a position to achieve 
the target for thermal generation, I would like to know whether 
the target for coal production or the gap between demand 
and supply is ambitious or not. Secondly, to increase the 
production, the Government now propose to allow private 
sector participation in the Coal Industry. 

MR. SPEAKER: Shri Basu Deb Acharia, what is this? 

SHRI BASU DEB ACHARIA : Will the same unscien-
tific and slotter mining not take place under the private min-
ing system? I would like to have a categorical answer from 
the Minister. 

MR. SPEAKER: Shri Basu Deb Acharia, what sort of 
supplementary is this? 

MR. SPEAKER: The hon. Member is asking as to 
what steps are being taken by the Government to fill up the 
gap. 

SHRI N.T. SHANMUGAM : Sir, about seventy per cent 
of the generation of power is done by coal. 

SHRI BASU DEB ACHARIA : It is 80 per cent and not 
70 per cent. 

SHRI N.T. SHANMUGAM : Sir, the hon. Member has 
expressed his concern about the workers engaged in the 
mining sector. He has also asked whether the workers in 
the coal mining sector have already suffered a lot prior to the 
nationalisation of the coal mines and whether they would 
further suffer again. 

Sir, in this regard I would like to submit that the pro-
posed Coal Mines (Nationalisation) Act confers powers to 
the Central Government for framing suitable rules for ensur-
ing safety of the workers, mines safety, environmental pro-
tection and scientific mining etc. 

Sir, There are also provision contained in regard to the 
mines safety, labour welfare and environmental manage-
ment under the Mines and Minerals (Development and 
Regulation) Act, 1957, the Mines Act, 1952, the Coal Mines 
(Conservation and Development) Act, 1974, the Coal Mines 
Provident Fund and Miscellaneous Provisions Act, 1948 
is also there ... (Interruptions) in addition, there are other 
labour laws also. 

SHRI BASU DEB ACHARIA : Sir, all these Acts were 
there even prior to the nationalisation of the Coal mines. 

SHRI N.T. SHANMUGAM : These are adequate to safe-
guard the interests of the workers ... (Interruptions) 

PROF. UMMAREDDY VENKATESWAALU : Sir, the hon. 
Minister has given adequate statistics that indicate that the 
gap is increasing from time to time and from Plan to Plan. In 
the recent past, production of coal has suffered on account 
of the problems of various Unions and as a result of this 
there is tremendous decrease in the production of coal in 
the coalfields. 

Sir, I would like to know as to what has been the total 
quantum of loss suffered due to the Union problems in the 
coal mines in the last five years and also whether adequate 
steps are being taken to take care of problems of the Un-
ions. 

Sir, the hon. Minister has also mentioned about vari-
ous Acts that are there for safeguarding the interests of the 
workers but I would like to know what exactly has been its 
impact in practical terms what loss has been sustained due 
to the activities of the Unions in these coal mines and how 
does the Government propose to fill up the gap betwen the 
supply and the demand. 

MR. SPEAKER: The hon. Member wants to know as 
to how the Government propose to bridge the gap between 
supply and demand. 

SHRI N. T. SHANMUGAM : Sir, the hon. Member has 
sought to know whether coal production has decreased on 
account of strikes by various Unions in the last few years. 

Sir, I would like to submit that coal production has in-
creased and we also have utilised maximum manpower ... 
(Interruptions) 

MR. SPEAKER: Hon. Members, you should have some 
patience. Otherwise, you can leave the House. If you do not 
have patience then you can leave the House. 

PAOF. UMMAREDDY VENKATESWARLU : If the fig-
ures are not readily available here, then the hon. Minister 
can give them later on ... (Interruptions) 

MR. SPEAKER: Mr. Minister, you can send the reply 
to the hon. Member. 

SHAI PAIYA AANJAN DASMUNSI : Sir, I would like to 
put a very specific policy question to the hon. Minister. 

Sir, the hon. Minister while replying to the debate on 
the Coal India Mining Bill mentioned, on our queries, that 
there was .no 'attempt to privatise the subsidiaries of Coal 
India and others. I would like to know from the hon. Minister 
whether any proposal for disinvestment of the existing 
nationalised coal mines and its subsidiaries to the MNCs or 
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private parties is under the consideration of this NDA 
Government or not. I would like to have this answer from 
the hon. Minister without being prompted by Shri Venkaiah 
Naidu! I have addressed the question to the hon. Minister. 

MR. SPEAKER: What is this? 

.... (Interruptions) 

SHRI N.T. SHANMUGAM : Sir, there is no proposal to 
privatise the Coal India limited or its subsidiaries, under the 
present Amendment to the Nationalisation Act. However, the 
Bill proposes non-captive mining of coal exploration by the 
Indian companies ... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI : Sir, you have to 
protect the rights of the hon. Members. This is very 
unfortunate ... (Interruptions) 

MR. SPEAKER: If you want any clarification, you may 
do so after the Minister's reply. 

SHRI N.T. SHANMUGAM : However, the Bill oroposes 
non-captive mining of coal exploration by the Indian compa-
nies. By the proposed Amendment, the coal companies would 
be allowed to do coal exploration and non-captive mining 
also. 

MR. SPEAKER: Now a.No. 224 - Shri N. Janardhana 
Reddy. 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI : Sir, my question 
was different. I asked this. Is there any policy of the NDA 
Government under consideration to disinvest the existing 
nationalised coal mines and bring private parties? There is 
no answer from the hon. Minister ... (lnterruptions) Sir, my 
question was very specific. I seek your protection .. ... {lnter-
ruptions) This is not fair, Sir,·. I am sorry, I feel, that our right 
is curtailed ... (Interruptions) 

MR. SPEAKER: He has replied to your question. 

SHRI PRIYA RANJAN DASMUNSI : No, Sir, he has not 
replied to my question. My question was different, and he 
has not replied to that... (Interruptions) It never happened in 
the House ... {lnterruptionsr 

Safety Measures In Coal Mines 

+ 
*224. SHRI N. JANARDHANA REDDY: 

SHRIMATI SHYAMA SINGH: 

Will the Minister of COAL be pleased to state: 

(a) whether Coal India limited (CIL) have intro-
duced scientifice methods to prevent causalities in the min-
ing sector; 

(b) if so, the details thereof; 

(c) the extent to which the fatality rate in coal mines 
has come down during the last three years and current year; 
"Expunged as ordered by the Chair. 

(d) whether the implementation of safety meas-
ures has not been taken due to lack of coordination between 
CIL and DGMS; and 

(e) if so, the steps taken by the Government in 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) to (e) A statement is 
laid on the table of the House. 

Statement 

(a) to (e) Coal India has introduced several systems 
for bringing down the accident rate in its coal mines which 
includes improvement in support system of underground 
mines, reduction in exposure of men to risk by mehanisation 
and increasing the share of opencast mining etc. 

Fatality rates in coal mines are adjudged on the basis 
of fatality rate per million tonne of production and fatality rate 
per three (3) lakh manshift deployed. On both these counts 
the fatality rate has drastically reduced after the formation of 
Coal India Ltd., and is still continuing its downward trend. In 
1975 fatality rate per million tonne production was 2.62 which 
is now 0.43, 0.40, 0.40, 0.39 and 0.36 in the years 1997, 
1998, 1999 and 2000 (upto October) respectively. Similarly, 
fatality rate per three (3) lakh manshift deployed stood at 
0.52 in 1975 which has now come down to 0.25 and 0.24 in 
the year 1997 and 1998/99/2000 (upto OctOber). 

There is no lack of Co-ordination between Directorate 
General of Mines Safety (DGMS) and Coal India limited on 
safety matters. The safety norms/rules formulated by DGMS 
are implemented in Coal India limited mines. Safety Board 
meetings at Coal India are held twice in a year which have 
representation from DGMS. Tripartite meetings between 
management, DGMS and Trade Union represen-tatives are 
held twice in a year at subsidiary Company level and once in 
a year at Colliery/Unit level. Similarly, Standing Committee 
on Safety Chaired by Minister incharge (Coal) are held twice 
a year, in the Ministry of Coal, which is represented by Di-
rector General of Mines Safety and Ministry of Labour offi-
cials. As such, there is no lack of coordination between Coal 
India and DGMS in Safety matters. 

SHRI N. JANARDHANA REDDY: Sir, in view of the 
difficulties of the hon. Minister, I will straightaway put a small 
supplementary Question. 

In his reply, he has said that there is no lack of coordi-
nation between DGMS and mining management on safety 
matters. Let the Minister of Rural Development also hear my 
supplementary Question so that he can help him ... (Inter-
ruptions) 
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MR. SPEAKER: He is the concerned Minister and not 
the Minister of Rural Development. 

SHRI N. JANARDHANA REDDY: There were the rec-
ommendations of the DGMS FeCently to close down over a 
dozen mining subsidiaries of Bharat Coking Coal Limited 
(BCCl) and some subsidiaries of Coal India Limited (Cll). A 
large number of casualties have occurred during the last five 
years. But no action has been taken so far. But here, the 
Minister says that the coordination is there. Is it not a fact 
that? 

MR. SPEAKER: What is your supplementary? 

SHRI N. JANARDHANA REDDY: My supplementary 
is this. Is it not a fact... (Interruptions) 

MR. SPEAKER: What is this running commentary go-
ing on? 

(Interruptions) 

SHRI N. JANARDHANA REDDY: Is it not a fact that 
the DGMS has recommended recently to close down some 
mines of BCCl and certain subsidiaries of Cil in view of the 
norms and safety measures that are available. But the Min-
ing Ministry has not taken any step to close them down. As 
a result, heavy casualties have taken place. Is it a fact or 
not? What are the steps taken? 

MR. SPEAKER: Mr. Minister, what steps has the Gov-
ernment taken to close down some of the coal mines to avert 
these casualties? 

SHRI N.T. SHANMUGAM : Sir, the DGMS has recom-
mended for some of the mines to be closed down. It is under 
the serious consideration of the Ministry of Coal. 

MR. SPEAKER: Has the Government taken any steps 
to close down those coal mines? 

SHRI N.T. SHANMUGAM : Sir, it has to be looked into. 
We have to see in the context of working force also. The 
Trade Unions are also opposing to close down the mines. 

MR. SPEAKER: What steps are the Government go-
ing to take? 

SHRI N. T. SHANMUGAM : We are thinking to sit and 
negotiate with the Trade Unions. Then only, we will take the 
decision to close down the mines. 

SHRI N.JANARDHANA REDDY: Is it not a fact that 
the Singareni Collieries of Andhra Pradesh has sent some 
recommendations which they got from the Australian 
Government? The Australian Government Productivity 
Commission has recommended some safety measures. 

[Translation} 

KUNWAR AKHllESH SINGH : Mr. Speaker Sir, it is 
very serious question .... (Interruptions) 

[English} 

MR. SPEAKER : This is Question Hour. Please take 
your seat. 

.... (Interruptions) 

[Translation} 

KUNWAR AKHllESH SINGH : Mr. Speaker Sir, my 
humble request to you is that • 

[English} 

MR. SPEAKER: This will not go on record. 

SHRI N. JANARDHANA REDDY: The Australian Gov-
ernment's Productivity Commission has recommended leav-
ing the regulation of the safety aspect to the mine manage-
ment itself....(lnterruptions) This recommendation of the 
Commission has been sent to the Ministry of Mines by the 
management of Singareni Collieries ... (Intfmuptions) I would 
like to know whether the Ministry has received it and what 
action they have taken ... (Interruptions) 

MR. SPEAKER : Mr. Minister, you may send the reply 
to the hon. Member. The Question Hour is over now. 

WRITTEN ANSWERS TO QUESTIONS 

[English} 

Appointment of Governor. 

'225. DR. RAGHUVANSH PRASAD SINGH : 

SHRIMATI KANTI SINGH: 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Union Government have taken any 
decision on the recommendations of the Standing Commit-
tee of Inter-State Council regarding appointment of Gover-
nors in various States; 

(b) if so, the details thereof; and 

(c) if not, the time by which a final decision is likely 
to be taken and implemented? 

THE MlNISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI) : (a) to (c) The Inter-
State Council in its second meeting held on 15th of October, 
1996 had constituted a Standing Committee in order to 
process the matters for consideration of the Inter-State 
• Not recorded. 

30 
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Council. Therefore, the recommendations of the Standing 
Committee are placed before the Inter-State Council. Chap-
ter IV of the Sarkaria Commission Report relating to "Role of 
Governors' contains, in all, 24 recommendations. 9 of these 
recommendations (under para No. 4.16.01 to 4.16.09) 
relate to the appointment of Governor and terms and 
conditions of his office. The above recommendations were 
considered by the Standing Committee of the Inter-State 
Council in its meetings held on 10.11.1997 and 01.09.2000. 
The decisions taken by the Standing Committee on these 
recommendations are to be placed before the Inter-State 
Council in its next meeting for taking a final view. A decision 
can be taken by the Union Government only after the final 
recommendations of the Inter-State Council on the subject 
are available. 

[Translation] 

Production of Fertilizers 

'226. SHRI RAJO SINGH: 

SHRIMATI JAS KAUR MEENA : 

Will the Minister of CHEMICALS AND FERTI-
LIZERS be'pleased to state: 

(a) the production of nitrogenous and phosphatic 
fertilizers during the last three years; 

(b) whether the production of these fertilizers is 
sufficient to meet the requirement of the country; and 

(c) if not, the steps taken by the Government to 
increase their production progressively? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SUKHDEV SINGH DHINDSA) : (a) Production of ni-
trogenous and phosphatic fertilizers in terms of nutrients 
during last three years is given below: 

Year 

1997-98 

199,8-99 

1999-2000 

Nitrogen 

100.86 

104.8 

108.9 

Production 

(in Lac MTs) 

Phosphate 

29.8 

31.4 

33.9 

(b) In case of nitrogenous fertilisers, the country 
is nearly sell-sufficient in urea, whereas in case 01 phos-
phatic fertilizers the self-sufficiency is to the extent of 70%. 
However, self-sufficiency is also related to various factors 
such as monsoon conditions which influence the demand. 

(c) To optimise the indigenous fertilizer prod-
uction, the following facilities/concessions have been made 
available to the fertilizers industry by the Government at 
present: 

1) As per the industrial policy resolution dated 
24th July, 1991, no license is normally required for setting 
up/expansion of fertilizer plants. Entrepreneurs are free to 
set up/expand fertilizer projects anywhere in the country sub-
ject to environmental clearance. 

2) Deemed Export Benefits to indigenous 
supp-liers of capital goods to fertilizer projects provided such 
supplies are made under the procedure of international 
competitive bidding. 

3) Reasonable return on investment to the entre-
preneurs under the Retention Price-cum-Subsidy Scheme, 
at present applicable to existing urea capacity. 

4) Concession on sale of decontrolled phosphatic 
and potassic fertilizers to farmers. 

5) Import of capital goods for setting up of new 
plant/modernisation of existing units at concessional rate of , 
customs duty. 

6) Import of fertilizer raw materials and inter-me-
diates at a concessional rate of customs duty. 

[English] 

Smuggling of Narcotics/Fake Currency Rackets 

*227. SHRI G.S. BASAVARAJ : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether any special operation is being 
launched by the central law enforcement agencies and Intel-
ligence Bureau to curb the smuggling of narcotics and fake 
currency rackets operating in the country; 

(b) if so, the number of such cases reported dur-
ing the last three years, till date, State-wise; 

(c) whether in some cases, the links of smugg-
lers with the militant outfits have been established; and 

(d) if so, the acti()n taken to deal with this prob-
lem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRII.D. SWAMI) : (a) Operations to curb 
smuggling of narcotics and fake currency are on-going 
activities. The State Police and such law enforcement 
agencie$ as are charged with this responsibility maintain 
constant watch and continue to seize narcotics and fake 
currency Which, despite vigil, happen to find their way into 
the country. The intelligence agencies share information in 
this regard, on a regular basis, with the concerned enforce-
ment agencies based on which operations ere conducted 
by them. 

(b) The information available with the National 
Crime Records Bureau about the State/UT-wise incidence 
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of seizure of counterfeit currency during the last three years 2 3 4 5 6 
and till date is enclosed (Statement-t). The available 14. Manipur 4 14 16 8 
information relating to seizure of drugs with number of 

15. Meghalaya 0 2 3 cases-total as well as agency-wise, action taken against the 
persons involved during the last three years is enclosed 16. Mizoram 4 11 55 7 
(Statement-II). 17. Nagaland 4 7 

(c) Yes, Sir. 18. Orissa 0 

(d) The Central Bureau of investigation has cre-
19. Punjab 0 7 4 39 

ated a special unit for exclusive investigation of counter-feit 20. Rajasthan 209 185 42 44 
currency notes cases. The Border Security Force has alerted 21. Sikkim 0 5 0 0 
its forward troops to be more vigilant in regard to smuggling 

22. Tamil Nadu 143 64 61 62 
of drugs and fake currency. The Narcotics Control Bureau 
has been maintaining close and constant co-operation with 23. Tripura 0 6 
various international agencies through resident Drug Uai- 24. Uttar 26 35 141 103 
son Officers of USA, UK, Germany, and Canada and through Pradesh 
Interpol and World Customs Organisation. 25. West 25 30 26 38 

Statement-I Bengal 

Total (States)1317 704 1253 1191 
The Incidence of Seizure of conterieit currency 

Union Terrltorle. : 
during the last three years and till date 

(From January 2000 onwards) 26. A&N 
Islands 

0 0 0 

SI. State/UT No. of Cases 27. Chandigarh 0 0 7 
No. 1997 1998 1999 2000 

28. D&N 0 0 0 0 
2 3 4 5 6 Haveli 

Stllte. : 29. Daman & Diu 0 0' 0 

1. Andhra 0 68 27 60 30. Delhi 17 17 86 6 
Pradesh 31. Lakshadweep 0 0 0 0 

2. Arunachal 2 2 32. Pondicherry 13 11 9 3 
Pradesh Total (UTs) 31 28 96 17 

3. Assam 11 33 61 18 Total (All-India) 1348 732 1349 1208 
4. Bihar NA NA NA NA 

Note: 1. NA-'Dala not &Vailable' 
5. Goa 3 5 6 32 2. Figures are provisional. 

6. Gujarat 53 24 173 31 
St.tement • II 

7. Haryana 26 13 53 15 
The details of Seizure of Drugs with number of cases-

8. Himachal 5 3 2 total as well as agency-wise, action taken against the 
Pradesh persons involved during the last three years 

9. Jammu & 14 9 29 7 Year .1997 1998 1999 2000 
Kashmir (Prov.) 

10. Karnataka 645 72 98 635 2 3 4 
11. Kerala 50 44 65 30 

Seizure. of varlou. drug. In kg_ with no. of c •••• t. 
12. Madhya 51 35 51 3 

Pradesh Opium Seizures 3316 2031 1635 2218 
" 

13. Maharashtra 44 84 329 48 Cases 1338 954 927 904 
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Morphine Seizures 

Cases 

Heroin Seizures 

Cases 

Ganja Seizures 

Cases 

Hashish Seizures 

Cases 

Cocaine Seizures 

Cases 

Mothaqualone Seizures 

Cases 

Ephedrine Seizures 

Cases 

L.S.D. Seizures 
Sq. (Paper) Cases 

Acetic 
Anhydride 
(in hrs.) 

Seizures 
Cases 

2. Person Arrested 

a) Nos. of persons 
arrested including 
Foreigners 

b) Nos. of Foreigners 
arrested 

2 3 4 

128 19 36 24 

75 56 125 85 

1332 655' 861 1089 

2990 3095 2937 1913 

80886 68221 40113 51638 

7062 6018 6518 3338 

3281 10106 3391 3258 

2223 2193 2500 1349 

24 

6 6 4 

1740 2257 474 

207 

8311 
12 

114 8 

45 240 
3 

6197 2963 
9 7 

o 

2 

839 

22 

532 

7 

o 
o 

687 
13 

14565 13243 13490 5643 

99 117 92 58 

3. Action Taken Against Persons Involved In Drug Trafficking 

a) Nos. 01 persons 
prosecuted 

b) Nos. of persons 
convicted 

c) Nos. of persons 
acqulted 

13203 11079 10841 5794 

2796 2673 2891 1512 

4944 5488 4632 2040 

4. Action Taken Under Pltndps (NDPS) Act, 1888 

a) Nos. of detention orders 
issued under PITNDPS 
Act, 1988 

Nos. detained 

82 

68 

45 

41 

56 51 

44 36 

1 2 3 4 

5. Agency .. l .. Number of Seizures 

All India 

Narcotics Control Bureau 

Directorate of Revenue 
Intelligence 

Custom and Central 
Excise 

Central Bureau of Narcotics 
Organisations 

Border Security Force 
(BSF) 

C.B.1. 

State AgenCies (Total) 

Police 

Excise 

Joint Operation 

13958 12446 13029 4836 

81 65 90 45 

18 35 31 8 

228 289 66 63 

252 213 69 92 

122 121 47 16 

4 4 

13255 11717 12722 4610 

13223 11547 12657 4494 

32 170 65 116 

o 
6. Agency-wise Break-up of Quantity Seized (In KG) 

A. Narcotics Control Bureau 

Opium 37 18 16 37 

Morphine o o o 
HerOin 86 66 301 199 

Ganja 3022 651 3362 537 

Hashish 157 896 101 174 

Cocaine o o o 

Methaqualone o 268 50 30 

Ephedrine o o o 158 

LSD o o o 

Acetic Anhydride (IIrs.) 2214 35 2890 8 

B. Dlrectora .. of Raven.,. Intelligence 

Opium 

Morphine 

Heroin 

Ganja 

Hashish 

Cocaine 

o o 

o o 

203 77 

o 
o 

41 

6 

2508 7773 4806 1735 

25 94 702 39 

15 o o 

36 



37 WriftenAnswers Agrahayana 14,1922 (Saka) To Questions 38 

2 3 

Methaqualone 

Ephedrine 

LSD 

595 1457 285 

o 0 0 

o 0 0 

Acetic Anhydride (ltrs.) o 0 0 

C) Custom and Cantral EKcl .. 

Opium 

Morphine 

Heroin 

Gaoia 

Hashish 

Cocaine 

Methaqualone 

Ephedrine 

LSD 

Acetic Anhydride (ltrs.) 

7 13 

o 10 

321 189 

2568 12706 

572 6632 

9 0 

o 421 

o 0 

o 0 

4101 0 

0) Cantral Bureau of Narcotic. (C.B.N.) 

Opium 1597 

Morphine 85 

Heroin 

Ganja 

Hashish 

Cocaine 

100 

66 

206 

o 

Methaqualone 11 

Ephedrine 0 

~D 0 

Acetic Anhydride (ltrs.) 19 

E) Border Securhy Force (B.S.F.) 

Opium 0 

Morphine 

Heroin 

Ganja 

Hashish 

o 

110 

3464 

228 

622 

6 

101 

461 

37 

o 

4 

o 

o 

25 

o 

o 

13 

3893 

25 

7 

13 

205 

837 

862 

o 

39 

o 

o 
o 

181 

7 

33 

31 

16 

o 
7 

o 
o 

3 

o 
o 

38 

485 

22 

4 

96 

48 

981 

667 

216 

251 

o 
15 

231 

61 

156 

2 3 

Cocaine 

Methaqualone 

Ephedrine 

LSD 

4 

o 

o 
o 

o 

5 

o 
o 

o 

o 

6 

Acetic Anhydride (ltrs.) 590 169 

o 
o 

o 
o 
o 

F) Cantrel Bureau 0' Inveetlgatlon (C.B.I.) 

Opium 

Morphine 

Heroin 

Gania 

Hashish 

Cocaine 

Methaqualone 

Ephedrine 

LSD 

Acetic Anhydride (Itrs.) 

G) Stete Pollc:. 

Opium 

Morphine 

Heroin 

Gania 

Hashish 

Cocaine 

Methaqualone 

Ephedrine 

LSD 

Acetic Anhydride (ltre.) 

H) State EKcl .. 

Opium 

Morphine 

Heroin 

Gaoia 

Hashish 

o 

o 

o 

o 
21 

o 

o 
o 

o 
o 

1675 

42 

511 

3 

o 
3 

o 
857 

o 
o 
o 

o 

o 
o 

4 

o 
o 
o 
o 

o 

o 

o 0 

1374 1430 

3 15 

195 238 

29 

952 

11 

306 

62219 41357 29369 29950 

2073 1545 1685 810 

o 0 0 0 

1134 

o 

o 
1073 

o 
o 
(} 

7038 

o 

108 93 

o 0 

45 224 

39 70 

o o 
8 2 

1380 1222 

21 3 

158 

252 

5 

1613 
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Cocaine 

Methaqualone 

Ephedrine 

LSD (Sq. Paper) 

Acetic Anhydride (Itrs.) 

I) Joint Operation 

Opium 

Morphine 

Heroin 

Ganja 

Hashish 

Cocaine 

Methaqualone 

Ephedrine 

LSD 

Acetic Anhydride 
(1Irs.) 

o 

o 

o 

o 

o 

o 

o 

o 

o 

o 
o 

o 

o 

o 

315 

Science Centres 

2 3 4 

o 

o o 

o o 

o 16 

o o 

o o 

o o 

o o 

o o 

o o 

o o 

o o 

o o 

o o 

o o 

'228. SHRI ASH OK N. MOHOL: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government have established dis-
trict science centres in the country to popularise science 
and technology in the urban and rural areas for the benefit 
of students; 

(b) 
lion-wise; 

if so, the details thereof, State-wise and loca-

(c) the criteria being followed to establish such 
centres and select the location for such centres; 

(d) the estimated expenditure likely to be incurred 
on the establishment of each centre; 

(e) whether the Government pr?pose to establish 
such centres in all the districtS of the country; 

(f) 

(g) 

if so, the time likely to be taken in this regard; 

whether the Government have established any 
such centres in Maharashtra; and 

(h) if not, the reasons therefor? 

THE MlNISTER OF HUMAN RESOURCE DEVELOP-
MENT, MINISTER OF SCIENCE AND TECHNOLOGY AND 
MINISTER OF OCEAN DEVELOPMENT (DR. MURLI 
MANOHAR JOSHI) : (a) The National Council of Science 
Museums (NCSM), an autonomous organization under the 
aegis of the Department of Culture, Ministry of Tourism & 
Culture Govt. of India has set up several national level, re-
gional level and districtlsub-region~1 level science centres 
all over India for popularization of science and technology 
amongst students in particular and the masses in general 
and for creating a scientific awareness among them through 
a wide range of activities and interactive programmes. 

(b) NCSM administers and manages the folio-wing 
science museums/centres country wide, including three cen-
tre/museums in Maharashtra; I 

S.No. Name of the Centre 

2 

1. Birla Industrial & 
Technological Museum 
(BITM) 

2. Visvesvaraya Industrial 
and Technological 
Museum (VITM) 

3. Nehru Science Centre 
(NSCM) 

4. National Science Centre 
(NSCD) 

5. Central Research 
& Training laboratory 
(CRTl) 

6. Srikrishna Science 
Centre 

7. Regional Science 
Centre 

8. Regional Science 
Centre 

9. Raman Science 
Centre 

10. Raman Planetarium 

11. Regional Science Centre 

12. Regional Science Centre 

location State 

3 4 

Calcutta W.B. 

Bangalore Karnataka 

Mumbai Maharashtra 

Delhi Delhi 

Calcutta W.B. 

Patna Bihar 

lucknow UP 

Bhubaneswar Orissa 

Nagpur Maharashtra 

Nagpur Maharashtra 

Guwahati Assam 

Bhopal MP 
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2 3 4 

13. Regional Science Centre Tirupati Andhra 
Pradesh 

14. Regional Science Centre Calicut Kerala 

15. Calicut Planetarium Calicut Kerala 

16. District Science Centre Purulia WB 

17. District Science Centre Gulbarga Karnataka 

18. District Science Centre Dharampur Gujarat 

19. District Science Centre Tirunelveli Tamilnadu 

20. Bardhaman Science Centre Bardhaman W.B. 

21. Dhenkanal Science Centre Dhenkanal Orissa 

22. Digha Science Centre & Digha W.B. 
National Science Camp 

:.!3. North Bengal Science Centre Siliguri W.B. 

24. Kapilas Science Centre Kapilas Orissa 

25. Science Activity Centre Gwalior M.P. 

26. Science Activity Centre Sirsa Haryana 

27. Kurukshetra Panorama & Kurukshetra Haryana 
Science Centre 

28. Goa Science Centre Panaji Goa 

29. Science City Calcutta W.B. 

(c) The criteria for setting up a district/sub-regional 
science centre as follows: 

i) NCSM will provide expertise for setting up 
the centre; 

ii) Land - A plot of developed land measuring 
approximately 5 acres to be provided by the 
State Government1fee of cost; 

iii) Capital Expenditure - The total Capital expen-
diture is shared on 50 : 50 basis by the 
respective State Government and Government 
of India. However, in case of North-east Sta-
tes and island states; the ratio is different; 

iv) Operation - District/sub-regional science 
centres has to be fully maintained by the 
respective State Government. NCSM trains 

, 
the staff members recruited by the State 
Government for the centre. 

(d) The estimated capital expenditure for each dis-
trict/sub-regional science centre is Rs. 2 crores. 

(e) No, Sir. 

(f) Time taken for each district/sub-regional sci-
ence centre is 24 months. 

g) In addition to the centres mentioned in part 
(b) of the statement, a fleet of Mobile Science Exhibition 
Buses hold exhibitions throughout Maharashtra. 

h) Not applicable. 

Flnan.atlon of Restructuring Package by SAIL 

·229. SHRI ANANTA NAYAK : 

SHRI A. NARENDRA : 

Will the Minister of STEEL be pleased to state: 

(a) the details of restructuring packages finalised 
by Steel Authority of India (SAIL) for its public sector steel 
plants; 

(b) the amount of investment likely to be involved 
in each package; 

(c) the details of steps taken by the Government 
to implement these packages; and 

(d) the comparative manpower employed by SAIL 
in its different units during the last three years, year-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY) . (a) The sali-
ent details of financial and business restructuring package 
for SAIL that has been approved by the Government are as 
under: 

i) Financial Restructuring of SAIL by waiving 
of loans advanced to it from Steel Deve-
lopment Fund to a value of Rs. 5073 crore 
and Rs. 381 crore from the Gov!. of India. 

ii) Provision of Government guarantees with 
50% ir:'terest subsidy for loan and interest 
thereon of Rs. 1500 crore to be raised by 
SAIL from the market to finance reduction 
in manpower through Voluntary Retirement 
Scheme. 

iii) Provision of Government guarantee for loan 
and interest thereon Rs. 150(' crore to be 
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iv) 

v) 

raised by SAIL from the market primarily for 
meeting repayment obligation on past loans 
during 1999-2000. 

To initiate the process of conversion into Joint 
Ventures for the following non-core assets 
while protecting jobs of existing employees. 

Captive Power Plants at Bokaro, 
Durgapur and Rourkela 

Oxygen Plant-II of Bhilai Steel Plant 

Salem Steel Plant (SSP), Salem 

Alloy Steels Plant (ASP), Durgapur 

Visvesvaraya Iron & Steel Plant 
(VISL), Bhadravati 

Fertiliser Plant at Rourkela 

Allowing SAIL to have a minority shareholding 
in any joint venture contemplated for revival 
of Indian Iron and steel Company (liSCO). 

(b) No investment from Govern,l'\ent is envisaged 
in the approved restructuring package for SAIL. 

(c) In order to effectively implement the business 
restructuring plan, specific milestones have been made for 
various tasks included in the Plan. Accordingly, a detailed 
MoU was signed between Ministry of Steel and SAIL on 
13.3.2000 incorporating these milestones. The progress of 
its implementation is reviewed periodically by the Govern-
ment in order to ensure timely completion. 

(d) Manpower employed by SAIL in its different 
units during the last three years is given below :-

Plants/Units 1997-98 1998-99 1999-2000 

2 3 4 

A. Plants 

Bhilai Steel Plant 49707 48361 44730 

Bokaro Steel Plant 46087 44965 43401 

Durgapur Steel Plant 25895 24390 21039 

Rourkela Steel Plant 31677 30922 28301 

Alloy Steels Plant 6053 5409 3846 

Salem Steel Plant 

Visvesvaraya Iron 
& Steel Plant 

B. Units 

Corporate Office 

Central Marketing 
Organisation 

Research & Development 
Centre for Iron & Steel 

Centre for Engineering 
& Technology 

Raw Materials Division-
SAIL 

Management Training 

Institute 

Environment Management 
Division 

Safety 

Growth Division-Calcutta 

2 

1665 

@ 

749 

3757 

934 

403 

8958 

129 

50 

16 

67 

C.Total (A+B) 176147 

@ Became part of SAIL during 1998-99 

3 4 

1616 1550 

4833 4679 

754 737 

.3647 3172 

909 865 

400 390 

8270 7014 

123 116 

50 48 

16 16 

71 16 

174736 159940 

Promotion Policy of UGC 

*230. SHRI RAM MOHAN GADDE : 

DR. SANJAY PASWAN : 

Will the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the teachers have expressed resent-
ment against the withdrawal of promotion Policy of the Uni-
versity Grants Commission (UGC); 

(b) if so, the details in this regard; 

(c) whether the Vice-Chancellor of Delhi Univer-
sity has requested the Union Government to reconsider the 
decision; 

(d) if so, the details thereof and other sugg-estions 
made by the Vice Chancellor; and 
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(e) the response of the Government thereto? 

THE MINISTER OF HUMAN RESOURCE DEVE-
LOPMENT, MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF OCEAN DEVELOPMENT (DR. MURLI 
MANOHAR JOSHI) : (a) to (e) UGC had informed the Uni-
versities, vide its letter dated 27.10.99, that the Scheme of 
promotion from Reader to Professor would be applicable to 
all the Readers (directly recruited as well as promotees) in 
Universities and Colleges, provided they comply with the eli-
gibility requirements. Subsequently, the Commission further 
informed the Universities, vide its leHer dated 6.10.2000, that 
the Career Advancement Scheme (CAS) for promotion from 
Reader to Professor shall not be applicable to the Colleges. 
However, the Scheme of promotion from Reader to Profes-
sor under the CAS shall continue to operate for Readers in 
the University Depart-ments. Federation of Central Univer-
sity Teachers' Asso-ciations (Fedcuta) has protested the 
withdrawal of the Scheme of promotion from Reader to pro-
fessor in Colleges and has dttmanded its restoration. 

The Vice-Chancellor of Delhi University showing his 
concerns has urged the UGC to reconsider the Scheme. He 
has suggested that there should be avenues for professional 
development in terms of career paths and suitable 
incentives to nurture and promote excellence in under-gradu-
ate colleges. He has also referred to the fact that there are 
financial problems associated with the introduction of 
professor ships in colleges because the number of colleges 
in the country as a whole a large. The Scheme regarding 
Professorships in colleges did not have the approval of the 
meeting of the Commission. The UGC is not in favour of the 
demand for Professor in colleges. 

The Government's response in this regard is the same 
as communicated vide its letter dated 27th July, 1998 to all 
concerned. 

[Translation] 

Production and Consumption of Chemicals Fertilizers 

*231. SHRI ZORA SINGH MANN: 

SHRI RAMJI LAL SUMAN: 

Will the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(a) whether there is a wide gap between prod-
uction and consumption of various chemical feHilizers tri the 
country; 

(b) if so, the average demand of each chemical 
fertilizer; 

(c) the average percentage of ':Iemand met 
through indigenous sources and imports, separately; 

(d) whether any time bound scheme has been for-
mulated by the Government to meet the demand of fertiliz-
ers through indigenous production; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SUKH DEV SINGH DHINDSA) : (a) In case of nitrog-
enous fertilisers, the country is nearly self-sufficient in urea, 
whereas in case of phosphatic fertilizers the self-sufficiency 
is to the extent of 70%. However, self-sufficiency is also re-
lated to various factors such as monsoon condi-tions which 
influence the demand. 

(b) and (c) Average demand in terms of consumption 
of fertilizer nutrients of NPK and percentage of demand met 
through indigenous and imported sources during 1999-2000 
are given below :-

Nutrients Average Demand in 
1999-2000 (in lakh MTs) 

Nitrogen (N) 116 

Phosphate (P) 48 

Potash (K) 17 

Average %age of 
consumption 

Indigenous Imported 

94 6 

70 30 

o 100 

Since country has no known commercially exploitable 
resources of PotaSh, the demand for the same is met en-
tirely through imports. 

(d) to (f) To optimise the indigenous fertilizer produc-
tion, the following facilities/concessions have been made 
available to the fertilizers industry by the Government at 
~resent. 

1 ) As per the industrial policy resolution dated 
24th July, 1991, no license is normally required for setting 
up/expansion of fertilizer plants. Entrepreneurs are free to 
set up/expand fertilizer projects anywhere in the country 
subject to environmental clearance. 

2) Deemed Export Benefits to indigenous supp-
liers of capital goods to fertilizer projects provided such sup-
plies are made under the procedure of internalional com-
petitive bidding. 
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3) Reasonable return on investment to the entre-
preneurs under the Retention Price-cum-Subsidy Scheme, 
at present applicable to existing urea capacity. 

4) Concession on sale of decontrolled phos-
phatic and potassic fertilizers to farmers. 

5) Import of capital goods for setting up of new 
plant/modernisation of existing units at a concessional rate 
of customs duty. 

6) Import of fertilizer raw materials and inter-me-
diates at a concessional rate of customs duty. 

NCERT Norms 

*232. SHRI SHIVAJI VITHALRAO KAMBLE : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether norms of NCERT for teachers, schools 
and D-Ed. Colleges are applicable to and have been adopted 
by all the States; 

(b) if so, the details in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE DEVE-
LOPMENT, MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF OCEAN DEVELOPMENT (DR. MURLI 
MANOHAR JOSHI) : (a) The National Council of Educational 
Research and Training (NCERT) does not lay down norms 
for teachers, schools and D.Ed. Colieges/B.Ed. Colleges. 

(b) Does not arise. 

(c) Because, the NCERT has not been given the 
mandate. 

{English] 

Use of Indian Languages In Science Education 

*233. SHRI SURESH RAMRAO JADHAV : 

DR. JASWANT SINGH YADAV : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose to use In-
dian languages in Science/technical education; 

(b) if so, whether the matter was discussed at the 
National Science Conference held recently; 

(c) if so, the details and outcome thereof; and 

(d) the steps taken/proposed to be taken in this 
regard? 

THE MINISTER OF HUMAN RESOURCE DEVE-
LOPMENT, MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF OCEAN DEVELOPMENT (DR. 

MURLI MANOHAR JOSHI) : (a) Indian Languages are 
already being used in science/technical education in 
pursuance of our National Policy on Education. 

(b) to (d) Government is not aware of any such 
conference having been held recently. 

Irregularities under lAY 

*234. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(8) the main objectives of the Indira Awas Yojana 
(lAY); 

(b) the number of persons benefited under this 
scheme during the last three years, State-wise; 

(c) whether the Government have received any 
complaints of irregularities in the implementation of this 
scheme from any State; and 

(d) if so, the details thereof and the action taken 
by the Government in this regard? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI M. 
VENKAIAH NAIDU) : (a) and (b) The primary objective of the 
Indira Awaas Yojana (lAY) is to help in the construction of 
dwelling uits by members of the Scheduled CasteS/Sched-
uled Tribes, freed Bonded Labourers and non-Scheduled 
Castes/Scheduled Tribes, Below the Poverty Line amongst 
the rural poor, through provision of ~ant-in-aid. The avail-
able information in respect of the number of families ben-
efited by this Scheme during the last three years, State-wise,is 
given in the statement enclosed. 

(c) and (d) Such complaints pertaining to misappro-
priation of funds and materials, allotment of lAY houses to 
ineligible beneficiaries, wrong selection of beneficiaries and 
the like, as have come to the notice of the Ministry of Rural 
Development, have been taken up with the concerned State 
authorities. In several cases, suitable action ~as been initi-
ated/taken by the State Governments in respect of the de-
faulters. 

Statement 

Houses constructed under Indira Awaas Yojana (lAY) 

State Number of Houses constructed 

1997-98 1998-99 1999-2000 

2 3 4 

Andhra 104115 61430 89823 
Pradesh 

Arunachal 932 470 3210 
Pradesh 

Assam 17516 20937 20412 
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2 3 4 Ann.pum. Scheme 

Bihar 103506 125082 165892 ·235. SHRI R.L. JALAPPA : 

Goa 512 482 333 SHRI TARACHAND BHAGORA : 

Gujarat 24439 21820 26351 Will the Minister of RURAL DEVELOPMENT 

Haryana 4505 10043 9843 
be pleased to state: 

Himachal 1843 3874 3711 (a) whether the Government have launched 

Pradesh Annapurna Scheme for the benefit of old persons; 

Jammu & 6172 5400 3711 (b) if so, the details thereof; 

Kashmir 
(c) the number of senior citizens provided food 

Karnataka 43522 37369 5830 security so far, State-wise; 

Kerala 12834 9452 20716 (d) whether the funds allocated for 2000-2001 to 
States/UTs under this scheme are being misused; 

Madhya 101549 102901 77886 
Pradesh (e) if so, the details thereof; 

Maharashtra 60709 54532 71958 (f) the details of the action taken against the oHi-

Manipur 1096 1125 
cials found guilty in the matter; and 

199 

Meghalaya 316 734 356 
(g) the steps taken by the Government to ensure 

that the benefits reach the needy persons? 

Mizoram 302 519 1795 THE MINISTER OF RURAL DEVELOPMENT (SHRI 

Nagaland 1933 2290 7706 M. VENKAIAH NAIDU) : (a) to (g) The Government of India 
have, with effect from 1st April 2000, launched the Annapurna 

Orissa 50023 50671 53328 Scheme which envisages provision of 10 kgs. of foodgrains 

Punjab 3235 3831 
per month, free of cost, destitutes aged 65 years and above 

4154 who are not covered by any Pension Scheme. The number 

Rajasthan 34858 32955 37440 of persons benefitting from the Scheme are not, for the 
present, to exceed 20% of the pensioners covered under 

Sikkim 590 543 752 the National Old Age Pension Scheme (NOAPS). Since, un-
der the NOAPS, 68.81 lakh beneficiaries are to be covered, 

Tamil Nadu 55830 68207 54935 this implies that 13.762 lakh beneficiaries would be eligible 

Tripura 1665 3235 11229 
for coverage under the Annapurna Scheme. 

2. Funds amounting to Rs. 100 crores have been 
Uttar PradeSh 94535 181274 155248 provided for the Scheme in the Budget for the year, 2000-

West Bengal 43931 36246 62653 2001. It has recently been decided that foodgrains under 
Annapurna and other Welfare Schemes would be made 

A& N Islands 6 12 6 available by the Food Corporation of India (FCI) at the Cen-
tral Issue Price of rice and wheat for BPL families, enabling 

D & N Haveli 100 6 52 coverage of 13.471akh beneficiaries (Statement I). Funds to 

Daman & Diu 38 0 3 the extent of Rs. 82.00 crores have so far been released to 
20 States (Statement-II). 

Lakshadweep 110 40 34 
3. While the Union Ministry of Rural Develop-

Pondicherry 214 290 426 ment are responsible for the Scheme at the Central level, 

• the State Food & Civil Supplies Departments are the nodal 
Total 770936 835770 !S25679 Departments for implementing the same in the States. Funds 
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under the Scheme are to be released by the Centre in one Entitlement Card stake place in the Gram Sabha Meetings 
Instalment to the State nodal Departments who have then to and that the lists of the beneficiaries, so selected, are dis-
tie up the release of foodgrains, district-wise, with the FCI. played in the Gram Panchayats. A detailed accounting sys-
The District Collector is responsible for the collection of tem has also been prescribed in the Guidelines. Funds are 
foodgrains from the nearest FCI godown fo~ distribution to to be released (by the Ministry of Rural Development) to the 
beneficiaries through Fair Price Shops. State Governments subject to their furnishing necessary 

4. While no reports in regard to misuse of funds 
Utilization Certificates for the preceding year, duly vetted by 
the Accountant General of the State concerned. The State 

and the like have so far been received, in order to ensure Authorities are to release monies to the FCI, based on re-
that benefits reach the needy. the Guidelines on the pro- ports received from the FCI in regard to the position of lifting 
gramme are explicit in respect of the role of the Gram of foodgrains, duly verified with independent reports received 
Panchayats in providing wide publicity to the Scheme and from the Collector's Office. The State Governments are re-
disseminating information as to the procedure for securing quired to report allocation and lifting, district-wise,every Quar-
benefits under the same. The Guidelines also provide that ter, to the Union Ministry of Rural Development. 
the selection of beneficiaries as well as the distribution of 

Statement-I 

Annapuma Numerical Ceilings and Qualifying Financial Entitlement for 
StatesiUTs using average cost of Rs. 4.90 per Kg. 

51. Name 01 Quanlitative Quantitalive Economic Sales Transponation Programme Adm. Total 
No. StateslUTs Allocation Entitlement Cost Tax 010% Cost Money Expenditure Allocation 

lor the year during (As. 4.9 per kg.) As. 0.50 per kg. lor the year lor the year 2000-2001 
2000·2001 2000·2001 As on 1.4.2000 2000·2001 2000·2001 (As.) 
(Persons) (120 Kg per person) (As.) (As.) 

2 3 4 5 6 7 8 9 10 

Andhra 84948 10193713 49949196 4994920 5096857 60040972 2401639 62442611 
Pradesh 

2. Bihar 151849 18221919 89287403 8928740 9110960 107327103 4293084 111620187 

3. Goa 820 98437 482342 48234 49219 579795 23192 602987 

4. Gujarat 40396 4847483 23752665 2375266 2423741 28551673 1142067 29693739 

5 Haryana 15732 1887806 9250248 925025 943903 11119176 444767 11563943 

6. Himachal 6945 833435 4083829 408383 416717 4908929 196357 5105286 
Pradesh 

7. J & K 9315 1117808 5477262 547726 558904 6583892 263356 6847248 

8. Jharkhand" 50074 6008932 29443765 2944376 3004466 35392607 1415704 36808311 

8. Karnataka 62015 7441848 36465057 3646506 3720924 43832487 1753299 45585786 

9. Keral. 40997 4919670 24106382 2410638 2459835 28976855 1159074 30135930 

10. Madhya 109192 13103078 64205082 6420508 6551539 77177129 3087085 80264215 
Pradesh 

tl. Maharashtra 122099 14651822 71793930 7179393 7325911 86299234 3451969 89751204 

12. Orissa 59062 7087475 34728625 3472863 3543737 41745225 1669809 43415034 

13. Punjab 11357 1362808 6677757 667776 681404 8026937 321077 8348014 

14. Aajasthan 43294 5195294 25456940 2545694 2597647 30600281 1224011 31824292 

15. Tamil Nadu 78440 9412779 46122616 4612262 4706389 55441267 2217651 57658917 

16. Uttar 228812 27457402 134541267 13454127 13728701 161724095 6468964 168193059 
Pradesh 
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2 

17. Wesl Bengal 

18. A&N 

Islands 

19. Chandigarh 

20. 0& N 

Haveli 

21. Daman & 

Diu 

3 

87208 

510 

401 

346 

73 

22. NCT Delhi 7328 

23. Lakshadweep 55 

24. Pondicherry 1440 

Taml 1212709 

25. Arunachal 5428 

Pradesh 

26. Assam 78582 

27. Manipur 9793 

28. Meghalaya 10560 

29 Mizoram 2950 

30. Nagaland 7669 

31. Sikkim 2832 

32. Tripura 16932 

Taml 134745 

Grand Total 1347455 

°NewStale 

4 

104841162 

81250 

48125 

41562 

8750 

879372 

6562 

172812 

145525103 

851309 

9429823 

1175188 

1267221 

353972 

920328 

339813 

2031801 

18169458 

161894559 

Statement-ll 

Annapurna Scheme 

5 

51278316 

300124 

235812 

203858 

42875 

4308922 

32158 

713073005 

3191414 

48208132 

5758422 

6209383 

1734464 

4509807 

1665086 

9955826 

79230334 

792303339 

(As on1.12.20oo) 

Year: 200().2001 

Sr. No. StatesIUts Allocation 

1. 

2. 

3 

2 

Arldtua 
Pradesh 

3 

62442611 

Bihar 111620187 

Chhatlsgarh·· 

(in Rs.) 

Release T8Igetted 
BenefIciaries 

4 5 

62442611 41905 

111620187 

6 7 

5127832 5232481 

30012 30825 

23581 

20781 

4287 4375 

430892 439688 

3218 3281 

84678 86408 

71307300 72762552 

319141 325855 

4620813 4714911 

575842 587594 

620936 833610 

173446 176986 

450961 480164 

188509 189907 

995583 1015901 

7923033 8084728 

79230334 80847279 

4. 

5. 

6. 

7. 

8. 

2 

Goa 

Gujaral 

Haryana 

Himachal 
Pradesh 

J&K 

8 9 

81838629 2465545 

360781 14430 

283455 11338 

244802 9792 

51537 2081 

5179500 207180 

38653 1546 

1017862 40714 

857142857 34285714 

3636210 153448 

55541858 2221666 

6921858 278874 

7463931 298557 

2084897 83396 

5420732 218829 

2001501 80060 

11967309 478892 

95238095 3809524 

952380952 38095238 

3 4 

602987 

29693739 29693739 

11563943 

5105286 5105286 

6847248 8847248 

9. Jharkharld 36808311 

10. 

11. 

12. 

Karna~ 45585786 

Kerala 30135930 

Madhya 
Pradesh 

80264215 

30135930 

80264215 

10 

84104174 

375192 

294783 

254594 

53599 

5386680 

40199 

1058578 

891428571 

3989659 

57763322 

7198732 

7762489 

2188293 

5637561 

2081561 

12446001 

99047819 

990476190 

5 

405 

19927 

7760 

3426 

4595 

30592 

20224 

53865 

54 
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13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

N.E. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 3 

Maharashtra 89751204 

Orissa 43415034 

Punjab 8348014 

Rajasthan 31824292 

Tamil Nadu 57658917 

Uttar 
Pradesh 

168193059 

Uttaranchal** 

West Bengal 64104174 

A & N Islands 375192 

Chandigarh 294793 

o & N Haveli 254594 

Daman & Diu 53599 

NeT Delhi 5386680 

Lakshadweep 40199 

Pondicherry 1058576 

Total 891428571 

Arunachal 
Pradesh 

Assam 

3989659 

57763322 

Manipur 7198732 

Meghalaya 7762489 

Mizoram 2168293 

Nagaland 5637561 

Sikkim 2081561 

Tripura 12446001 

Total 99047619 

Grand Total 990476190 

4 5 

89751204 60231 

43415034 29135 

8348014 5602 

31824292 21357 

38694 

168193059 112873 

64104174 43020 

252 

198 

171 

36 

3615 

27 

1058576 710 

732803569 598229 

2677 

57763322 38764 

7198732 4831 

5209 

2168293 1455 

5637561 3783 

2081561 1397 

12446001 8352 

87295470 66470 

820099039 664699 

"Funds for Chhatisgarh and Uttaranchal were released to Madhya 
Pradesh and Uttar Pradesh respectively before the creation of these 
new States. Allocations for these States have not been received. 

Multl-Campus Universities 

-236. SHRI A. BRAHMANAIAH : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government propose to enco-
urage multi-campus Universities in the country; 

(b) if so, the details thereof; and 

(c) the details of the financial assistance pro-
posed to be provided for the purpose? 

THE MINISTER OF HUMAN RESOURCE DEVE-
LOPMENT, MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF OCEAN DEVELOPMENT (DR. MURLI 
MANOHAR JOSHI): (a) and (b) A university can be a Single 
campus or a multi-campus institution depending upon the 
relevant provisions in the Act of the concerned institution as 
well as the higher educational needs of the concerned re-
gion. UGC has recently allowed Deemed Universities to set 
up academic centres in any part of the country or abroad. 
The conditions governing the opening of academic centres 
by the Deemed Universities are as follows :-

(i) 

(ii) 

(iii) 

(iv) 

(v) 

The centres shall be set up with the prior 
approval of the UGC and that of the State 
Government where the centre(s) is/are 
proposed to be opened. 

Starting various academic courses shall be 
subject to the approval of the UGC. 

Admission procedure and fee fixation for 
students shall be in accordance with the 
norms/rules prescribed by the UGC. 

The over-aU performance of the Centre shall 
be monitored annually by the UGC whose 
directions for management, academic 
development and improvement shall be 
binding on the Deemed to be University. 

If the Centre does not fulfil UGC's directions 
and recommendations and its performance 
remains unsatisfactory for three years, the 
UGC on the basis of the recommendations 
of the Monitoring Review Committee, can 
direct the Deemed University to close down 
the Centre in which event the liabilities of such 
Centre shall be taken over by the concerned 
Deemed University. 
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(vi) 

(vii) 

It would be permissible for the Deemed 
University to open academic Centre(s) not 
only anywhere in India but also in any of the 

foreign countries. The academic Centre(s) in 
the foreign countries shall be opened only 
after the due permission from the Govern-
ment of India/UGC and also that of the 
Government of the host country. 

In case of foreign campus/campuses, the 
remittance of funds shall be governed by the 
Reserve Bank of India rules. 

(c) No financial assistance is proposed to be 
provided by UGC for setting up of mUlti-campus comple-xes. 

Poverty Alleviation Schemes 

*237. SHRI RAMDAS ATHAWALE : Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the schemes formulated for Poverty 
Alleviation are not working effectively; 

(b) if so, the factual position in this regard; 

(c) whether the Government's attention has been 
drawn to a report in the 'Navbharat Times' of October 1, 2000 
in this connection; 

(d) if so, whether the Government propose to take 
any steps for changing the method of implementation of these 
schemes; and 

(e) if so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI M. 
VENKAIAH NAIDU) : (a) No, Sir. 

(b) to (e) While the Mid Term Appraisal of the Ninth 
Five Year Plan has not yet been released by the Planning 
Commission, the Highlights of the Mid Term Appraisal are 
available. Chapter 6 of the "Mid Term Appraisal of the Ninth 
Five Year Plan (1997-2002) - Highlights" in respect of Pov-
erty Alleviation Programmes, indicates that the proportion of 
People Below the Poverty Line has declined from 54.9% in 
1973-74 to 36% in 1993-94 which establishes the effective-
ness of these Programmes, contrary to the News Item in the 
'·Navbharat Times" of 1 st October, 2000. 

2. The Concurrent Evaluation of the various Pro-
grammes conducted through various reputed and independ-
ent Organisations indicate the following: 

(i) Erstwhile Jawahar Rozgar Yolena (JRY) 
(Concurrent Evaluation, June, 1993 to May, 1994) :- The 
Muster Rolls are maintained in 87% of the cases; in 76% of 
the·. cases, the assets created were satisfactory and were 
maintained by the Village Panchayats. 

(ii) Erstwhile Integrated Rural Development 
Programme (IRDP) (Concurrent Evaluation, October, 1995 
to September, 1996) : - 46.34% beneficiaries had crossed 
the Poverty Line of Rs. 11000/- per annum. In 72.2% cases 
the actual disbursement of the assistance was within one 
month of the sanction. Also 94.47% of the beneficiaries, who 
were utilizing the assets, reported that their quality was good, 
while 87.38% of the beneficiaries reported that assets were 
productive. 

(iii) Erstwhile Employment Assurance Scheme 
(EAS) (Evaluation of the EAS by the Programme Evaluation 
Organization, Planning Commission - Report in April, 2000):-
78% of the beneficiaries belonged to the daily wage earning 
class; 55% were from agricultural wage earners class and 
92% of the beneficiaries were either landless labourers or 
marginal farmers. 

(iv) Indira Aweas Yolana (lAY) (Quick Study of the 
lAY in 1992-93 by the Programme Evaluation Organization, 
Planning Commission) :- 85% of the lAY houses were occu-
pied and 84% of the occupants expressed satisfaction/par-
tial satisfaction with the houses. 

3. Notwithstanding the above, the Programme 
have, in order to make them more effective, been restruc-
tured w.e. f. 1 st April, 1999, as follows: 

(i) The Swaranlayantl Gram SwarozgarYoJana 
(SGSY) is a new Programme for self employment of the 
rural poor and has been introduced after review of the Inte-
grated Rural Development Programme (IRDP) and its al-
lied Programmes namely Training of Rural Youth for Self 
Employment (TRYSEM), Developinent of h'"men & Chil-
dren in Rural Areas (DWCRA), Supply of Improved Toolkits 
to Rural Artisans (SITRA), Ganga Kalyan Yojana (GKY) and 
the Million Wells Scheme (MWS). 
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(ii) The Employment Assurance Scheme (EAS) 
which aims at providing wage employment to the rural poor 
during the lean agricultural season, has been restructured 
(w.e.f. 1.4.1999) and is now allocation based. 

(iii) The Jawahar Gram SamrldhiYojana (JGSY) 
is another restructured Programme of the erstwhile Jawahar 
Rozgar Yojana (JRY), and is being implemented by the Vil-
lage Panchayats for the creation of useful infrastructure at 
the village level. 

SubSidy on Fertilizers 

"238. SHRI RAMSHETH THAKUR: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether some well reputed fertilizer units of 
the country have appropriated huge amounts of subsidy from 
the Government; 

(b) If so, the facts in this regard, unit-wise 
alongwith their declared and actual production capacity and 
the amount of subsidy given to each such unit; and 

(c) the steps taken/being taken by the Govern-
ment to recover the subsidy amount and the action taken 
against them for misleading the Government and Public? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SUKH DEV SINGH DHINDSA): (a) to (c) Govern-
ment is seized of the matter relating to excess drawl of sub-
sidy by under statement of capacities by some of the urea 
manufacturing units. Government have appointed a Com-
mittee of Experts under the Chairmanship of Dr. Y.K. Alagh 
to address to the total issue of reassessment of capacity 
including recoveries that may have to be effected. The exact 
amount of recovery of excess subsidy from the concerned 
units will depend on the report of the Committee and the 
Government's decision thereon. In addition, the Government 
has also referred the matter to Central Bureau of Investiga-
tion (CBI) for investigation of the available evidence with a 
view to determining whether a prima-facie case is made out 
against the concerned units under the relevant sections of 
the Indian Penal Code. 

Technology Universities 

"239. SHRI K.P. SINGH DEO : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) the States where technology universities have 
been set up so far; 

(b) whether the Government propose to set up 

such universities in each State; and 

(c) 

set up? 

if so, the time by which these are likely to be 

THE MINISTER OF HUMAN RESOURCE DEVE-
LOPMENT, MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF OCEAN DEVaOPMENT (DR. MURLI 
MANOHAR JOSHI) : (a) According to the information fur-
nished by UGC, the technology universities have been set 
up in States such as Andhra Pradesh, Gujarat, J & K, 
Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maha-
rashtra, Orissa, Punjab, Rajasthan, Sikkim, Uttar Pradesh, 
Uttaranchal, West Bengal. 

(b) No, Sir. No such proposal is under consi-
deration of the Central Government, at present. 

(c) Does not arise. 

Demand and Supply of Steel 

"240. PROF. UMMAREDDY VENKATESWARLU : 

SHR~VILAS MUTTEMWAR : 

Will the Minister of STEEL be pleased to state: 

(a) the details of demand and supply of steel dur-
ing the last three years, year-wise; 

(b) whether there has been shortfall in production 
of steel during the said period; 

(c) if so, the reason therefor; 

(d) the manner in which the Government propose 
to meet the demand fully; 

(e) whether the steel industries have represented 
that the demand of steel is sluggish due to fiscal policies; 

(f) if so, the details in this regard; 

(g) whether any steps are proposed to be taken 
by the Government to help the steel industry in the matter; 
and 

(h) if so, the details thereof? 

I 
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THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY) : (a) The de-
tails of production and domestic demand of finished steel in 
the country during the last three years are as below : 

(In thousand tonnes) 

Finished steel Year 

1997-98 1998-99 1999-2000 

Domestic 22.63 23.54 25.02 
Demand 

Production 23.37 23.82 26.71 

(b) No, Sir. 

(c) and (d) Does not arise. 

(e) and (f) Yes, Sir. The main reasons for slow down in 
the growth are : 

i) 

iil 

iii) 

iv) 

Sluggish demand in the steel consum-
ing sectors. 

Overall economic slowdown in the 
country. 

Dumping of finished steel by CIS and 
other countries. 

Concessional rate of duty on steel 
import for Infrastructure projects. 

(g) and (h) Government have taken several steps to 
help the steel industry in the country. These include : 

A National Campaign for increasing the 
demand of steel, especially in non-traditional 
sectors, such as rural and agro based indus-
trial sector has been launched. 

Anti-dum:- ing duty on Hot Rolled coils impo-
rted from Ukraine and Russia has been 
notified. 

Rationalisation of Duty Entitlement Pass Book 
(DEPB) rates tor steel exports have been 
carried out to boost exports. 

A 'Steel Exporters Forum' has been set up 
to help steel exporters to overcome bott/e-
necks in exports. 

rr--tion/ 

Import of Hal8nloua and aanned InMetleld •• 

2456. SHRI JAI PRAKASH : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government are aware that some 
foreign companies are importing hazardous and banned 
insecticides In the country on a large scale resulting in pollu-
tion In the environment; 

(b) if so, whether there is no effective provision in 
the existing 'Insecticides Act' to impose ban on such imports; 
and 

(c) the steps being taken by the Government to 
check import of the said insecticides? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) and (b) There are several pesticides 
which are banned in some other countries of the world. but 
are not banned for use in India. Pesticides oNhich are not 
banned in our country can be imported subJect to the provi-
sions of the Insecticides Act. 1968. 

(c) The import of pesticides is subject to it being 
registered by the Registration Committee as per provisions 
of the Insecticides Act. Depending on the scientifiC develop-
ments, Government reviews the use of pesticides from time 
to time by appointing an Expert Committee and takes 
decision about bans/restrictions/continued use as per the 
recommendations of the Expert Committee andlor Registra-
tion Committee. 

[English] 

Non-lmplementatlon of Land Reform. 

2457. SHRI S.P. LEPCHA : Will the Minister 01 
RURAL DEVELOPMENT be pleased to state: 

(a) the names of the States that have faHed to 
implement the Land Reforms; 

(b) whether the Government propose to withhold 
the Central aid/assistance to Stat •• which have failed to im-
plement the Land Reforms; and 

(e) it not. the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF RU-

RAL DEVElOPMENT (PROF. RITA VERMA) : (a) Land and 

its management is the responsibility'()fthe respective State 

Govts. as provided under Entry 1~, list-II (State list), of VII 

Scheduie to the Constitution '51 Irtdia. The Central Govern-
,', '. ~C' 

ment's role is advisory and 'co-ordinating one. The Land 

Reform Programm~ have various facets like distribution of 

ceiling su{plus landlBhpodan landlGovern-ment Wasteland, 

tenancy reforms, consolidation of land holdings and resto-
ration of alienated tribal lands. It is, therefore, not possible to 

have inter-State comparisions. 

(b) 'and (c) The Government of India have not taken 

any decision to with hold the Central aidlassistance to the 

State which have failed to implement the Land Reforms. 

Let us Study programme 

.In Andhra Pradesh 

2458.: . SHRI Y.S. VIVEKANANDA REDDY : Will the 

Minister,of.,HUMAN ~~SOURCE DEVElOPMENT be 
pleased to $tate: 

(a) whether the Government of Andhra Pradesh 
has started 'Let us Study' programme; 

(b) it so, the extent to which the Scheme has been 
welComed by the students; 

'. '(c) whether the Union Government have agreed 
to prCMd~' assistance for the Scheme; and 

(d) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAH~AWAiHGSSAIN) : (a) As per the i~fo~mation made 

C!yail~~I!'l t?¥ the GOl/ernment of. Andhra Pradesh" literacy 
week with Caption ·Chaduvukundam" (Let us study) was 
observed from 17th to 23rd July, 2000. 

i ~.. ,',', 

(b) About 3.5 lakhs Children in the age group of 5-
14 years were admitted into schools. About 3.75 lakh drop-
tl~t'~' ~er~ .~ead~itted into the schools. " .. 

(c) and (d) No such proposal has been receiVed by the 

Union Government. 

Creation of New State. 

2459. SHRI SAHIB SINGH : Will the Minister of 

HOME AFFAIRS be pleased to state the criteria fixed for crea-

tion of a State in terms of the Physical, Economical, Social 

and Cultural features? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI 1.0. SWAMI) : Article 3 of the Con-

stitution is the enabling provision for the creation of new 

States. The vital elements taken into consideration for creat-

ing new State are speedier development without regional 

imbalance, efficient administration, emotional integration and 

harmonious co-existence. While considering any proposal 

for creation ot a new-State, a resolution from the legislature 

of the state to be reorganized is given due weightaga. 

Building. for Kendrlya Vldy.l~ya. 

2460. SHRI T. GOVINDAN : Will the Minister of HU-

MAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Union Government are aware that 

several Kendriya Vidyalayas are unable to construct school 

buildings/play groundslboundary walls etc. due to paucity of 

funds and their proposals are lying pending with the con-

cerned authority tor years together; 

(b) if so, the details thereof and the number of such 

proposals lying pending for approval, State-wise; and 

(c) the time by which the action is proposed to be 

taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-

MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (c) Out of 854 Kendriya 
Vidyalayas in the country, 147 KVs are project sector schools 
out of which 130 are functioning in permanent buildings. Of 

the remaining 707 vidyalayas in civil and defence sector, 430 

are functioning in permanent buildings as indicated in the 
statement enclosed. Work is in progress in 79 vidyalayas 

and for, 73 proposals are at planning stage. For 125 
vidyalayas the land is yet to be made available to the Kendriya 
Vidyalaya Sangathan. No. proposal is pending for paucity of 

funds. 
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Statement 

State-wise position of buildings of KVs 

S.No. Name of State No. of Project Balance With Under Under Land 
School School Bldg. Const. Plan. not tfd. 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 43 07 36 27 04 01 04 

2. Arunachal Pradesh 09 01 08 04 01 01 02 

3. Assam 43 16 27 11 03 10 03 

4. Bihar" 52 16 36 19 02 04 11 

5. Chandigarh 05 05 05 

6. Delhi 37 03 34 22 03 04 05 

7. Goa 05 05 04 01 00 

8. Gujarat 41 12 29 19 07 01 02 

9. Haryana 25 01 24 14 05 06 

10. Himachal Pradesh 19 03 16 04 04 08 

11. Jammu & Kashmir 25 03 22 06 03 02 11 

12. Karnataka 32 07 25 15 01 04 05 

13. Kerala 27 03 24 18 03 01 02 

14. Madhya "radesh" 86 19 67 40 11 09 07 

15. Maharashtra 52 05 47 41 01 01 04 

16. Manipur 05 01 04 01 01 01 01 

17. Meghalaya 07 01 06 03 01 01 01 
, l 

18. Mizoram 01 01 01 

19. Nagaland 06 06 01 01 04 

20. Orissa 30 07 23 09 07 04 03 

21. PGndicherry 02 01 01 01 

22. Punjab 40 02 38 22 03 04 09 

23. Rajasthan 52 04 48 29 05 06 08 • ;:1. 
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1 2 3 4 5 6 7 8 9 

24. Sikkim 01 01 01 

25. Tamil Nadu 29 .05 24 19 01 02 02 

26. Tripura 05 01 04 01 03 

27. Uttar Pradesh" 120 22 98 63 12 06 17 

28. West Bengal 49 07 42 28 04 06 

29. A& Nisland 03 03 02 01 

30. Nepal. Kathmandu 01 01 01 

31. Moscow 01 01 01 

32. Dadra & Nagar Haveli 01 01 01 

Total 854 147 707 430 79 73 125 

"including newly constituted States of Jharkhand, Chalteesgarh and Ultaranchal. 

Consumption of Coal 

2461. SHRI BASU DEB ACHARIA : Will the Minister 
of COAL be pleased to state: 

(a) the consumption of coal and other non-com-
mercial fuels, specially wood in the country during the last 
three years in coal equivalent facts; 

(b) the capacity of existing forecast to supply fuel 
wood in coal equivalent without depletion; 

(c) the comparative cost of wood and coal as 
source of energy; and ' 

(d) the steps taken or proposed to be taken to in-
crease the consumption of coal to save forests? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM) : (a) The present level of 
consumption of coal in India is 300.41 million tonnes per 
annum. According to Ministry of Non-Conventional Energy 
Sources, the present level of consumption of other non-com-
mercial fuels per year in the country is as under :-

Fuel Wood 227 -298 million tonnes 

Crop Residue - 97-156 million tonnes 

Cattle Dung 37-114 million tonnes 

(b) and (c) Existing estimated fuel wood supply poten-
tial, as intimated by Ministry of Non-Conventional Energy 
Sources, is 172.50 million tonnes per annum, and there is 
iml1)ense_potential for increasing production of fuel wood by 

afforestation of degraded lands. No estimates of compara-
tive cost of wood vis-a-vis coal as source of energy are avail-
able. 

(d) In order to improve the availability of coal for 
domestic consumption in lieu of wood, briquette and smoke-
less fuel production has been encouraged as a policy. Coal 
India Ltd., supplied the following quantities under these priori-
ties as stipulated below :-

(In lakh tonnes) 

Year Special Smokeless Briquettes 
Fuel 

1999-2000 (Prov.) 14.34 37.55 

1998-99 13.71 29.48 

1997-98 17.77 22.83 

Coal India Umited has been carrying out wide publicity 
and propaganda from time to time to use coal in order to 
save forests. 

[Translation] 

Foreign Aid for DrInking Water Pro,.cts 

2462. SHRI P.R. KHUNTE : Will the Minister of RU-
RAL DEVELOPMENT be pleased to state: 

(a) the amount of foreign aid received for drinking 
water projects during the last three years and the current 
year, country-wise; 

(b) the funds utilised out of that so far. State-wise;. 

I 
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(c) whether the funds are being misused or not 
utilised; and 

(d) if so, the steps taken or being taken by the 
Government for proper utilisation of the funds? 

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (PROF. RITA VERMA) : .(a) to (d) The 
information is being collected and will be laid on the Table of 
the House. 

Vacant Po.t. of Tuch.,. In Engln .. rlng 
College. of U.P •• nd alher 

2463. SHRIMATI SUSHILA SAROJ : Will the Minis-
ter of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the posts of teachers are lying vacant 
in the Engineering Colleges of Uttar Pradesh and Bihar; 

(b) if so, from when these posts are lying vacant 
and the reasons therefor; and 

(c) 
filled up? 

the time by which these posts are likely to be 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (c) There is general short-
age of teachers in the Engineering Colleges across the Coun-
try, filling up of which is a dynamic and continuous process. 
Engineering colleges in Uttar Pradesh and Bihar are also 
facing shortage of teachers. Appointments in State Govern-
ment colleges are made, according to the State Government 
procedure. In Centrally funded institutes and self-financing 
colleges, the recruitment of teachers is made as per the re-
cruitment rules of the respective institute. Minute details of 
vacancy position in each college is not maintained by the 
Ministry. 

{English} 

Unit Coat under Waterahec:l Development programme 

2464. SHRI SULTAN SALAHUDDIN OWAISI : Will the 
Minister of RURAL DEVELQPMENT be pleased to state: 

(a) whether the unit cost under Watershed Devel-
opment programme was fixed Rs. 400 per hectare during 
1995-96; 

(b) if so, whether by then the wage rates have gone 
up; 

(c) if so, whether State Governments have re-
quested to enhance the unit cost; 

(d) If so, the details thereof; and 

(e) the action taken or being taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (PROF. RITA VERMA) : (a) to (e) The 
Ministry of Rural Development is implementing three main 
Watershed Development Programmes namely, the Integrated 
Wasteland Development Programme. Draught Prone Areas 
Programme and Desert Development Progra-mme based 
on watershed approach under the Guidelines for Watershed 
Development w.e.f. 1.4.95. The cost norm for watershed de-
velopment projects under these programmes varies from 
Rs. 35001- per ha. to Rs. 50001- per hectare. These I:8tes 
were fixed in 1995-96. Since then the wage rates have gone 
up all over the country. Conse-quently, the State Govern-
ments have been requesting the Ministry of Rural Develop-
ment in various fora for revision of the unit cost for water-
shed development projects. A proposal to enhance the unit 
cost for such projects under the three Programmes is under 
consideration of the Central Government. 

a.Uka Semrlddhl Yo)ana 

2465. SHRI BIKRAM KESHARI DEO : Will the Min-
ister of HUMAN RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the allocetion made towards Orissa under tne 
Ballke Samridhi Yojana during 1998-99, 1999-2000 and pro-
vision made for 2000-2001 ; 

(b) the amount deposited against Scholarship for 
the girl child atudylng in Class I and Class X during the above 
period; and 

(c) the number of girl children benefited under this 
scheme in the KBK Districts of Orissa? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRIMATI SUMITRA 
MAHAJAN) : (a) The funds released to the State Govern-
ment of Oris .. under the Balika Samriddhi Yojana during 
1998-99, 1999-2000 and provision made for 2000-2001-18 
as under: 

Year 

1998-1999 

1999-2000 

2000-2001 

(Rupees in lakhs) 

Funda Released 

332.115 

221.41 

350.00· 

·Funds of Ra. 175.00 Illdla have alrudy been reteaaed to the state 
Government 
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(b) Balika Samriddhi Yojana was launched on 15th 
August, 1997 to cover girl children in families below the pov-
erty line in rural and urban areas who are borne on or after 
15th August, 1997. At present only one component of the 
Scheme is under implementation i.e. the post birth grant. 
The girl child borne on 15th August, 1997 would start going 
to school w.e.f. August, 2003 on attaining the age of 6 years. 
Hence the scholarship benefit will be applicable from 15th 
August, 2003 onwards. 

(c) Number of girl children benefited under the 
Scheme in KBK districts of Orissa is 11 ,256. 

Appointment on Compailionate Grounds 

2466. SHRI NAWAL KISHORE RAI : Will the Minis-
terof URBAN DEVELOPMENT AND POVERTY ALLEVI-
ATION be pleased to refer to the reply given to Unstarred 
Question No. 4519 on August 22,2000 and state: 

(a) wh~ther the information has since been col-
lected; 

(b) 

(c) 

if so, the details thereof; 

if not, the reasons therefor; 

(d) whether the Government propose to revise the 
order in regard to the appointments on compassionate 
grounds; and 

(e) if so, the details thereof? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHAN) : (a) to (c) 
Yes, Sir. The information has already been laid on the Table 
of the House on 22.11.2000. 

(d) and (e) Orders regarding compassionate appoint-
ment under the Central Government were revised/simplified 
a,nd consolidated as in the scheme contained in Depart-
ment of Personnel & Training's O.M. No. 1401416194-Estt. 
(D) dated 9.10.1998 and it has subsequently been amended 

. from time to time vide orders dated 3.12.1999, 20.12.1999. 
28.12.1999 and 24.11.2000. 

Completion Certificates 

2467. SHRI HARIBHAU SHANKAR MAHALE : Will 
the Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to refer to the Unstarred Ques-
tion No. 240 dated 25.7.2000 and state: 

(a) whether in accordance with the DDAIMCD 
laws, tbe houseslbuildings in respect of which completion 
certificates have not been obtained are not fit for habitation; 

(b) if so, whether the Government propose to 

make it mandatory to obtain completion certificate before 
occupation; and 

(c) if not, the reasons therefor and the relevance 
of procuring completion certification? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHAN) : (a) to .(c) 
Information is being collected from the MCD and DDA and 
the same would be furnished together with the Government 
reaction thereto. 

Staffing Pattern of ORDAs 

2468. PROF. UMMAREDDY VENKATESWARLU : 
Will the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Government have laid down strict I 
guidelines for the staffing pattern of DRDAs; 

(b) 

(c) 

if so, the details thereof; 

the names of the States which are not follow-
ing this pattern; 

(d) whether under these guidelines, no DRDA 
should have permanent staff and no direct recruitment is al-
lowed by the Government; 

(e) if so, the reasons therefor; 

(f) whether this policy has made it difficult to 
obtain officials with administrative skills in the area of rural 
development; 

(g) if so, whether there is any proposal to change 
this policy and permit direct recruitment; and 

(h) if not, the reasons therefor? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M.VENKAIAH NAIDU) : (a) to (c) In order to be effective, the 
DRDA must have an appropriate staffing structure as well as 
suitable personnel policy. Keeping in view the role and func-
tions of the DRDAs, the staffing structure of the DRDA has 
been laid down in the Guidelines for the scheme, which must 
include positions for Planning for poverty alleviation, Project 
formulation, Social organisation and Capacity building, Gen-
der concerns, Engineering super-vision and Cuality control, 
Project monitoring, Accountancy and Audit functions as well 
as Evaluation and Impact studies. For this an indicative staff-
ing structure has been suggested to the States. The details 
of the indicative staffing pattern stipulated in the Guidelines 
of the Scheme of "DRDA Administration" are given in .the 
Statement enclosed. As per the Guidelines of DRdA Admin~ 
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istration, the State Govts. have been given the freedom to 
evolve variations depending on the local requirements, but 
within the limit of the overall costs that have been decided. 

(d) Yes, Sir. 

(e) Since the DRDA is a registered SOCiety, as a 
matter of Policy, it has been decided that the DRDA should 
not have any permanent staff. The DRDA employees are 
taken on deputation for a specific period. By doing so, there 
is the advantage of better choice of staff, flexibility in staffing 
pattern and motivating the staff. The objective of streng-
thening of ORDAs is to provide them with certain profe-ssional 
capacity and have a flexible staffing pattern. As such, the 
ORDAs are no longer allowed to make any direct recruit-
ment. 

(f) This pc)ucy rather envisages to strengthen the 
ORDAs by providing them with professional Staff:t1l\.,SthB. 
of DRDA Administration was started fro~.1.9~~2000.only, 
Therefore, it is too early to assess the pra'ctical' difficulties 
being experienced by State Govts. jn·imple-mttnta.,,, of the 
scheme as per the guidelines. 

(g) At present, there is no propos!ll to ~han~ the 
policy and allow direct recruitment. 

(h) The scheme of DRDA Administration was 
launched after many rounds of thoughtful deliberations with 
representatives of the State Govt. with the L~ ,Jroval of the, 
Cabinet. Since the Scheme is only one year old:" would be' 
too early to make any changes in the Guideli.,ea of, u.1l! 
Scheme. 

Statement 

Staffing Pattern for DRDAs 

Post No. of Posts 

Category A Category B Category C 

2 3 4 

Project Management ,I" 

Project Director/CEO 1 

Self Employment Wing 

Project Officer 

2 APOs 2 2 3 3 

3 Technical Assistants 2 2 3 .' 3 
~ .~ ~ 

4 Clerk-cum-TypisVTypist 2 2 3 3 
, " 

Women'. Wing 

APO 1 

.. 
2 Technical Assistants J 

" 
1.. ': 

., , ,. 3 Clerk-Cum-TypisVTypist 
r:. , 

Wage Employment Wing 

1. Project Officer 

2. Technical Assistants .1 2 2 

3. Clerk-Cum-TypistITypist 1 2 2 ,2 
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2 

Wete,.hed Wing 

1 Porject Officer 1 

2 Technical Assistants 

3 Clerk-Cum-TypisVTyplst 

Engineering Wing 

1 Executive Engineer 

2 Assistant Engineer 

3 Technical Assistants 

Ffnance Wing 

Senior Accounts Officer 

2 Accounts Officer 2 

3 Accountant/Account Clerk 3 

4 Clerk-Cum-TypisVTypist 

Monitoring Wing 

Project Economist 

2 Statisticallnvestigator/ASO 

3 Clerk-Cum-TypisVTypist 

Oeneral Admlnl,tratlon 

Superintendent/Office 
Manager 

2 Assiltants 2 

3 Stenographer 

4 Drivers 

5 AttendantlWatchmen 3 

Po.I a •• ed Ro.ter 

2469. SHRI ASHOK PRADHAN : Will the Minister of 
COAL be pleased to state: 

(a) whether the DOPT has introduced 'Post Based 
Rosters' in place of ·Vacancy Based Rosters· for implement-
ing reserving system w.e.f. 2.7.1997; 

(b) if so, the reasons therefore; 

(c) whether while introducing ·Post Based Ros-
ters· the process of identifying excesses/shortages in a\l the 
categories of services under his Ministry and all the Autono-
mousiStatutory/AttachedlSubordinate offices and Public 
Sector Undertakings thereunder was undertaken; and 

3 

1 

2 

2 

2 

3 

2 

2 

3 

2 

2 

4 

4 5 

1 

2 2 

2 2 

2 2 

4 4 

2 3 

1 

2 2 

1 

3 3 

2 2 

3 4 

5 6 

(d) if so, indicate excesses!shortages found, as 
on July 2, 19971 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM) : (a) Yes, Sir. 

(b) For implementation of the Supreme Court judge-
ment in case of R.K. Sabharwal versus State of Punjab. 

(c) Yes, Sir. the process of identify;ng excesses! 
shortages in all category of services in this Ministry, subor-
dinate offices viz. Coal Controller's Organisation and Office 
of the Commissioner of Payments at Calcutta, autonomous 
body viz. Coal Mines Provident Fund Organisation, Dhanbad 
and Public Sector Undertakings viz. Coal India Limited and 
its subsidiaries and Neyveli Lignite Corporation Limited has 
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been undertaken as per para 5 of the DOPT's O.M. No. 
3601212196-Esn. (Res) dated 2.7.1997. 

(d) 
under-

The shortages (-Vexcesses (+) found are as 

Ministry of Coal 

Coal Controller's Organisation 

Commissioner of Payments 

Coal Mines Provident 
FundOrgn. 

Coal India limited & 
subsidiaries 

Neyveli Lignite Corporation Ltd. 

[Translation] 

SC ST 

+21 +2 

Nil -3 

Nil Nil 

Excesses/shortages are 
being identified 

Excesses/shortages are 
being identified 

A total of 125 shortage in 
SCS/STs 

PoI80nous CoHon Seeds 

2470. MOHO. SHAHABUDDIN : Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government are aware that BT 
cotton seeds of MIs. Monsanto company, which prepares 
genetic engineer seeds has been found poisonous accor-
ding to a research conducted in London; 

(b) if so, the reaction of the Government thereto; 

(c) whether the Government have investigated the 
effect/ill -effects of this seed; 

(d) 

(e) 

if so, the details thereof; 

if not, the reasons therefor; 

(f) whether the Government propose to impose 
ban on the use of said seed on the line of European coun-
tries; 

(g) 

(h) 

it so, by when it is likely to be banned; and 

if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
SCIENCE AND TECHNOLOGY OFTHE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI BACH I SINGH RAWAT 
"BACHDA") : (a) and (b) Sir, only one type of Bt. cotton 
seed of MIs. Monsanto company has been introduced in 
commercial agriculture in the world having the Cry1 A(c) 

gene. This protein is poisonous only to the target lepidopteran 
pests commonly known as the bollworm of conon. The pro-
tein is harmless to human, animals and other non target 
species. We are not aware of any peer-reviewed studies con-
ducted in the U.K. which question the safety of Bt. cotton 
seeds. Regulatory authorities in USA, Australia, Mexico, Ar-
gentina, Spain, Canada, Japan, China, Indonesia and South 
Africa have reviewed the extensive safety assessment stud-
ies conducted on the Bt. cotton seed of MIs. Monsanto and 
have concluded that Bt. cotton and cotton seed pose no food, 
feed and environmental safety concerns. 

(c) to (e) The Government had investigated the safety 
of Bt. cotton seeds. The safety study was conducted at In-
dustrial Toxicological Research Centre (ITRC), Lucknow, a 
Government funded institution, on goats. The result indicated 
that Indian Bt. cotton seeds have no ill-effects on goats. Fur-
ther safety studies on lactating cows, lactating water buffalo, 
pouHry and fish are also being carried out. 

(f) to (h) After the full evaluation of safety of Bt. colton 
is completed, the commercial release would be considered. 
However, the countries namely USA, Australia, Mexico, Ar-
gentina, China and South Africa have adopted Bt. cotton 
having Cry1 A(c) gene for commercial cuHivation. 

(English) 

Visit of Minister of HRD to China 

2471. DR. RAMKRISHNA KUSMARIA : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether he visited China recently; 

(b) if so, the purpose and other details of the visit; 

(c) whether any agreement has been signed dur-
ing this visit; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) Yes, Sir. 

(b) It was a goodwill visit in respons~ to the invita-
tion of the Chinese Minister of Education. The Mini-sters 
exchanged experiences in the areas of Teacher Edu-cation, 
Universtiy Education, Technical Education and Finan-cing of 
Basic and Higher Education. 



79 Written Answers 5 December, 2000 To Questions 80 

(c) 

(d) 

No, Sir. 

Does not arise. 

Afghan Refugees 

2472. SHRI BHIM DAHAL : 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether United Nations High Commissioner for 
Refugees has criticised the Government on the issue of Af-
ghan refugees as reported in "The Times of India" dated 
November 4, 2000; 

(b) if so, the facts of the matter reported therein; 

(c) whether the Government have cleared their 
stand in the matter; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) to (d) 
A report was carried in the Times of India of 4 November, 
2000. However, the allegations in this report are not based 
on facts. Government does not consider it necessary to take 
up the matter with United Nations High Commissioner for 
Refugees. 

Hathl CommlHee Report on Essential Drugs 

2473. SHRI T.T.V. DHINAKARAN : Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the year of formulation of National Essential 
Drugs list and the number of drugs it contains; 

(b) the year of submission of Hathi Committee 
report on the essential drugs and the recommendations con-
tained therein; and 

(c) the stand of the Government on the essential 
drugs list at present? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHBMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) to (c) The National Essential Drugs 
list was published in the year 1996 and it contains 279 drugs 
for various therapeutics categories. The Hathi Committee 
submitted its report to the Government in t975. In respect of 
essential drugs, it drew up a list of medicines which in its 
opinion were extensively used in urban and rural areas -and 
suggested measures to make these essential drugs avail-

able at reasonable price throughout the country. The said 
list is being utilized for procurement of drugs under Govern-
mental Heahh Care Programme. 

[Translation] 

Economic Packllge for Scientific and 
TechnologlCIII Development In Bihar 

2474. SHRI BRAHMA NAND MANDAL : Will the Min-
ister of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government of Bihar have sent 
any proposal to the Union Government for launching eco-
nomic package regarding scientific and technological devel-
opment in Bihar after the creation of new State of Jharkhand; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
SCIENCE AND TECHNOLOGY OF THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI BACH I SINGH RAWAT 
"BACHDA") : (a) and (b) No, Sir. However, a proposal has 
been submitted by the Government of Bihar to the Planning 
Commission which includes, inter-alia, a package for educa-
tional development seeking strengthening of technical edu-
cation viz., setting up of an liT, an Indian Institute of Informa-
tion Technology and an 11M at Patna besides the up-grada-
tion of various existing Engineering Colleges and Polytech-
nics in the State of Bihar. 

{Eng/ish] 

Excessive Television Viewing by Children 

2475. SHRIMATI JAYABEN B. THAKKAR : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government are aware of the fact 
that a study report published by the National Council of Edu-
cational Research and Training (NCERT) has expressed a 
grave concern over the aggressive behavioural tendencies 
of excessive television viewing by the children; and 

(b) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVelOPMENT (SHRI SYEO 
SHAHNAWAZ HUSSAIN) : (a) and (b) The NCERT study is 
based on a survey of 159 children in the urban . locality in 
Delhi. The sa,nple is too small to make any general state-
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ment with regard to the viewing of T. V. by children. Neverthe-
less, the Government have taken a note oHhe study report. 

Amendment In Cr. P.C. 

2476. SHRI RAGHUNATH JHA : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the details of the recommendations made by 
the Sixteenth Law Commission for amending the Code of 
Criminal procedure; and 

(b) the details of recommendations not imple-
mented as yet and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI) : (a) According to the 
information furnished by the Law Commission of India, it has 
not made any recommendation for amending the Code of 
Criminal Procedure, 1973 in the form of a report. 

(b) Does not arise. 

Functioning of Tlhar Jail 

2477. SHRI DALPAT SINGH PARSTE: Will the Min-
ister of HOME AFFAIRS be pleased to state: 

(a) whether after visiting the Tihar Jail, the National 
Human Rights Commission has directed the Government to 
make sweeping changes pertaining to the plight of 
undertrials, overcrowding in cells and grant of parole to initi-
ate the process of prison reforms in Tihar Jail, 

(b) 

(c) 

if so, the details in this regard; and 

the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) and 
(b) During his visit in August, 2000 to the Central Jail Tihar, 
the Chairperson of the Commission, while appreciating the 
good efforts made by the Jail Administration, observed that 
there were problems relating to over-crowding etc. which 
'leeded to be tackled. The Commission, after considering 
the report of the Chairperson, made several recommen-
dations relating to over-crowding mainly of under-trials, prob-
lems of women prisoners, vocational training, mangaement 
of drug addicts, etc. 

(c) It is the consistent endeavour of the Govern-
ment to improve the functioning of the Central Jail at Tihar. 

Sugar Technology Mission 

2478. SHRI SADASHIVRAO DADOBA MANDlIK : 
Will the Minister of SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a) whether the Government have set up a Sugar 
Technology Mission for the upgradation of technology in sugar 
industry; 

(b) if so, the details thereof; 

(c) the estimated cost involved in the upgradation 
of technology; and 

(d) the estimated increase in the recovery rates 
as a result thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
SCIENCE AND TECHNOLOGY OF THE MINISTRY OF SCI-
ENCE AND TECHNOlOGY (SHRI BACHI S'NGH RAWAT 
"BACHDA") : (a) Yes, Sir. 

(b) and (c) The Mission Mode Project on Sugar Pro-
duction Technologies was set up in August. 1993 at an esti-
mated cost of Rs. 15 crores (this does not include contribu-
tion by the industry) as a collaborative project between the 
Depu. of Science and Technology and the Ministry 01 Food, 
Deptt. of Sugar & Edible Oils. The main objective of the 
project is to achieve a sharp and focussed technological 
upgrdation of selected sugar mills to accomplish interalia, 
cost effectiveness of sugar production and bring about 
energy savings. The project is being imple-mented by the 
Technology information, Forecasting & Assessment Coun-
cil (TIFAC), an autonomous society under the Deptt. of Sci-
ence & Technology. 

The Mission has so far prepared modernisation 
schemes for 25 sugar factories in the country, focussing on 
energy conservation, higher plant efficiencies and capacity 
optimisation. 

Further, evaluation of 19 new technologies have been 
undertaken, out of which 6 have been successfully comp-
leted and others are at different stages of implementation. 

(d) The application of technology upgrdation 
schemes in the selected sugar factories is aimed at bring-
ing about an increase of 0.2 to 0.3 "10 recovery on cane. 

Metro Railway Service In Trlvandrum 

2479. SHRI KODIKUNNIL SURESH : Will the Minis-
ter of URBAN DEVELOPMENT AND POVERTY ALLEVIA-
TION be pleased to state: 

(a) whether any proposal regarding Metro Rail 
Service in Trivandrum and Kochi have been received from 
the Government of Kerala for consideration; 

(b) if so, the details thereof; and 
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(c) the action taken by the Government thereon 
ACHARIAso far? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHA~) : (a) Yes, Sir. 

(b) and (c) Proposals have been received from the 
Govt. of Kerala for feasibility studies for Metro Rail Systems 
for Kochi and Trivandrum. After detailed Examination, the 
Central Govt. have agreed to provide 40% of the cost for 
Comprehensive Traffic and Transportation Study in Kochi 
and Trivandrum which also includes examining long term 
solutions e.g. metro rail (high speed rail based mass transit) 
systems. The State Govt. have appointed consultants to carry 
out the feasibility studies. 

Anti-National Activities 

2480. SHRI RAM MOHAN GADDE : 

SHRI M.V.V.S. MURTHI : 

SHRI SHIVAJI MANE: 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether some employees of Delhi-Lahore bus 
service are indulged in anti national activities; 

(b) if so. the details thereof; and 

(c) the action taken by the Government in this re-
gard and stop such activities in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) to (c) 
The conduct of one of the drivers of Delhi Transport Corpo-
ration, performing duty on Delhi-Lahore Bus came to adverse 
notice. Hence he was relieved of his duties from Delhi-la-
hore Bus service with effect from 24th July, 2000 and he 
was placed under suspension. 

{Translation] 

Flnancla' A.slstance to Rajasthan 

2481. SHRI GIRDHARI LAL BHARGAVA : Will 
the Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) the financial assistance provided to the Gov-
ernment of Rajasthan for urban development in various cit-
ies, particularly in Jaipur during the Ninth Five Year Plan 
period; so far; 

(b) the amount out of the total assistance utilized 
by the State Government; 

(c) whether the State Government has sought 
special assistance for bringing improvement in Jaipur City 
Corporation; and 

(d) if so, the reaction of the Union Government 
thereto? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHAN) : (a) and (b) 
During the Ninth Five Year Plan a sum of Rs. 4436.62 lakhs 
was released to the Government of Rajasthan (upto June, 
2000) for development activities in the urban slums in the 
State under the National slum Development Programme 
(NSDP).Out of the said amount the State Government has 
reported an expenditure of Rs. 2495.20 lakhs up to March, 
2000. 

Besides, a sum of Rs. 441.81 lakhs has been released 
to the Government of Rajasthan under the Integrated 
Development of Small & Medium Towns (IDSMT) Scheme, 
in respect of 14 towns. The State Government has reported 
an expenditure of Rs. 615.09lakhs under the scheme, upto 
July, 2000. Besides, an amount of Rs. 3.60 lakhs has been 
released to the State Government of Rajasthan under the 
Central Urban Infrastructure Support Scheme. Apart from 
the Central grants referred to above, HUDCO has sanc-tioned 
loans amounting to Rs. 323.78 crores for 49 urban infrastruc-
ture schemes for Rajasthan State during th3 Ninth Plan 
period out of which a sum of Rs. 238.70 crores has already 
been released. 

Out of these 49 loan schemes sanctioned by HUDeO, 
six pertain to Jaipur City, costing Rs. 52.51 crores against 
which Rs.17.77 crores has been released. 

(c) and (d) The information is being collected and will 
be placed on Table of the House. 

Corruption in Deihl Police 

2482. SHRI ABDUL RASHID SHAHEEN : Will the 
Minister of HOME AFFAIRS be pleased to state the number 
of police personnel in the Delhi Police arrested and found 
guilty of corruption during the last three years, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : The req-
uisite information is as under: 
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1997 1998 1999 2000 
(upto 15.11.2000) 

Number of 
Personnel 
Arrested 

Pending 
Investigation 

Pending trial 

Acquitted 

[English} 

35 

13 

21 

28 20 25 

14 18 25 

14 2 

Reservation Policy In Kendrl,. Vldya .. ,.. 

2483. SHRI PRAVIN RASHTRAPAL : Will the Minis-
ter of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Kendriya Vldyalayas in the coun-
try at present State-wise; 

(b) whether the policy of reservation at the time of 
recruitment and promotion of the teaching and non-teach-
ing staff is being implemented in these vidyalayas; 

(c) if so, the number of teaching and non-teach-
ing staff, separately in these vidyalayas; and 

(d) the number out of them belonging to Sche-
duled Castes, Scheduled Tribes and Other Backward Cla-
sses, separately? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) A statement is enclosed. 

(b) Kendriya Vidyalaya Sangathan follows the res-
ervation policy of the Government in the matter of direct re-
cruitment and promotion. 

(c) and (d) The information is being collected. 

Statement 

SI.No. Name of StatelU.T. No.of KVs 

2 3 

1. Andhra Pradesh 43 

2. Assam 43 

3. Bihar (including Jharkhand) 52 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

28. 

27. 

28. 

29. 

30. 

2 

Gujarat 

Haryana 

Himachal Pradesh 

J&K 

Karnataka 

Kerala 

Madhya Pradesh 
(including Chatteesgarh) 

Maharashtra 

Manipur 

Meghalaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil nadu 

Tripura 

Uttar Pradesh 
(including Uttaranchal) 

West Bengal 

A& Nisland 

Arunachal Pradesh 

Chandlgarh 

DeIhl 

Goa 

Pondicherry 

Mizoram 

Dadra & Nagar Haveli 

Total 

To Questions 86 

3 

41 

25 

19 

25 

32 

27 

86 

52 

05 

07 

06 

30 

40 

52 

01 

29 

05 

120 

49 

03 

09 

05 

37 

05 

02 

01 

01 

852 
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Indian Reserve Battalion In Daman and Diu 

2484. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether Indian Reserve battalion is being set 
up in the Union Territory of Daman and Diu; 

(b) if so, the reasons therefor; 

(c) the expenditure likely to be incurred thereon; 
and 

(d) the amount sanctioned and reltased by the 
Government for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) and 
(b) Yes,Sir. One India Reserve Battalion has been sanctioned 
for Union Territories .of Lakshadweep, Daman & Diu and 
Dadar & Nagar Haveli in order to strengthen their law en-
forcement machinery. 

(c) and (d) Under the India Reserve Scheme, Govern-
ment sanction the initial raising cost not exceeding Rs. 13 
crores per Battalion. In this case, the same amount has been 
sanctioned and so far Rs. 9.79 crores have been spent. 

Study of Chemical Industries 

2485. SHRI P.D. ELANGOVAN : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government have conducted any 
study of the chemical industries in the country; 

(b) if so, the State-wise details thereot indicating 
the production and sales thereof, in terms of value; 

(c) the number of chemical industries given li-
cence/refused licence during the last three years, State-wise; 
and 

(d) the steps taken by the Government to curb the 
production of hazardous chemicals and substances in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) No study of the Chemical Industries 
has been conducted by the Government in the recent past. 

(b) Does not arise. 

(c) Consequent upon the liberalization of the In-
dustrial Policy in 1991, chemical products, with the excep-
tion of a few hazardous chemicals, have been de-licensed. 
As per information made available by the Ministry of Com-
merce and Industry (Department ~f Industrial Policy and 
Promotion), the details of Letters of Intent issued/rejec-tedl 
otherwised processed/pending during the years 1998, 1999 
and 2000 (up to October) in respect of Chemical Industries 
are given in the Statement enclosed. 

(d) Government permits manufacture of hazar-
dous chemicals after satisfying itself about various aspects 
like safety, environmental angle, etc. Further, it is manda-
tory for all chemical units to observe and adhere to the envi-
ronmental standards as prescribed under the Environment 
Protection Act, 1986. This is enforced by State Pollution 
Control Boards under the control of the State Governments. 

Statement 

Details of Letter of Intent 
Grantedlrejectedlotherwised processedlpending 

during the last three years (upto Oct, 2000) 
in respect of Chemicals Industries 

Name of 
the State 

1998 1999 2000 
(upto October) 

------ -----
LI 00 Rej LI 00 Rej LI 00 Rej P 

Andhra 
Pradesh 

Gujarat 

Haryana 

Karnataka 

Kerala 

3 

1 

Maharashtra 4 

Orissa 

Punjab 2 

Rajasthan 

Tamil Nadu 3 

Uttar Pradesh 1 

West Bengal 

Location in more 
than One State 
Nole : II : Leller 01 Inlenl 

6 2 2 

2 4 

2 

2 

2 

00 : Olher wise disposed (cases which do nOI lall under I 

(R & D) Act. 

Rej : Cases which have been rejected 

P: Pending disposal 
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Law and Order In Deihl 

2486. SHRI PRABHUNATH SINGH : Will the Minis-
ter of HOME AFFAIRS be pleased to state: 

(a) whether Delhi High Court has ordered the Delhi 
Police commissioner to submit a comprehensive report on 
the law and order situation in the Capital; and 

Cb) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS CSHRI CH. VIDYASAGAR RAO) : (a) and 
(b) Yes, Sir. The Hon'ble High Court of Delhi, in its order dated 
20th October, 2000 in the Criminal Writ Petition number 34361 
99 directed the Government of NCT of Delhi to file a status 
report on the functioning of PCR vans and crime situation in 
Delhi. 

Subsidy to State Government. 

2487. SHRI G.J. JAVIYA : Will the Minister of UR-
BAN DEVELOPMENT AND POVERTY ALLEVIATION be 
pleased to state: 

Ca) the guidelines for providing subsidy to the 
States to reduce open defection; 

Cb) whether the Government of Guiarat has made 
any request to the Union Government to cover it under the 
scheme of low cost sanitation with the subsidy component: 
and 

(c) 
thereto? 

if so, the response of the Union Government 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHAN) : Ca) Under 
the Centrally sponsor,d Low Cost Sanitation Scheme, sub-
sidy from Government of India and loan from Housing & 
Urban Development Corporation (HUDCO) are being pro-
vided. This Scheme is applicable to small and medium towns 
having a population not exceeding Siakhs as per 1981 cen-
sus. This Scheme is being operated by this Ministry through 
the HUDCO. The HUDCO is providing a mix of loan and sub-
sidy in a synchronised manner as per funding pattem which 
is given in the statement enclosed. 

The present unit cost for different categories of sani-
tary latrines is as follows : 

Unit Cost 

SUMr Re.4OOOI-

10 user Rs.6oo0/-

15 user RS.70001-

(b) The Chief Minister of Guiarat informed this 
Ministry in January, 1992 that all the dry latrines have been 
abolished in the urban areas of the State and hence ques-
tion of manual scavenging of dry latrines does not arise. As 
such, the Government of Guiarat did not demand this scheme. 
However, during a one-day tour to the State of Guiarat by 
the Union Minister of State for Urban Development & Pov-
erty Alleviation on 19.6.2000, a Memo-randum was submit-
ted to him to consider the case for convering Gujarat under 
the Low Cost Sanatation Scheme. This was followed by a 
letter from the Government of Gujarat in July 2000. 

(c) The Government of Gujarat was informed in 
August, 2000 that in case it would like to implement this 
scheme, a proposal can be sent to this Ministry or HUDCO. 
No proposal has been received from the Government of 
Guiarat. 

Category Subsidy 

EWS 

lIG 

MIGIHIG 

45% 

25% 

Nil 

Stlltement 

Loan 

50% 

60% 

75% 

EWS - Economically Weaker Sections 

LIG-Lower Income Group 

MIG-Middle Income Group 

HIG-High Income Group 

Coal Linkage to SSls 

Beneficiary 
contribution 

5% 

15% 

25% 

2488. SHRI G. PUnA SWAMY GOWDA: 

SHRI R.S. PATIL : 

Will the Minister of COAL be pleased to state: 

(a) whether coallinkege has been granted to Small 
Scale Industries (SSls): 

(b) if so, the details thereof: 

(c) wMlher IheM SSI .... not in existence; 

(d) If so, the facts in this regard; 

(e) whether theee SSta h.wt been lifting the coal 
from colfieries muct\ below to their sanCtioned quota: 

(I) if .. , the I'MIOns therefor: and 

(8) the action ~ to be taken by the 
Government in this regard? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM) : (a) and (b) Linkages are 
being granted to applicant Small Scale Industries (SSls) units 
by Coal India Limited (Cll). since 1978. These units apply to 
Cil along with SSI registration certificates and other relevant 
documents based on which the linkage is considered for such 
units by non-core sector linkage committee (NClC) of CIL. 

(c) and (d) Since linkage for an SSI unit is considered 
by Cil on the basis of documents including SSI registration 
certificate issued by the concerned state government, as 
well as sponsorship of the coal requirement, the unit con-
cerned is deemed to be in operation. In the event, contrary 
reports are received from the state authorities concerned, 
appropriate action including suspension of linkage is taken 
by CIUconcerned coal companies. 

(e) to (g) Yes, Sir. The linked SSI units, having valid 
sponsorship, sometimes book/lift coal less than their entitle-
ment. All SSI units having valid linkage are released coal by 
the respective subsidiary coal companies in terms of link-
age and annual sponsorship issued by the state government 
authority concerned. The quantity of entitlement for the pur-
pose of supply in a year is determined on the basis of maxi-
mum permissible quantity (MPO), which is the valid order 
booking in the preceding year. However the MPO is required 
to be within the maximum sponsored quantity. The tendency 
01 lifting coal by SSI units in variance with actual linkage is 
largely checked by the system 01 MPO, which has b'ren in-
troduced by the CIL. 

Militancy In J & K 

2489. SHRI M.V.V.S. MURTHI : Will the Minister 01 
HOME AFFAIRS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned 'Pak convicts offered road 
to Ireedom through Kashmir' appearing in 'The Hindustan 
Times' dated November 12, 2000; 

(b) if so, the lact of the matter reported therein; 

(c) the estimated number of criminals/militants at 
present operating in valley; 

(d) the number 01 jawans of paramilitary forces 
killed during the last one year and the compensation paid to 
the families of those jawlOlns; and 

(e) the steps taken by the Government to counter 
the corss border terrorism and prevent infiltration? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) to (c) 
Yes, Sir. Government is aware of the news item. Pakistan 
and Pakistan sponsored terrorist groups have been conti-
nuously attempting to induct foreign mercenaries from across 
the border/loC into J & K. such mercenaries have also in-
cluded criminals, smugglers and ex-servicemen as well as 
impressionable youth. However it is very difficult to estimate 
the number of persons with criminal background operating 
as terrorists in J & K. . 

(d) 356 S.F. personnel were killed during 1999 
whereas during the current year (till Oct. 31, 2000) 316 S.F. 
personnel have lost their lives in militant violence in J & K. 
CompensationlExgratia is given as per the fixed norms of 
Central Government/State Government. 

(e) With a view to deal with the cross border ter-
rorism the Government has adopted a multi pronged ap-
proach which includes, inter alia, strengthening the border 
management, neutralising plans of the militants byappropri-
ate action against them in the hinterland, gearing up intelli-
gence maChinery, greater functional framework of Opera-
tion Groups and Intelligence Groups at the UHO and lower 
levels, improved technology, weapons and equipments lor 
Security Forces, closer vigil on the border, establishment of 
more naka parties in depth areas to check infiltrationl 
exfiltration, more police pickets, intensive patrolling etc. 

Mission mode Project 

2490. SHRI DllEEP SANGHANI : Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to sta1e: 

(a) the number of projects taken under the Mission 
Mode project in Sugar Production Technologies in Gujarat; 

(b) the names of factories selected in Gujarat for 
upgradation with details of their specific mode of upgradation; 
and 

(c) the details of progress and achievements made 
due to the application oUh~se upgraded tech-nologies? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
SCIENCE AND TECHNOLOGY OFTHE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI BACHI SINGH RAWAT 
'BACHDA') : (a) The Mission Mod& F'ivject on Sugar Pr')duc-
tion Technology has taken up total 5 number of projects in 
Gujarat. 

(b) and (c) The Mission had selected foilowing 3 sugar 
factories in Gujarat for their tecnn'Jlogies upgradation. 
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i) 

ii) 

iii) 

Shree Valsad SSK Ltd., Valsad 

Shree Talala Taluka ~ahakari Khand Udyog 
Mandai Ltd., Talala 

Shri Bileshwar Khand Udyog Khedut Sahakari 
Mandli Ltd., Kodinar 

The details of progress and achievements made are 
given as under:-

i) 

ii) 

iii) 

The modernisation-cum-expansion scheme of 
Shree Valsad Sahakari Khand Udyog Mandai 
Ltd., Valsad is under completion. The factory 
is designed to crush@ 5000 TCD (Tonnes 
Cane per Day) with improved efficiency 
during the season 2000-2001. 

The preparation of scheme for technology 
upgradation of Shree Talala Taluka Sahakari 
Khand Udyog Mandai Ltd., Talala has been 
completed and the society has approached 
the Govt. of Gujarat and Financial Institutions 
for funds for implementation of the techno-
logy upgradation scheme prepared by the 
Mission. 

The scheme for modernisation and tech-
nology upgradation in respect of Shri Bilesh-
war Khand Udyog Khedut Sahakari Mandli 
Ltd., Kodinar has been taken up for imple-
mentation. 

Production of Steel in U.P. 

2491. CH. TEJVEER SINGH : Will the Minister of 
STEEL be pleased to state: 

(a) the total production of various steel industries 
in Uttar Pradesh during 1998-99; 

(b) the number of steel industries which have been 
declared sick in the State; and 

(c) the number of steel industries to which the fi-
nancial assistance has been provided by the Union Govern-
ment during 1998-99? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY) : (a) The total 
production of electric arc furnace units. induction furnace 
units, rerolling units. cola rolled units, galvanising units, wire 
drawing units in Uttar Pradesh during 1998-99 has been 
11,26,900 tonnes. 

(b) Eight electric arc furnace based units have 
been registered with BIFR. Further, two induction furnace 
based units are ·under inquiry". 

(c) Union Government has not provided financial 
assistance to steel units. 

(Translation] 

Evaluation of IAY/JRYIEGS 

2492. SHRI JAI PRAKASH: Will the Minister of RU-
RAL DEVELOPMENT be pleased to state: 

(a) whether the Government have gone through 
the mid-term evaluation of the Planning Commission pub-
lished recently, drawing attention on the major lapses of Indira 
Awaas Yojana (lAY), Jawahar Rojgar Yojana (JRY) and Em-
ployment Guarantee Scheme (EGS); 

(b) if so, whether the Government propose to take 
any steps to do away with these lapses; and 

(c) if so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMEN'I , . M. 
VENKAIAH NAIDU) : (a) to (c) The information is being col-
lected and will be laid on the Table of the House. 

{English] 

Steel Plants Under Sail 

2493. SHRIMATI NIVEDITA MANE: 

SHRI HARIBHAU SHANKAR MAHALE : 

Will the Minister of STEEL be pleased to state: 

(a) the number of steel plants fu"ctioning under 
SAIL alongwith their production capacity and their actual 
production during the last three years; 

(b) the details of plants incurred profit during the 
last three years, year-wise and plant-wise; 

(c) the steps taken by the Government to check 
losses of the loss making plants; and 

(d) the nature of problems being faced by the steel 
industry at present and the steps takenlbeing taken by the 
Government to solve this problem? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) Details of 
Ihe steel plants functioning under SAIL alongwith their pro-
duction capacity of saleable steel and their actual produc-
tion during the last three years are as followo; : 
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(Unit OOOt) 

Plants 1997-98 1998-99 1999-2000 

Annual Actual Annual Actual Annual Actual 
Capacity Prod. Capacity Prod. Capacity Prod. 

BSP 3153 3524 3153 3352 3153 3411 

DSP 1586 1259 1586 1319 1586 1402 

RSP 1212 1181 1212 1114 1671 1170 

BSl 3156 2748 3156 2541 3780 3246 

ASP 184 154 184 99 184 83 

SSP 175 177 175 119 175 148 

VISl 77 50 77 57 77 69 

liSCO 377 315 327 285 242 250 

(b) Details of loss/profits incurred by steel plants 
of SAil during the last three years are as follows :-

(Rs. in crores) 

Year BSP DSPRSP BSL ASP SSP VISl liSCO 

1997-98 701 -509 -374 367 -88 -120 -84 -395 

1998-99 301 -719 -7R5 -165 -179 -180 -74 -357 

1999-00 92 -651 -704 120 -260 -142 -91 -210 

(c) The losses are interalia mainly due to slug-
gish market conditions, high capital related expenses, cheap 
imports, competition from private sector, domestic prod-ucers, 
high manpower cost etc. 

The modernisation of three SAil plants together with 
regular monitoring of cost reduction at its plants is designed 
to enable SAil to improve the quality of its products and 
profitability of its operations. 

The thrust areas, inter-alia, in this regard are: 

-Maximising production through continuous 
casting. 

Utilisation of secondary refining facilities. 

Reduction in specific consumption of raw 
materials. 

Reduction in power and fuel eJCpenses. 

Reduction in consumption of stores & spares 
consumption. 

Improving yields and efficiency of various 
processes. 

(d) The problems being faced by the Steel Indus-
try at present include interalia sluggish demand in the steel 
consuming sector, overall economic slowdown in the 
country, cost escalation in input materials for steel industry, 
dumping of finished steel by CIS and other countries, 
adverse conditions in export market in steel, decline in 
domestic and international prices, etc. 

Government has taken several steps to boost the 
demand for steel which inter-alia include: 

Orienting product-mix to suit the market 
requirements and adjusting production in tune 
with change in the market demand. 

Developing and nourishing long term custo-
mers relationship by entering into MOUIs 
supply arrangement with the customers. 

A 'Steel Exporters Forum" has been set up to 
help steel exporters to overcome bottle-necks 
in exports. 

To boost the demand and consumption of steel, 
the Development Commissioner for Iron and 
Steel (DCI & S) has launched a National 
campaign for increasing the demand for steel, 
especially in non-traditional sectors such as 
rural and agro based industrial sector. 

Rationalisation of Duty Entitlement Pass Book 
(DEPB) rates for steel exports have been car-
ried out to boost exports. 

An Empowered Committee has been set up to 
examine and assist specific Research and De-
velopment Projects to improve technology for 
steel making and enhance quality of Indian 
Steel. 

Remote Area. Development Programme 

2494. SHRI K. MURAlEEDHARAN : Will the Minis-
ter of RURAL DEVELOPMENT be pleased to state: 

(a) the details of the implementation of Remote 
Areas Development programme in Kerala; 
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(b) whether the Union Government have received 
any proposal from the State Government in this regard; 

(c) if so, the details thereof; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (PROF. RITA VERMA) : (a) to (d) The 
Ministry of Rural Development is implementing various pro-
grammes for development of rural areas. These programmes 
extend to various parts of the country including Kerala. How-
ever, there is no exclusive programme being implemented 
by this Ministry as 'Remote Areas Deve-Iopment Programme'. 

Meeting for Strengthening of Local Bodies 

2495. SHRI Y.S. VIVEKANANDA REDDY : Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government propose to call a 
meeting of State Ministers of Panchayati Raj and the Minis-
ter of Rural Development to evolve a national consensus for 
strengthening the local bodies; 

(b) if so, the details thereof; 

(c) the agenda proposed to be discussed therein; 
and 

(d) the number of local bodies likes to be invited? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI M. 
VENKAIAH NAIDU) : (a) to (d) It is proposed to convene, 
keeping in view the convenience of all concerned, a Confer-
ence of State Ministers of Panchayati Raj and Rural Devel-
opment to discuss matters of common concern and review 
Programmes and Schemes. The requisite details in this be-
half would be finalized at the appropriate stage. 

Deemed University Status to Colleges 

2496. SHRI LAKSHMAN SETH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) the procedures laid down for granting status 
to the colleges as deemed University; and 

(b) the number of colleges which have been de-
clared as deemed University in the country, till date, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) The UGC has recently revised 

its guidelines for considering the proposals of the Institu-
tionE" for granting deemed to be university status. The proce-
dure followed for granting deemed to be university status is 
as under:-

(i) submission of proposal by the concerned 
institution to the Ministry of Human Resource 
Development in the prescribed proforma; 

(ii) forwarding of proposal by the Ministry to the 
UGC for its comments/recommendations; 

(iii) forwarding of proposal by the UGC to AICTE, 
MCI or any other relevant statutory authority 
for their approval of academic programme (s); 

(iv) obtaining views of the State Government on 
the proposal by the UGC; 

(v) constituting an Expert Committee by the UGC 
and deputing it for inspection of the Institution 
and submission of its report; 

(vi) examination of the report of the Expert 
Committee by UGC and submission of its 
recommendations to the Ministry of HRD for 
consideration; and 

(vii) decision by the competent authority in the 
Ministry of HRD regarding grant of deemed to 
be university status and issue of notification 
declaring an institution as deemed to be 
University. 

(b) Forty seven Institutions have been declared 
deemed to be universities in the country. Their State-wise 
break-up is as under :-

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

Andhra Pradesh 

Bihar 

Gujarat 

Haryana 

Jharkhand 

Karnataka 

Madhya Pradesh 

Maharashtra 

Punjab 

Rajasthan 

Tamil nadu 

.. 
OJ 

2 

2 

3 

9 

4 

5 
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12. 

13. 

14. 

15. 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Delhi 

Guldellnea for Colleges 

6 

2 

6 

2497. SHRI K. YERRANNAIDU : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether U '3.C. has issued new guidelines for 
colleges of Delhi funded by the Union Government; 

(b) if so, the details thereof; and 

(c) the reasons for resentment by the Delhi Uni-
versity teachers in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) No, Sir. As per information 
received from UGC, the UGC has not issued any guidelines 
specifically for Delhi Colleges funded by the Central Gov-
ernment. 

(b) and (c) Do not arise. 

[Translation] 

Modernisation of Polytechnic Institutions In Bihar 

2498. SHRIMATI RENU KUMARI : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government of Bihar has sent any 
proposal for modernisation of Polytechnic Institutions to make 
them excellent; 

(b) if so, the action taken by the Government 
thereon so far; and 

(c) the expenditure likely to be incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) to (c) Polytechnic in 19 States/ 
UTs including ~ihar have received World Bank Assistance 
during 1990-1999 for capacity expansion, quality improve-
ment and efficiency improvement. An agreement has since 
been signed with the world Bank in October 2000, for 
providing assistance to PolytechniCS in 8 States/UTs not 
covered earlier. No further world Bank assistance for the 
Polytechnic system for the purpose of creating Centres of 

Excellence in Polytechnics on the basis of proposals received 
from Bihar or other States, is being considered. 

Encroachment by Hotela 

2499. SHRI TUFANI SAROJ : Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION be 
pleased to state: 

(a) whether some hotels situated in Delhi have 
encroached the Government land; 

(b) if so, the details of hotels and the area of land 
encroached by them; and 

(c) the steps taken by the Government to vacate 
the encroached land? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAGMOHAN) : (a) Yes, Sir. 

(b) Rajdoot Hotel has encroached 110 yards into 
Government land. 

(c) The lessee was called upon to pay the use 
and occupation charges alongwith other Government dues. 
The lessee failed to make payment and, therefore, the prop-
erty has been re-entered and eviction proceedings under 
Public Premises Act have been initiated against Rajdoot 
Hotel. The case is sub-judice before the court of the Estate 
Officer of the Land & Development Office. 

[English] 

Panchayet Election In States 

2500. SHRI Y. V. RAO : 

SHRI SULTAN SALAHUDDIN OWAISI : 

Will the Minister of RURAL DEVELOPMENT 
be pleased to state: 

(a) whether in some States elections could not be 
held in some Gram Panchayats due to the court litigation; 

(b) if so, whether State Governments have de-
manded the release .of funds in relaxation of guidelines; 

(c) if so, the steps taken or being taken by the 
Government on the requests of State Governments; 

(d) whether the Government propose to amend 
the Panchayati Raj law to make it statutory for States to nold 
Panchayat elections as per schedule under the law; and 
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(e) if so, the time by which this amendment is likely 
to be brought forward? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a) The State Governments of Bihar, 
Andhra Pradesh, Assam and Punjab (Intermediate and Dis-
trict Panchayats) and the Union Territory Adminis-tration of 
Pondicherry have yet to hold Panchayat Elections, in the view 
of court cases. 

(b) and (c) As per the Guidelines of the Employment 
Assurance Scheme (EAS), 20% of the total allocated funds 
are to withheld if the States concerned have not put elected 
and empowered Panchayats in place. Certain States have 
suggested release of funds in relaxation of·the Guidelines 
and have been advised to rectify the deficiencies in this re-
gard. 

(d) and (e) According to the provisions laid down in 
Part IX of the Constitution, it is mandatory on the part of the 
States to conduct regular Panchayat Elections. 

Bharat Shlksha Kosh 

2501. DR. A.D.K. JAYASEELAN : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether modalities for establishing Bharat 
Shiksha Kosh have been finalised; 

(b) if so, the details thereof; and 

(c) if not, the time by which the said Kosh is likely 
to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) No, Sir. 

(b) Does not arisa. 

(c) No deadline has been fixed for the consti-tution 
of Bharat Shiksha Kosh. 

Terms and Conditions of Service for Deihl 
University College Teache,. 

2502. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the emoluments, terms and condi-
tions of service of teachers of the University, including 

College teachers are to be provided through the ordinances 
of the University; 

(b) whether accordingly, the teachers in the Uni-
versity and Deihl Colleges have been enjoying parity with 
regard to emoluments and terms and conditions of service, 
including eligibility for promotion; 

(c) whether this parity between the two aforesaid 
streams of teachers is maintained after the latest revision in 
pay-scales; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) Yes, Sir. The emoluments, 
terms and conditions of service of teachers of Delhi Univer-
sity (including college teachers) are to be provided through 
the Ordinances of the University by adopting the UGC rec-
ommendations. 

(b) to (d) Yes, Sir. Except in the case of professional 
colleges affiliated to Delhi University such as Delhi College 
of Engineering, Maulana Azad Medical College, Lady 
Hardinge Medical College, College of Nursing and Delhi In-
stitute of Technology, teachers teaching in the University 
and Delhi Colleges have parity with regard to emoluments 
and terms & conditions of service including eligibility for 
pormotions. However, some promotional ave'1ues such as 
promotions from Readers to professors are not available to 
College teachers as per UGC notification. 

Appointment of SCalSTs 

2503. SHRI RAMESH C. JIGAJINAGI : Will the Min-
ister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the SC/ST Parliamentarians have 
demanded for posting/appointment of adequate number of 
persons from SC and ST community as HeadlCMD and Of-
ficiallNon-Official Members of the Board of Management! 
Governing Councils of the Public Sector Undertakings, Au-
tonomous, Statutory, subordinate and attached offices un-
der his Ministries and Departments; 

(b) if so, the action taken thereon; 

(c) the number of total posts in the said offices 
and the number of persons from SC/ST community working 
on such posts as on January, " 1996 and January " 2000 
indicating their percentage as compared to the total posts; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (SHRI SUBHASH MAHARIA) : (8) to 
(d) Information is being collected and will be laid on the :ra-
ble of the House. 
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Vacancy Based Rosters 

2504. DR. BALI RAM : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether as per Supreme Court's judgement 
the 'Vacancy based Rosters' can operate only till such time 
the represenation of persons belonging to the reserved cat-
egories reaches the prescribed percentage of reser-vation; 
and 

(b) if so, the services i.e. Class I, II, III and Class 
IV category/grade under the Ministry and Public Sector Un-
dertaki ngs/ Autonomous/ Attached/Sub-ordinate Organi-
zations under their control where the represenation of per-
sons belonging to the SC/ST categories has reached the 
prescribed percentage of reservation and because of which 
'Post based Rosters' have been introduced in place of the 
Vacancy based Rosters"? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI SYED SHAH-
NAWAZ HUSSAIN) : (a) Yes, Sir. 

(b) All the Departments including Public Sector Under-
takings/ Autonomous! Attached/Subordinate Organi-sations 
under the Ministry of Human Resource Deve-Iopment were 
directed to introduce 'Post Based Rosters' in place of the 
'Vacancy Based Rosters in terms of instructions dated the 
2nd July, 1997 issued by the Department of Personnel and 
Training. The appointments being within the ambit of the res-
pective Departments, Public Sector Under-takings/Auto-
nomous/ Attached/Subordinate Organisations, information 
regarding representation of persons belonging to the SC/ST 
in various services is maintained at the respective organ-
isation's level. 

(Translation] 

Uniform Academic Session In Schools 

2:505. KUNWAR AKHILESH SINGH: Will the Minis-
ter of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Union Government propose to 
introduce uniform academic session all over the country to 
ensure regular education to the students; and 

(b) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRISYED 
SHAHNAWAZ HUSSAIN) : (a) No, Sir. 

(b) NCERT is ofthe opinion that uniform academic 
session may not be introduced all over the country due to 
the followings reasons; 

(i) Academic session in the different geogra-
phical regions of ttle country are organised according to the 
climatic conditions prevailing there. Vacations are given dur-
ing extremely inclement weather conditions. 

(ii) In some states, agricultural activity and festi-
vals require participation of the entire family, including chil-
dren, during some particular months. Traditionally vacations 
have been planned between sessions accordingly. 

(iii) In a big country like India, States have their 
own priorities, programmes and plans. Introduction of a com-
mon academic session every where would curtail their au-
tonomy and may create some operational problems before 
them. 

Assistance to Institutions engaged 
In Writing and Journalism 

2506. SHRI JAGDAMBI PRASAD YADAV : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the details of the provision made for providing 
financial assistance to the Institutions engaged in Writing 
and Journalism for organising conferences; 

(b) the name of such institutions and the amount 
of financial assistance given to them during 1998-99, till date, 
and the purpose for which the assistance was given; 

(c) whether any request for financial assistance 
from Authors Guild and Indian Society of Authors has been 
received; and 

(d) if so, the action proposed to be taken by the 
Government for early release of grant to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) There is a scheme in the 
Ministry of Human Resource Development for financial ass-
istance to voluntary/private organisations for organising 
seminarsllraining courses/workshops/annual convention etc., 
connected with book promotional activities. There is a budget 
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provision of Rs. 50.00 lakh for the scheme for the financial 
year 2000-2001. 

(b) Names of institutions and the amount of finan-
cial assistance given to them during 1998-99,1999-2000, & 
2000-2001 (till November 15, 2000) under the scheme of 
financial assistance to voluntary organisations for organis-
ing seminarsltraining courses!workshopslannual convention 
etc. connected with book promotional activities are given in 
the statement enclosed. 

(c) Yes, during the current financial year, a request 
was received from the 'Indian Society of Authors' for finan-
cial assistance for organising a seminar on all aspects of 
complex relation between literature and society. 

(d) The Grant-in-aid Committee for the scheme did 
not approve the request of the Society, as the objectives of 
the seminar were vague and unclear. 

Statement 

S. No. Name of the 
Organisation 

Purpose for the grant 

1. 

2. 

3. 

4. 

5. 

2 

Authors Guild 
of India 

Indian Society of 
Authors 

Association of 
Writers & 
Illustrators for 
Children (AWl C) 

Afro Asian Book 
Council 

3 

i) for organising a seminar on 
advent of new technology & 
literature 

ii) for organising a seminar on 
authors and his commitment 
to the society, region, public 
interest 

For organising 3 day seminar 
on media & literature 

For organising 26th IBBY 
Congress 

For organising seminar on 
book selling including export 
of books 

Federation of i) for organising 3rd National 
Indian Publishers Convention of Indian Language 

Publishers 

ii) for certain book promotion 
activities 

. iii) for organising seminar on 
publishing & translation in and 
from Indian languages 

1998-99 

4 

88,000 

1,00,000 

1,00,000 

(Amount in rupees) 

Year 
1999-2000 2000-2001 

5 

85,237 

90,000 

30,000 

1,30,000 

6 

There was a request for 
Rs. 1 lakh but was not 
approved GIAC due to 
lack of clear cut 
objectives 

20,25,750 
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2 

6. Sudrak, Calcutta 

7. Bharti Vidya 
Adhyayan Kendra 

3 

iv) for organising 2 day copyright 
refresher course in 5 cities 

v) for organising Delhi Book Fair 

vi) for seminar on how and which 
of our books to sell abroad 

i) For organising exhibition 
cum seminar on theatre 
related books 

ii) for holding exhibition of 
books written & published in 
different languages based on 
theatre & culture in Mumbai. 

(i) For organising 3 days 
programme on book marketing 
development training workshop. 

(ii) for organising 3 day annual 
conference on writers publishers 
and printers problems 

4 5 6 

1,00,000 1,30,650 

54,000 86,000 1,00,000 

(iii) for 3 day seminar on publishers 
problem & information 

8. Federation of i) for organising seminar on 
Publishers & Book meeting the books & journals 
Sellers Association requirement of libraries in 21st 

Century & piracy of books 

ii) for international seminar on 
anti piracy of books 

iii) for seminar against piracy 
of books at Bangalore, Chennai 
& Mumbai 

9. Publishers and For organising seminars 
Book Sellers Guild related to book promotional 

activities 
10. Institute of Asian For organising national 

Studies, Chennai seminar/workshop on book 
promotion 

{English] 

SCiST Posts In Ministry 

2507. SHRI HOLKHOMANG HAOKIP : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the posts reserved for Scheduled 
Castes and Scheduled Tribes have been filled up, as on 
October 30, 2000 in his Ministry and its subordinate offices; 

(b) if so, the details thereof, category-wise; 

(c) if not, the reasons therefor; and 

(d) the steps being taken/proposed to be taken 

22,000 69,375 2,56,132 

1,00,000 

75,000 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (d) All the Departments 
including Subordinate Offices under the Ministry of Human 
Resource Development have been directed to fill up posts 
reserved for Scheduled Castes and Scheduled Tribes in 
accordance with the instructions issued by the Department 
of Personnel and Training, from time to time. The appoint-
ments being within the ambit of the respective Departments 
and subordinate offices, details regarding filling up of posts 
reserved for Scheduled Castes and Scheduled Tribes are 
maintained at the respective organisation's level. 

Dual Citizenship 

2508. SHRIMATI KANTI SINGH: 

by the Government to fill up the vacant posts? SHRI SUKDEO PASWAN : 
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Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Government have received a new 
draft foreigners' bill from the Law Commission for allowing 
dual citizenship; 

(b) if so, the salient features thereof; and 

(c) the time by which the Bill is likely to be intro-
duced in Parliament? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) to (c) 
The draft Foreigners (Amendment) Bill, 2000 received from 
the Law Commission does not contain any provision for al-
lowing dual citizenship. 

Examinations of ECo-l0 and CS-D& 

2509. SHRI CHINTAMAN WANAGA : Will the Minis-
ter of HUMAN RESOURCE DEVelOPMENT be pleased to 
state: 

(a) whether Examinations of ECO-l0 and CS-06 
pertaining to lind and Vth Semesters of BCA Course respec-
tively. were conducted by I.G.N.O.U. on 29.6.2000 from 2 
p.m. to 5 p.m.; 

(b) whether students of Vth Semester could not 
take the Examinations of lInd Semester due to simultaneous 
holding of the Exam; 

(c) if so. the reasons therefor; 

(d) whether the Government propose to take some 
strict action to avoid repetition of the same in future; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (e) According to the 

'information furnished by the Indira Gandhi National Open 
University (IGNOU), the university conducted examination 
for EC0-10 and CS-06 on June 29,2000 from 2.00 P.M. to 
5.00 PM. The University conducts term-end examination twice 
a year in June and December. This examination involves 433 

COUI'888 pertaining to 50 programmes of study. While drawing 
date-sheet, IGNOU makes the efforts to keep examinations 
for different courses of the same programme in different 
sessions. As far as possible, the courses of different 
semesters are spread over a number of days to enable a 
student to take the examination for courses for which hel 
she is currently registered. Only those students face problem 
who have to repeat courses. IGNOU has taken steps to 
spread courses over entire period of examinations to avoid 
recurrence of such a situation. 

Requl ....... nt of Unlve,.lt", 

2510. SHRI PRIYA RANJAN DASMUNSI : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the estimated requirement of Universities, 
specially in Science faculties, including Economics, Business 
Management and subjects related to information Technol-
ogy and Engineering by the end of Ninth" Plan period in the 
country; and 

(b) the steps proposed to be taken to meet the 
requirement? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) and (b) The information 
is being collected and will be laid on the Table of the 
House. 

Exce •• Staff In SAIL 

2511. SHRI VILAS MUTTEMWAR: Will the Minister 
of STEEL be pleased to state: 

(a) whether there is excess staff in SAIL; 

(b) if so, whether any assessment has been made 
about the excess staff of different categories; 

(c) if so, the details thereof; 

(d) whether the Government propose to reduce 
the retirement age of Ita employees; and 

(e) if 10, the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHy) : (a) to (c) Yes, 
Sir.The ongoing financial and business restructuring of SAIL 
incorporates reduction of staff in the Company from the 
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present level of 1.58 lakhs to 1.00 lakhs by March, 2005 by 
way of voluntary retirements and normal super-annuation. 

(d) and (e) No proposal has been received in this re-
gard from SAIL. 

[Translation} 

Construction of Building for Navodaye Vldyelayes 

2512. SHRI BRAJ MOHAN RAM: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the present position of acquisition of land for 
the construction of the building of Navodaya Vidyalaya in 
Garhwa distrit of Jharkhand: 

(b) the area of land the school has got from the 
Government and the areas of land required by the school; 
and 

(c) the time by which the construction work of 
school building is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (c) The State Government 
has offered 34.31 acres of land at village Annaraj Nawadih, 
for the permanent establishment of JNV at District Garhwa 
of Jharkhand. But the land has not been transferred so far 

to NVS by the State Government. As per norms of Navodaya 
Vidyalaya Samiti about 30 acres of suitable land free of cost 
and other infrastructure are normally required to be provided 
by the State Government for construction of permanent 
school complex. The steps for the cons-truction work can be 
taken up only after the land is transferred by the State Gov-

ernment. 

(English) 

Backlog of vacancies reserved for SCsiSTs 

2513. SHRIMATI REENA CHOUDHARY : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) 
lacted: 

(b) 

whether the information has since been col-

if so, the details thereof; and 

(c) if not, the reasons therefor and the time by 
which it is likely to be collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) to (c) The assurance given against 
Unstarred Question No. 3892 dated August 17, 2000 has 
been fulfilled on 16.11.2000 and a copy of the same is given 
in the statement enclosed. 

Statement 

Ministry of Chemicals and Fertilizers 

Q.No. Date 
& Name of 
the M.P.(s) 

USQ No. 
3892 Dated 
17.8.2000 by 
Shri Kantila) 

Subject 

2 

Backlog of Vacancies 
Reserved for 
SCslSTs 

IV Session, 2000 of XIII Lole Sabha 

Promise 
Made 

3 

(a) to (d): The 
information is being 
collected and will be 
\aid on the Table of the 

HOUM. 

Date of Fulfilment: 16.11.2000 

How fulfilled 

4 

(a) Yes, Sir. 
(b) The vacancies reserved for 

Scheduled CUteslScheduled 
Tribes are being filled by the 

Minialry 01 Cho~ ~ 
~~ ....... <¥\."'-~~\ 

Reasons 
for Delay 

5 
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2 3 

Asking :-
a) whether Dr. Ambedkar 

Birth Centenary Celebration 
committee recommended 

to fill the backlog of vacan-
cies reserved for the 
Scheduled Castes/ 
Scheduled Tribes 
in the year 1993; 

b) if so, the action taken 
by the Ministry of Chemi-
cals and Fertilizersthereon 
since 1993 and results 

achieved thereof; 

c) the number of vacancies 
reserved for Scheduled 
Castes/Scheduled 
Tribes were lying vacant as 
on January 1, 1993 
in Clsss I, II, III and IV 
category under his 
Ministry and its auto-
nomous/statutory/ 
attached offices; and 

d) The details of backlog 
of vacancies reserved 
for Scheduled Castes/ 
Scheduled Tribes in 
Class I, II, III and IV 
categories as on August 
29, 1997 

Illegal Coal Mining 

2514. SHRI RAMJEE MANJHI : Will the Minister of 
COAL be pleased to state: 

(a) whether some coal mines are working illegally 
in the country; 

(b) if so, whether some cases have been regis-
tered regarding illegal mining, selling and smuggling of coal 
from these mines during the last three years; 

(c) if so, the details thereof; State-wise, year-wise; 

(til whether the uoYornment have suffered excise 
duty loss due to this durina the said poriod; ana 

4 

nominations made by the 
Department of personnel 
& Training for Class II & III 
posts on year to year basis. 

(c) 14 vacancies for Scheduled 
Castes and 11 vacancies for 
Scheduled Tribes in Class II and 
III posts were intimated for 
Nominations during 1993_ No 
vacancy arose in Class IV 
during that year in the 
Ministry of Chemicals and 
Fertilizers. 
In Central Institute of Plastics 
Engineering and Technology 
(CIPET) and autonomous 
organisation under the administrative 
control of the Department of Chemical 
and Petrochemicals, in Group 'A', 9 
posts for Scheduled Castes and 5 posts 
for Scheduled Tribes and in Group 'B', 
1 post for Scheduled Caste and 3 posts 
for Scheduled Tribes were vacant. 

(d) There was no backlog of vacancies 
reserved for Scheduled Castesl 
Scheduled Tribes in Class, I, II, III 
and IV categories as on August 29, 
1997 in the Ministry of Chemicals 
and Fertilizers. 

However, in CIPET, in Group 'A', 
6 posts for Scheduled Castes 
and 8 posts for Scheduled Tribes; 
in Group'B', 1 post for Scheduled 
Tribe and in Group 'C', 6 posts 
for Scheduled Tribes were vacant. 

5 

(e) if so, the action taken or proposed to be taken 
against the guilty in the matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) and (d) Illegal mining 
activities, in the nature of surreptitious extraction and piner-
age of coal from abandoned, closed and disused mines and 
also from outcrop region have been reported from coal min-
ing areas of ECl, BCCl and CCl having their coal mines in 
erstwhile Bihar (now Jharkhand) and West Bengal. How-
ever, as the said activities are carried out stealthily and clan-
destinely, it is not possible to identify the exact number and 
extent of the loss in excise duty. 

(b) and (e) The information is being collected and will 
bA laid on the Table of thO House. 
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(e) Whenever any case of illegal mining is detec-
ted in the leasehold areas of the coal companies, FIRs are 
filed with the respective police station and such cases are 
pursued with the law enforcing authorities. Any cases of ille-
gal mining detected outside the leasehold area of the na-
tionalised coal companies are promptly informed to the con-
cerned state administration for appropriate action. 

Peace Talk. with Bodo Liberation Tlge,. 

2515. SHRI SANSUMA KHUNGGUR BWISW-
MUTHIARY : Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Union Government have started 
peace talks with Bodo Liberation Tigers; 

(b) if so, the results/outcome thereof; and 

(c) the steps taken to bring back normalcy in 
North-Eastern States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI) : (a) to (c) The peace 
talks with the Bodo Liberation Tiger (BLT) are progressing 
satisfactorily. 

The Govt. has taken various steps to bring the law and 
order situation in North Eastern States under control. These 
include, inter allia, deployment of para-military forces and 
army in the State, coordinated action by army, para-military 
forces a!,d State Police for counter insurgency operations, 
declaration of major insurgent groups as un-lawful associa-
tion under the Unlawful Activities (Prevention) Act, 1967; 
declaration of insurgency affected states as "disturbed area" 
under the Armed Forces (Special Powers) Act, 1958; reim-
bursement of security related expenditure to the State Gov-
ernments and modernisationlupgradation of State Police 
Force. Regular review of the situation both at State and Cen-
tral Government level is being made. 

Sale of F.A.C.T. 

2516. SHRI RAMESH CHENNITHALA: Will the Min-
ister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government have any propo .. 1 
to sell the units of Fertilizers and Chemicals Travancore lim-
ited (FACT), Cochin (Kerala); and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) and (b) No, Sir. 

Development of Tribal. 

2517. SHRI P.R. KYNDIAH : Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) the guidelines and modalities for funding Non-
Government Organisations for promoting the development 
of tribals according to their wisdom and genius; 

(b) the details of Non-Government Organisations 
engaged in the development of t~bals in North-Eastern States 
including Sikkim, State-Wise; 

(cl the details of funds allocated to these NGOs 
during each of the last th~ee years, State-wise and scheme-
wise; 

(d) the details of expenditure incurred, unutilized 
amount with NGOs and the reasons therefor, Scheme-wise; 
and 

(e) the action taken by the Union Government 
against such NGOs? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM) : (a) The Non-Governmental Orga.lisations are 
funded on the basis of the proposals being received with the 
recommendations of the State Tribal WeHare Depart-ment 
and Inspection Report of the concerned District Collector. 
The proposals so received are examined in the Ministry keep-
ing in view the feasibility and financial viability of the pro-
posed projects. Funds are released only to the organiza-
tions which are engaged in the weHare activities of the Sched-
uled Tribes, especially in areas where the Government reach 
has not been found adequate. 

(b) and (c) Details of Non-Governmental Organi-sations 
and funds released to them during the last three years by 
Ministry of Tribal Affairs is given in the statement enclosed. 

(d) and (e) The expenditure against the funds allocated 
has been cent-per cent under the schemes as the organiza-
tions are not extended financial assistance fl)r the subse-
quent years unless utilisation of earlier grant is receiwed 
and the unspent balance, if any, is adjusted against the ad-
missible grant for the subsequent years. 
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Statement 

Details of Non-Govemmental Organisations Funded for Tribal Welfare Activities uncler the scheme of Grant-in-
Aid to vOluntary ofJIanisations working for the welfare of scheduled tribes 

s .... Arunec:MI Praeh 

Organisation Project EIIP EIIP l-insll. 2-1l11li Amt. Location Pres/Secy. 
97-98 98-99 990()() 990()() 00-01 

2 3 4 5 6 7 8 9 

R.K. ~ HoIpItaI 8O-BedecI 377325 1116473 2164705 2164705 21116705 ltallllgar Secy-Swami 
(1tanagIIr) P.O. R.K. MIuIon tapItaJ Prethamallllnda 
ltanagar ltallllgar 

S- Kendra R ... SchooI 322110 Banlurla Pre •. Mr. Wangmen 
BonIuria Khan .. Khan .. Lowangcha 

Arunachal PaN Vidyapeeth R ... School 284355 561060 448560 ChongIcham Secy. Sri Bhlkkhu 
PO-Chowkham LoM vimlllllllllda Til. 03806-

22203 

Abotani Ashram Welfare Hostel 308070 Raga. Lower Secy. SmI. Mage Tetti 
AaaocIatfon "G" 8Iden1ion Suballllri Tel. 0360-245188 
Dam s... Nahartagun 

OJU Welfare AuocIation R ... School 821070 1583685 755955 1789039 258880 Mob. DI8pen. hallllgar SmI. Binny Yanga 
Naharlagun Nahartagun Heal II) AahIam School. Rn. Til 0360-

School : Naha18lgun1Rn. 4453.44784 
School : Papugiri(iii) 

Dong! Polio MIuIon 3-1-a18f 3564540 3564540 2934270 2147870 At-Boleng. MIdpu .. Secy. Shri M.P. Kakar 
C-Sector. P.O. -ltallllgar SagIoce, ltanagar Ph. No. 212789, 21238. 
Pin-791111 ~re 9212854 

Centrel for Bhuddhiat R ... 486155 1054575 812380 Tawang, Monastery 
Cuhural Studies T_ng School 
Monastery. PO-Tawang 
Pin-790104 Tawang 

R.K. MiuIon (Trap) ~-2 478555 334850 309200 308200 388580 NI8IIom Nagar Secy. Swami GlrljeIha-
Naronam Nagar Unill Mob. nanda Ph. No. 03788-
Pin-788829 T1111P Diapenaary 55237. 55282 

R.K. Million School Rea School (P) 839475 2158495 1385154 2888701 Along Swami Girijeahananda 
Naronam Nagar Pin- Rn School (S) Ph. No. 03788-55237. 
788629 Ti18p R .. SchooIRn 

School 

Bhuddiat Culatuere R ... School .tQA~7 897882 700380 BomdIIa Upper Gon.- Secy. SII. Dorj .. Norbu 
P_tion Soc:ieIy Road, W. Kameng PB. No. 03782-22082 
Upper Gon.- Road 
BomdiIIa W. Kameng 

R.K. MIIion (Along) non-rn. Schooi4144700 5174050 3165275 2981525 3483170 DIIIl. Well Slang Secy. Sh.Swami 
Po-VMlknagar ttoat.I School SudPIhananda 
AIong-791001 Well Bua(3) Mob. Ph. No. 03783-22716 
Siang Medical A.V. 

Unlt1()'Badded 

S-ry for 'S1ale'. Arunachal PradeIh (11 detailnICOIdI) 

Sum 9808017 14881625 127118340 10132758 11858848 

sa. 
Garo Welfare .. Rehabilitation Computer An. 
KhemIuI . 

885818 Mankachar Sh. Vinod 

Society School DhubrI. Alum Ph. No. 03b1 592456 
Howe aI Dr. H.C. Bola. 
Dew DaruPIIIh Ganeeh 
Gurf-6 Guwahati 

ue 
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2 3 4 5 6 7 6 9 

Vldya Vlkaah Kendra TYPing & Shorthand 295515 G.S. Road.Ganeshguri Secy. Shri B.M. Sannah 

G.S. Road. Ganelhgllrl Compuler Chariali. Oilpur. 
Charirali. Oispur·781005 Gauhati-781005 
Guwahati 

R.K. Million Ashrams MobIle Diepen.402734 .,2794 370122 422236 467586 R.K. MiaIIon IOIId Secy. Swami 
(Ulubari) HoItel Library Uluberi. Gawahali Anantananda. Ph. No. 
R.K. Mission Road. 24433 
Ulubari· 781007 
Guwahali 

Dr. Ambedkar Million Mob. Oiapen. Te 876135 PO-ChangIIIri. Did. Niz. Sendurigholl 
Vill-Ohopstari. PO- Bedded Hospital Kamroop 0hepaIe 
Changl8ri Kamroop 

Prantiya Samal Katyan WaavlngTrg. 1239381 342972 KImIn. North l.aIchImpur. Jugal DoIakalharia 
kendra HOitel Knitting Auam 
P.O. Klmin NOr1h Lakhlmpur Mable Oiapen, 
Lakhimpur 

R.K. Mislion Sevalhrama Student Home 163215 325&48 760495 R.K. MiaIIon Swami 
R.K. Mission Sevashram Sevaahram Million Kshantyananda Ph. 
Mission Road. Road .• cachar Rd. No.-33789 
Cachar Rd. Silchar - 78804 Sllchar-78804 
Silchar 

Summary for 'Stale' = Asum (6 datalll recordl) 

Sum 585949 2273338 1130617 2194289 810558 

Sial. Manlpur 
Manipur Border Araa Typing & 75546 Japhou Bazar. Chandal Sri. B.D. Khalthung 
Oev. Society Shor1hand Oistl. Pin. 795127 Ph. No. 22396 
PO-Ghakplkarong Bazar 
Pin 795'02 Chandel 

Resource Cenlre for Social Compuler Trg. 160290 Jophou Bazar Oiall. Secy Rev. Hillarylanghu 
Wei. Community Dev. H.O. - 795127 
Jophou Bazar. Olsn. 
H.O.795'27.Chandel 

Unlled Rural Dev. Service Res. School 306757 Wabaching Viii. Sh. Harimohan Shanna. 
Heirok Helluppokpl Thoubal Chandal OiSll. Ph. No. 03M8-22073 
Dian. Po-Wanjing - 795148 
Chandel 

Sumchinvum Women Soclaty Mob. Lib cum. 356310 133155 133165 Tuibuang Women Mrs. Nnenem. 
Tuibuang Women Society A.V. Mob. Dilpen. Society. Sunny Cottage Ph. No. 0385-22805 
Sunny Cottage. New Lamboo New Lamboo Lan&-
lane-795OO1 Churachandpur 79500' 

Moulvaiphei Rural Health Mobile 648624 513270 PO BOX-3 Dr. Roulngul. & Re.aarch Cenlre Oiapensary Churchandpur. 795128 Ph. No. - 9'-PO Box-3. Churchandpur 03874.33662 
Manipur-785'28 Churchandpur 

Sumchinvum Youth Welfare Res. School 283005 238005 Sangalkol. Churchan Chin Chin 
Associalion dpur. Manidpur PO 
Sangaikol, Churchandpur Sangaikol. Agape Res. 
HO No. Tye iii-Tribal Clny. Tribal Hoslel 
Churchnadpur 

Siamslnpawlpi Paile Siudanl Res. School 1714455 '476568 1476567 I) SSPP ~ex Bungmual Nemlianching-
WeHara Associalion II) Worklng Woman Hostal. Hanghal 
S.S.P.P. Complex, Bungmul S.A. Rd. Laka, II) J.N. 
Lamka P.B. No. 99 Pin 795128 Modal School, HUI Town.IV) 
Churchandpur Bethesda Prim. School. 

Dr. Ambedkar School Res. School 269496 1152720 Missionveng, Lamka Secy. Mrs. Esther 
Planing & dey. Society PO.Sox.67. Kimbei 
Lamka, Missionveng Lamka Churchandpur 
PO Box-67 Pin·795128 
Churchandpur 
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Institute of Social Oev. Computer Trg. 205740 174240 Place Compound Imphal A Sornokanta 
for Weaker Sections East Oistt. Shanna 
Wahengbam. Leikai. 
New Cacher Ad. 
Khongnang. Hogaibj-795OO1 
imphal 

Manipur Chikin Adventurous ComputerTrg. 203490 Cananveng. North Pres. K. Akhai 
Society Cannaveng. North AOC.lmphal 
A.O. Cimphal 

Manipur SC Welfare As50. Mob. Dispensary 432403 Kangpokpi. Blk. Sadar N. Bijay Singh 
4/6. Type. Babupara Imphal- Hill Senapati Distt. Ph. No. -91-0385-
795001 221667 

Integrated Edu. SOCial Res. School 238860 581760 Leimaram ichum viii. Secy. H. Maniher 
Dev. N.R.S. Imphal-out Sharma 
Orgn. Khongmam East Agency 
Zone-I 

Integrated Rural Dev. Welfare Typing & 193050 lt5020 Broadway Hotel. Build Francis-Ngojekpk, 
Association Shorthand Senapathi Olsn. Ph. No. 0385-Stl079 
Khoyangthong Police Point 
795001 

Chil Chil Asian Mission Hostel 354790 713t60 Kanglatonghi, Pris. David T. 
Society, Kanglatongbi Minipur-795151 Wijumanal 
Pin- 759151 Imphal Ph. No. 03879-65279 

Women Association for Mob. library 226217 Hundung ViII, Po-
Rural Dev. A.VU Ukhrul Disn. 
New lambulane, Aiver 
Bank Pin-795OO1 

Anallon Christian Dev. Res. School 37500 498060 Anallon Christian Inst. Mr. L Wolring 
Society P.B.No. 30, Chenel Ph. No. 20085 
Nagram Stadium Rd. Disn. 
PO Box-47-795151 
Imphal 

Integrated Tribal Res. School 496980 Ganipibul, Klrnneihing Ph. 
Upliftment Society (Prim) Churchandpur Disn. No. 0385-310595 
G-69, Type-III, 
langol Housing 
Complex,lmphal- 795004 
Imphal 

North Eastem Boys Res. School 196542 1186920 L Aachandra Singh, 
Scout & Girls Guide Ph. No.3 '28 
Ass. 
Po-Mantripukhri H.C. 
Koirengei-795002 

Onnuri Mission Society Aes School 199125 782820 Makui Viii., Senapati W. Kemping 
Kanglatongbi Manipur- Disn. Pin-795112 
795151 
Kangtatongbi 

Volunteers for Aural Typing & 104022 485408 Ibctombi Tech. Of Gen. Secy. N. 
Health ASSOCiation Shorthand Computer, Paller Bzr. Babutin 
lamding PO-
lamlong Wanging -795148 

Manipur Eastem Aes. School 446940 841900 394960 1108890 99,Super Market Dir, Ramthing. 
Hill Peoples Dev. Society (prim) Hungyo 
99, Super Market Computer trg. 
lamphel-795004 Typing Trg. 
lamphel 

Hi" Areas Tribal Dev. Creches-5 64953 97875 luireishimphung Secy, Kapennao 
Society vinage, Ukhral Disn. Hungyo 
Wino Bazar, Ukhral-795142 
Manipur, lamphelpat 
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Little AngI .. School Hostel 421200 La~elpat, Imphal Chairman Slnt. 
Bana Koijam Lamphelpal Pln-795004 
Ph. No. -0385-310181 Lampheipal 

Christian Grammer School Res School 152114 Green Hilla, Secy, akhyam 
Green Hili 795141 (Prim) Tarnenglong 
Tamenglong 

Don Boaeo Social HOIlei 485170 961340 Tamenglong-795141 Fr. Tony-Pallill SOB 
Wellare Cenlre 
Temenglong-Pin 
795141 
Tamenglong 

Centre 01 Rural Typing I 151902 188320 Wangbaf, canal Maya T.Robin Sharma 
Upflftmenl Service Short hand BPo-Wangbal-795138 Tel. No. 03848-22091 
Wangbal, Canal Maya 
Bpo-Wangbal-795138 
Thoubal 

Inlegrated Rural DtIv. R .. Schoof 182870 213480 213480 519880 Toothi. of Wangbal 
I Educallonal Orgn. (Prim) Po-ThoubaI-795138 
PO-Wangbal Pln·795138 
Thoubal 

Typewrlling Inslilule I R.s. School 107118 487532 888372 Osac Aedmy .. Center, H.Brojendra 
Rural DtIv. Servicel LrilbungNear Sharma Tel. No. 
O .. e Acdmy. Cenl.r, Thongngaitham, ST 0348-22503 
Irllbung Near Thongngabham, 
S!. VUlage. Thoubal 

Village 

Rural People Oev. Orgn. Typing I 148950 134885 Heirok PI-2, Thokchom Secy. Th. Shyamo Singh 
Heirok, Part-Ji, Thokchom, Shorthand Leikai, Thoubal Oilll. 
Leillal BPO·Heirok·795148 
Thoubal 

Whaging Women I Computer Trg. 203490 Wanging Bazar. Gent. Secy. L. Suva 
Girts Society Kumar. Tel No. 22575 
Wanging 795148 
Waging 

Summary for 'Stale' • Manlpur (30 details records) 

Sum 1500291 9584808 4746885 8850657 

State ........ 
R.K. Mission Alhram High School 10984487 9908255 8588319 5100380 10639526 Cherrapunjee, Swami Viswananlllan 
(Cherra Bazar) I Tech 48- Sohbarpunyee Ph. No. 03837-5242 
PO-Cherralpunje, School (LP IMe) 
Oilll. Easl Kashi Hili HOIlel·2 Oispen .. ry 
Cherra Bazar· 793111 Library, A.V. Unil 
Cherra Bazar mob. Oispen .. ry 

R.K. Million (Shllong) BUIHo.,el 586442 495080 435990 435990 462200 Lailumkhrah, Swami Yogalmananda, 
Lailumkhrah. P.O .• 9 Library shlllong.Jowal & Ph. No.· 
Shllong, 793003 Chana Road 0384-230079 
Shllong 

Summary lor 'Slale'·Maghalaya (2 delalll records) 

Sum 11570929 10403335 9024309 5538370 11101726 

Stat. Mizoram 

Cenlre for Rural Oev.1 Mobile Olspen. 398492 435097 0.32, P.W.O. Tile, Laikhama 
Research Zarkwal 
0·32, P.W.O. Tilla, Zarkwal 
Aizawel 

HHAM Chanlu Pawl Cane and Bamboo 89820 Eleclic Vang. Aizewl R. Ramhmangalha. 
Aizewel Ph. No. 320371 
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2 3 4 5 6 7 8 9 

Semarilan Society Mob. Diapen. 212093 V-IO (Ground Floor), Vanalmuani. of MIzonim V-2Q (Ground Bungkawn Tel. No. 03832-25360 
Floor) Bungkawn Aizawal 

MIzoram Hmeithal (Widows) Mob. Disperl. 291780 579712 632610 Luangmual, MIzorarn Veronic. , K. Zalluangi 
Otgn. Upper Republic Road Res. School 
Aizawal-796001 (Sec.) 

Social Guidance Agency Mobile Mad. 558583 186939 Tuilkual A.P.l. Genl. ~ ;y.C. 
7th Floor, Holtel Unil C!lhurneblo Dozualio 
Sangchia Building P.Box. 
No. 153, Aizawal - 796001 
Aizawal 

Thutak Nunpuilule Res. School (Prim) 4OS06O 575100 Zuangtui, Aizawal Secy. Chelthanza"a.·~ 
Team Zuangtui 
Calvary Hospital Pin-
796001, Aizawal 
Aizawal 

Oriental Inst. Trust Hostel 289100 248445 419130 Kelsih, Aizawal, Chairman C 
B-17, Uppar Vepuslic Mizoram Rokhuma 
Aizawal-796001 
Aizawal 

Rural Dev. Society Res. School 545903 Chhimtupui C.L. Kamleva 
Lawngtlai, Lairam Autono- Distt. 
mous Mlzoram 
Chhimtuipui 

Summary lor 'State'-Mizoram (8 detail Records) 

Sum 580880 2405385 994230 822662 1067707 

SUIte N .. aland 

Lazami Social WeI. Res. School 357255 Thlbcu.VIII. Pris. Sh. Kashiho 
Society Nepali Basti (Sec.) Swu 
PO-Nepal Gaon 797112 

Nage United Society Res. School 173382 Dims Pur, 6th Mile N.H. Cheirman Nagato 
5th Mile Dimapur (Prim) 39 Dimapur Aye 
797112 Dimapur 

Nagano Society Girls Hostels 296733 St. Girls Hostel At. Sayie Setuo 
Purana Bazar Dlphupar Dimapur 
Javepukhuri 7971 12 
Dimapur 

Yermns Co-opp Society Res. School 159210 Marlam Pub. School, Chairman Z-Nihoto 
96, Duncan Basti Pin (Prim.) 
797112 Dimapur 

Nuton Basti Dlmapur Sumi 

Paize Club Res. School 456525 Padam pukhri Dimapur Pris. Kethi Chishi 
Padam Pukri Dirnapur (Sec.) 

Nagaland Children', Hostel 344079 
Home Diphunpaar Par. 

144505 808592 P.O. Box-l0 Dimapur Secy. S.P, Weslsah 

P.O. Box No. 10, 
Dimapur Pin - 797112 
Dimspur 

L.H.I. W.E.U. Verlho Computer 620910 Opp. War Cemetery, Neingupe 
Society Ltd. Multiplace Pln-797001 
Enterprises, Opp. War 
Cemetery, Pin-797001 
Kohims 

TIUkmok-Kong SeH Ernp to 124214 MoIcokchung T_n Chubala: 
Women Welfare Society Weaver & Distt. 
MokDkchung 
Mokohung 

Mekongpong Mepu Weaving Trg. 155714 VIIi-Ungma Molcokchung Mrs. Narola 
Wavar5 Association Centre Distt. 
ViH-Ungma Mokokchung 
Distt. Mokokchung 
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Aolim Society 
Molcokchung, Ungllma 
Pin-798801 
Molcokchung 

Aonglenden We_IS 
Association Ungma 
pomokokchung 
Molcokchung 

Hills Wellare Society 
Akoia Village 
Molcokchung 
Molcokchung 

Logian woman. Society 
Tusnsang TUlnasan 

2 

Computer 

Handloom& 
Weaving 

Emp. To W_,. 

Mandl Craft 
Trg. - Ce 

3 

Summary lor 'State'.Nageland (13 detail records) 

5 December, 2000 

4 5 8 

826580 

155714 

122884 

33495 

Sum 344079 1290777 1855851 1089185 

Stat. Trlpura 

7 8 

Ungama Mokokchung Town, 
eng pnalcong Block 

VII-Ungma Oiltt. 
Mokokchung 

Akhoia ViiI. Molcokchung 
Town & Oilll. 

LongIeng Town Oilll. 
Trenseng 

To Questions 128 

9 

Temsu 

MMTI, Alemla 

Mr. Yashi 

Bolden Phom 

Ramakrishna Mllsion 
PO-Vivek Nagar 
PIn-79913O Agartala 
Trlpura (W) 799130 

Computer Unit 28235 549878 99913 
HollelMini 

630198 R.K. Millin V.T.C. 
Po-Vivek Nagar 
Tripura (W) 

Sacy. Swami 
Sumedhanana 

Dam. (3) 

Summary lor 'State'.Tripura (1 detail 28235 549878 99913 830198 
records) Sum-

Details of Non-Governmental Organisations Funded for Tribal Weffare Activities under the scheme of 
Educational Complex in low Literacy Pockets for Development of Women Literacy in Tribal Areas 

s .... Arunachal Pracl .. h 

Organisation Project Exp Exp Exp. AmI. Location • PreslSecy. 
97-98 98-99 99-00 00-01 

OZU Welfare AslOCiation Eclu. Complex 0 957297 355000 0 ViHV ... m Ms. Bim 
Near Police Station, EaltKamang Yang 
Nahariagun Pampunpara, 
Eallt Kameng 

SUnvn&ry for 0 957297 355000 0 
'Stats'. Arunachal Pradesh 
( 1 details record) Sum 

Details of Non-Governmental Organisations, Funded for Tribal Welfare Activities 
under the Scheme of Vocational Training in Tribal Areas 

Stale: Nagelancl 

Kezie Society Lierie Kohlma, 
Kohima 

2 

VTC 

Mulkaru Khel Welfare Society VTC 
Dzelhaml Phek, Phek 
District 

Woldla Town WorMn 
Wella,. Society Wokha 
Town, Block & PO Wokha 
.Wokha 

VTC 

3 4. 

o 

o o 

o o 

5 

o 

380500 

o 

8 7 8 

983000 Black Kohima, Distt. Ma. Vakra!e 
Kohima 

o Black Phak, DlIII.Phak MI. Sevepra 

983000 Block Wokha,Oiltt. Nzenbeni 
Wokha 
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WOmen Welfare Society 
AIOizu po, Atoizu Block 
lunNtJc*) 

2 

VTC 

....... ry lor 'State'=Nagaland 0 
C. dIIIiIa nK".lrds) Sum ..... A .. am 

Dr. Ambedkar Mission VTC 
VU Ohopatri Distt. Kamroop 

3 

o 

o 

o 

Summary for 'Stale' = Assam (1 details record) Sum 0 

4 

o 

360500 

o 

o 

5 6 7 8 

o 963000 Viii Atoizu, DisH. Ms. D. Vitole 
Zunheboto 

2889000 

360500 o VBI Dhipatari, Block Sh.Dulal 
Bezera, DisH. Kamroop Chandra Medhi 

360500 o 
Under the Scheme of Development of Primitive Tribal Groups (PTGs), the following organizations 

of North East Region had been funded during 1998-99 & 1999-2000. 

Name of Ihe Organisation 

1. Integrated Rural Development Welfare Association, Imphal 
(Manipur) 

2. ARK Science & Social Organisation, Agartala, Tripura 

[franslatiOn] 

Sarkarla Commission 

1998·99 

4.64.800/· 

2518. KUMAR I BHAVANA PUNDLIKRAO GAWAlI: 
Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Sarkaria Commission has rec-
ommended to the Union Government for transfer of some 
Agriculture Departments in various States; 

(b) if so, the details in this regard; and 

(c) the decision taken by the Union Government 
in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI) : (a) No, Madam. 

(b) and (c) Do riot arise. 

[English} 

Substandard Pe.tlclde. 

2519. SHRI RAMDAS ATHAWALE : Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Union Government have received 
complaints regarding the alleged sub-standard pesticides 
brought in the country by Indian firms which have ruined the 
rural economy destroying the lives of a large number of farm-
ers; 

(b) if so, th~ details thereof; 

(c) whether agriculture production has fallen by 
2% as • I'MUIt of the use of sub-standard pesticides; 

(d) if so, the steps proposed to be taken to en-
quire into the pesticides scam; and 

(e) the steps being taken not to allow the sub-

Amountreleal>ed Funds utilised 

1999-2000 

9,73,8001- fes 

8,87,0001· Yes 

standard pesticides to be distributed to the farmers in fu-
ture? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) No, Sir. 

(b) Does not arise. 

(c) to (e) The use of chemical pesticides in the recom-
mended does with the prescribed method of appli-cation at 
the prescribed intervals does not cause any adve-rse effect 
on crop production in the country. To check the supply of 
substandard/mis-branded pesticides, provisions exist in the 
Insecticides Act, 1968. The Central and State Govt. officers 
are authorized to take action against the manu'acturerslsup-
pliers, if the samples are found to be sub-standard! 
misbranded. 

I.T, Course. In Engineering College. of Kerale 

2520. SHRI T. GOVINDAN : Will the Minister of HU-
MAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Union Government have received 
any requests from the Government of Kerala to increase the 
number of Information Technology Courses in the Engineer-
ing colleges in the State; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon 
so far? 

THE MINISTER OF STATE IN THE ~INISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (c) All India Council for 
Technical Education (AICTE) received five proposals 'rum 
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Inslltutes in the State of Kerala for increase in Information 
Technology Courses. Keeping in view the Norms & Stand-
ards and infrastructure facilities available, two institutes have 
been sanctioned Information Technology Courses by the 
Council. 

Allocation and Utilisation of Land for Clubs 

2521. SHRI SURESH RAMRAO JADHAV : 

DR. ,IASWANT SINGH YADAV : 

Will the Minister of URBAN DEVELOPMENT 
AND POVERTY ALLEVIATION be pleased to state: 

(a) whether the Government have modified the 
guidelines on allotment and utilisation of land for the clubs 
and institutional purposes; 

(b) if so, Ihe details thereof alongwith the existing 
criteria lor allowing maximum area for subletting the build 
up space: 

(c) the time by which the fresh allotment accor-
ding to new policy is likely to be started; 

(d) whether the Government have relaxed the cri-
teria for the International Cooperation Division of British 
Government; and 

(e) if so, the reasons therefor? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHAN) : (a) to (e) 
The Government have constituted a committee to examine 
the issue of allotment of land to clubs and connected mat-
Icrs. The matter is under consideration. Requisite informa-
tilin would be furnished shortly. 

{Tral1slation] 

Capart 

2522. SHRI JAI PRAKASH: Will the Minister of RU-
RAL DEVELOPMENT be pleased to state: 

(a) the number of projects sanctioned/imple-
mented by the Capart in Uttar· Pradesh during each of the 
last three years and the current year; 

(b) the funds allocated to NGOs during the said 
period and the amount utilised by them; 

(c) whether the functioning of these NGOs has 
been reviewed; 

(d) if so, the details of achievemehts made by 
them: 

(e) if not, the reasons therefor; 

(f) whether the Government have conducted any 
enquiry into the alleged irregularities committed by these 

NGOs; and 

(g) if so, the details thereof and the action taken 

against them? 

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (SHRI SUBHASH MAHARIA) : (a) to 
(g) Information is being collected and will be laid on the Ta-
ble of the House. 

Basic Problems of Cities 

2523. SHRI P.R. KHUNTE : Will the Minister of UR-
BAN DEVELOPMENT AND POVERTY ALLEVIATION be 
pleased to state: 

(a) whether the Government have received any 
representations from various State Governments to provide 
additional special assistance for resolving basic problems of 
cities and implementing various schemes; 

(b) if so, the details thereof scheme-wise and 
State-wise; and 

(c) the action taken by the Government in this re-
gard? 

THE MINISTER OF URBAN DEVELO?MENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHAN) : (a) to (c) A 
proposal was received from the State Government of Pun-
jab for additional central Assistance for Development of 
Anandpur Sahib Town during 1998-99. 

The town of Anandpur Sahib was covered under IDSMT 
(integrated Development of Small & Medium Towns) Scheme 
during 9th Plan and a sum of Rs. 28 lakhs has been released 
so far in three instalments as under:-

Year Amount Released 

1997-98 13.00 lakhs 

1998-99 1.001akh 

1999-2000 14.00 lakhs 

Total 28.60 lakhs 
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[English] 

New Ammonia and Urea Plants 

2524. SHRI SULTAN SALAH UDDIN OWAISI : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) the number of proposals submitted by Krishak 
Bharti Cooperative Society for setting up new ammonia and 
urea plants/extension of present plants of the Govern-ment 
during the last three years; 

(b) the number of proposals approved by the Gov-
ernment and the estimated cost thereof; 

~c) 
missifined; 

whether the said plants have since been com-

(d) if so, the details thereof indicating their annual 
production capacity, location-wise; 

(e) whether Government propose to set up more 
urea plants in Andhra Pradesh; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BAATA 
MOOKHERJEE) : (a) to (d) Public Sector Undertakings/Co-
operative Societies under the administrative control of the 
Department of Fertilizers have to obtain approval of the 
Government before undertaking capital expenditure for set-
ting up new plants and expansion of existing plants beyond 
their delegated powers. Accordingly, the proposals of Krishak 
Bharati Cooperative ltd. (KRIBHCO), to set-up ammonia-
urea expansion project at its existing Hazira complex in 
Gujarat at an estimated cost of Rs. 1318 crore and new 
ammonia-urea plants at the existing site of Fertilizer Cor-
poration of India at Gorakhpur in Uttar Pradesh at an esti-
mated cost of Rs. 1536 crore with an annual urea capacity 
of 7.68 lakh metric tonnf", 'ach have been posed to the 
Government for investment <Approval under the prescribed 
procedure, These proposals along with two other public/co-
operative sector urea projects, were approved 'in principle' 
by the Government, subject to investment appraisal by the 
Public Investment Board (PIB). 

Investment appraisal of these and the two other urea 

projects was undertaken by the PIS in July 1999, In June 
2000, the Government considered and deferred the proposal 
for taking a fina' investment decision on all these projects. 
This proposal was formulated taking into account the ob-
servations of the PIS regarding the viability of the projects, 
desirability of encouraging use of LNG as feedstock to re-
duce the incidence of subsidy and the need to stagger the 
implementation of the proposed projects due to limited de-
mand supply gap forecasts. 

(e) to (g) As per the industrial policy resolution dated 
24th July, 1991, no license normally required for setting up/ 
expansion of ferfilizer plants. Entrepreneurs are free to set 
up/expand fertilizer plants anywhere in the country subject 
to environmental clearance. In the public/cooperative sec-
tor, a proposal of Indian Farmers Fertiliser Cooperative 
Limited, (IFFCO), to set up a new ammonia - urea project in 
Nellore District of Andhra Pradesh with an annual urea ca-
pacity of 7.68 lakh metric tonnes at an estimated cost of Rs. 
1736 crore was also approved 'in principle' and considered 
by the Government along with the proposals of Kribhco 
referred to in reply to parts (a) to (d) above. 

Amendment to Article 14 

2525. SHRI G.S. BASAVARAJ : 

SHRI V.S. VIVEKANANDA REDDY: 

SHRI VILAS MUTTEMWAR : 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Chief Vigilance Commissioner has 
sought an amendment to Article 14 of the Constitution; 

(b) if so. whether the proposed amendment seeks 
inclusion of a new fundamental right, the right to corruption 
free service by public servants; and 

(c) if so, the reaction of the Government there-
to? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI) : (a) and (b) Yes, Sir. 
This suggestion has been made to the "National Commis-
sion to Review the Working of the Constitution" by the Cen-
tral Vigilance Commissioner. 

(c) It is the consistent endeavour of the Govern-
ment to eradicate corruption al all levels in public life. 
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Appointment of SCIISTs In PSUs 

2526. SHRI ASHOK PRADHAN : Will the Minister of 
COAL be pleased to state: 

(a) whether SC/ST Parliamentarians have dem-
anded for appointmenVposting of persons belonging to SCsI 
STs on the posts of Chief Executives, Functional Directors, 
Part-time Chairman and Official/Non-Official Members of the 
Board of management of PSUs and Enterprises under the 
Union Government; 

(b) if so, the action taken thereon; and 

(c) the number of persons belonging to SCs/STs 
among them and their percentage as compared to the 
total number of posts? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM) : (a) No demand appears 
to have been received in this Ministry from SC/ST Parlia-
mentarians for appointmenVposting of persons belonging 
to SCs/STs on the post of Chief Executives/Functional Di-
rectors, Part-time Chairman and OfficiallNon-Official Mem-
bers as Director of Coal India limited, its subsidiaries and 
Neyveli lignite Corporatiolllimited. 

(b) Does not arise. 

(c) Does not arise. 

[Translation] 

National Commission for Women 

2527. MOHD. SHAHABUDDIN : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned, "Rashtriya Mahila Aayog 
mein shikayatoan ka ambar" appearing in 'Jansatta' dated 
September 5, 2000; 

(b) if so, the facts of the matter reported therein; 

(c) whether the annual report of the Commission 
is received regularly; 

(d) if so, the number of annual reports received 
by the Government from this Commission so far; 

(e) if not, the reasons therefor; and 

(f) the steps taken/proposed to be I8ken to check 
the increasing irregularities in the Commiuion? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRIMATI SUMITRA 
MAHAJAN) : (a) Yes, Sir. 

(b) The allegations contained in the news report 
are incorrect. The Chairperson, Members and Officers of ttle 
Commission undertake tours, as and when considered es-
sential, and with the approval of the competent authority. As 
far as complaints received by the National Commission for 
Women are concerned, the Commission initiated action on 
16564 out of 18559 complaints received by it during the past 
three and half years (upto 31st October, 2000). 

(c) to (e) The Annual Reports for the years 1992-93, 
1993-94, 1994-95 and 1995-96 received from the National 
Commission for Women along with Action taken Reports 
have already been laid bylhe-.Gollernment in the Lok Sabha 
on 26.8.1995, 16.5.1997, 14.12.1998 and 23.12. 1999 re-
spectively. Action has been initiated to finaliSe t<'e "A~tion 

Taken Reports in respect of the Annual Reports of the CO'" 
mission for the years 1996-97 and 1997-98. The Commis-
sion is to finalise and submit its Annual Reports for the years 
1998-99 and 1999-2000 to the Government. 

(f) The Commission is functioning smoothly and 
discharging its functions as envisaged in the National Com-
mission for Women Act, 1990. 

{English] 

Assistance for Human Resource 

2528. SHRI BHARTRUHARI MAHTAB : Will the Min-
ister of HUMAN RESOURCE"DEVELOPMENT be pleased 
to state: 

(a) the quantum of investment made under Hu-
man Resource Development in Orissa during the last three 
years, project-wise; 

(b) the number of technical institutes in Orissa; 
and 

(c) the steps proposed to be taken by the Gov-
ernment to promote the development of human resources 
in the State? 
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THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) A statement showing funds 
released to the Government of Orissa under Centrally Spon-
sored Schemes administered by the Departments of Elemen-
tary Education & Literacy and Secondary Education & Higher 
Education during 1997-98, 1998-99 and 1999-2000 is given 
in the statement enclosed. 

(b) There are 131 technical institution~proved 
by All India Council of Technical Education (AICTE) in Orissa. 

(c) Educational development is a cO.,tinuous proc-
ess and the National Policy on Education (NPE). 1992. con-
tains a comprehensive framework to guide the development 
of Education in the country. In pursuance thereof, an array of 
innovative measures like Operation Blackboard, Non-Formal 
Education, Minimum Levels of Learning, District Primary 
Education Programme, Mid-Day Meai Scheme, Total Literacy 
Campaign, Post-Literacy Campaign, Teacher Education. 
Community Polytechnics, Regional Engineering Colleges 
etc. have been introduced to improve the quality, contents 
and process of education. 

Statement 

(Rs. in lakh) 

SI. Scheme Grants Released During 
No. 1997·98 1998-99 1999-2000 

D"-rtment of Elementary Education & literacy 

1. Operation Blackboard 548.83 3838.70 1263.30 

2. Non-Formal Education 1243.68 489.84 1267.03 

3. Teacher Education 352.00 475.80 487.39 

4. District Primary Education Programme 2115.00 1500.00 850.00 

5. Strengthening of Administrative Structure 8.80 59.31 0.00 

6. Total literacy Campaigns/Post literacy Campaigns 140.00 104.00 258.17 

7. Shramik Vidyapeeth 0.00 0.00 24.60 

8. Voluntary Agencies for Adult Education 0.00 0.00 19.00 

Department of Secondary Education & Higher Education 

9. Education Technology 82.49 0.00 0.00 

10. Environment Orientation to School Education 0.63 0.65 1.99 

11. Integrated Education for Disabled Children 74.45 45.79 109.73 

12. Improvement of Science Education 0.00 0.00 1350.00 

13. Development of Sanskrit 0.72 2.03 64.50 

14. Appointment of Hindi Teachers 75.00 0.00 0.00 

15. Modemisation of Madarasa Education 1.83 0.00 81.1~ 

16. Scholarship to Students for Non-Hindi Speaking States 0.00 0.00 2.70 
for Post Matric Studies in Hindi 

17. Community PolytechniCS 21.00 5.24 49.71 

18. Regional Engineering Colleges (Plan) 178.68 213.91 198.68 
(Non-Plan) 231.00 378.70 355.00 

19. Grants released by UGC to the Universities in Orissa 420.33 379.13 802.54 

Total 5494.44 7493.10 7185.46 
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Vigil on Cricketer. 

2529. SHRIMATI SHYAMA SINGH: 

SHRI M.V. CHANDRASHEKHARA MURTHY: 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Government havedecidedtol<eep 
a 'strict vigil' on the cricketers during international matches 
as reported in 'The Stateman' dated November 3, 2000; 

(b) if so, the details thereof; 

(c) whether the Security agencies are proposed 
to be sent abroad with cricket teams; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRII,D. SWAMI) : (a) to (d) The informa-
tion is being collected and will be laid on the Table of the 
House. 

Computer/.atlon of Land Records 

2530. SHRI ANANTA NAYAK : Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government have taken steps to 
computerise the land records in the country; 

(b) 

(c) 

if so, the progress made so far, State-wise 

the amount likely. to be spent thereon; and 

(d) the steps taken to protect the tribals in the 
country in conservation of their land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (PROF. RITA VERMA) : (a) Yes, Sir. 

(b) The scheme of Computerisation of Land 
Records is under implementation since 1988-89. Since in-
ception, Government of India has released Rs. 141.61 crore 
to the StateslUTs. The utilisation reported is Rs. 70.63 crore 
(as on 31.3.2000). A statement showing the amount released 
and utilised by States/UTs is enclosed. 

(c) The Budget Provision under tt-.e scheme for 
the current financial year (2000-2001) is Rs. 50.00 crores, 
out of which Rs. 31.44 crore (upto 15.11.2000) has been 
released to the States/UTs. 

(d) The scheme is being implemented in various 
districts including tribal districts of the States/UTs which will 
inter-alia protect the interest of the tribals. 

Statement 

51. 
No. 

,. 
2. 

3. 

4. 

5. 

6. 

The breakup amount released and utilised under computerisation of Land Records 
scheme as on 31.3.2000 (Since Inception 1988·89) 

Name of the Funds Released 
State/U.T. Funds 

Between During During During During During During During Released 
1989·93 1993·94 1994-95 1995·96 1996·97 1997·98 1998·99 1999·2000 so tar 

2 3 4 5 6 7 8 9 10 11 

A.P. 25.00 78.00 105.00 210.00 15.00 0.00 829.90 174.05 1436.95 

Assam 25.00 33.00 50.00 50.00 80.00 97.50 0.00 0.00 335.50 

Bihar 20.00 30.00 100.00 0.00 0.00 367.50 30.50 0.00 548.00 

Gujarat 25.00 10.00 10.00 120.00 0.00 75.00 24.61 79.68 344.29 

Goa 0.00 15.00 5.00 0.00 20.00 0.00 0.00 63.50 103.50 

Haryana 21.00 19.00 55.00 180.00 0.00 19.00 15.00 56.00 365.00 

H.P. 25.00 15.00 5000 55.00 60.00 0.00 6.60 28.60 240.20 

(Rs. in lakhs) 

Funds 
utilised 
so far 

12 

1153.65 

67.56 

20.00 

203.75 

39.15 

122.14 

45.00 
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2 3 4 5 6 

8. J& K 25.00 4.00 20.00 0.00 

9. Karnataka 25.00 43.00 28.00 120.00 

10. Kerala 25.00 40.00 30.00 200.00 

11. M.P. 33.00 45.00 90.00 75.00 

12. Maharashtra 25.00 60.00 95.00 195.00 

13. Manipur 25.00 0.00 0.00 0.00 

14. Meghalaya 0.00 0.00 0.00 0.00 

15. Mizoram 0.00 15.00 10.00 0.00 

16. Nagaland 0.00 0.00 0.00 0.00 

11. Orissa 32.50 55.00 30.00 135.00 

18. Punjab 25.00 53.62 45.00 0.00 

19. Rajasthan 25.00 50.00 68.00 150.00 

20. Sikkim 12.00 0.00 COO 20.00 

21. T.N. 25.00 83.0(1 4500 90.00 

22. Tripura 25.00 40.00 20.00 0.00 

23. U.P. 25.00 75.00 129.00 165.00 

24. W.B. 25.00 85.00 65.00 235.00 

25. D & N Haveli 0.00 12.38 0.00 0.00 

26. Delhi 8.03 0.00 0.00 0.00 

27. Pondicherry 0.00 15.00 0.00 0.00 

2.8. Chandigarh 0.00 0.00 0.00 0.00 

Total 501.53 876.00 1050.00 2000.00 

[Translation] 

Use of the Transgenic Crops and Pestlcld.s 

2531. SHRI RAMJI LAL SUMAN: 

DR. SUSHIL KUMAR INDORA : 

SHRI RAMESH CHENNITHAlA : 

7 8 9 10 11 12 

0.00 31.1.00 189.00 18.00 286.00 186.34 

95.00 69.20 342.50 501.88 1224.58 633.06 

30.00 69.00 79.50 102.75 576.25 383.00 

45.00 485.50 237.82 688.38 1679.70 723.81 

241.00 197.50 108.59 791.17 1713.26 809.47 

124.88 0.00 0.00 38.35 188.23 25.00 

0.00 0.00 0.00 14.00 14.00 0.00 

60.00 0.00 50.00 37.78 172.78 85.00 

0.00 000 0.00 25.15 25.15 0.00 

270.00 0.00 20.50 171.12 714.12 472.28 

75.00 52.50 0.00 31.50 282.62 32.67 

210.00 0.00 43.60 0.00 546.60 233.33 

0.00 0.00 22.40 12.80 67.20 40.00 

210.00 60.00 30.98 237.29 781.27 402.83 

15.00 75.80 0.00 38.00 213.80 144.62 

270.00 247.50 142.50 0.00 1054.00 420.00 

180.00 173.00 300.78 110.00 1173.78 820.00 

0.00 0.00 0.00 0.00 12.38 0.00 

0.00 0.00 0.00 0.00 8.03 0.00 

0.00 0.00 0.00 23.55 38.55 0.00 

15.00 0.00 0.00 0.00 15.00 0.00 

2015.88 2019.00 2474.78 3223.55 14160.74 7062.66 

(b) if so, the delails in this regard alongwith the 
names of the Indian Scientific Institutes which have conducted 
these tests; 

(c) whether the Govemment are considering the 
demand of environmentalists to ban the use of transgenic 
plants in the country; 

(d) if so, the details thereof; 

Will the Minister"of SCIENCE AND TECHNO-
LOGY be pleased to slate: 

(e) if not, the reasons therefor; 

(f) whether the Government have formulated any 
plan to reduce the consumption of pesticides and other 
chemicals in farming and promote the organiC farming in the 
country; and 

(a) whether the Government have conducted any 
scientific tests to check the effects of transgenic crops/plants; 
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(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
SCIENCE AND TECHNOLOGY OF THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI BACH I SINGH RAWAT 
'BACHDA') : (a) and (b) Yes, Sir, safety tests include environ-
mental as well as food safety. The Monitoring-cum-Evalua-
tion Committee (MEC) of the Department of Biotechnology 
comprising agricultural experts has made on the spot visits 
of the experimental fields. Acharya N.G. Ranga Agricultural 
University, Rajendra Nagar, at its Regional Research Sta-
tion, Lam, Guntur as well as at Warangal in Andhra Pradesh; 
Punjab Rao Krishi Vidhya-peeth at Akola; and Marathwada 
Agricultural University, Parbhani; in Maharashtra had also 
conducted studies to assess the environmental impacts. 
The Indus-trial Toxico-Iogical Research Centre (ITRC), 
Lucknow and the Sriram Institute, Delhi had carried out food 
safety evaluation of transgenic crops. From the results it is 
clear that transgenic crops are safe from environmental land 
health angle. 

(c) to (e) No, Sir; potential of biotechnology for enhanc-
ing crop productivity and for quality improvement of crops 
has been recognized world over. Therefore, the work on 
transgenic plants would continue for improving productivity, 
nutritional and environmental security following biosafety 
guidelines. 

cides from 61,357 metric ton (technical grade) during 1994-
95 to 46,195 metric ton (technical grade) during 1999-2000. 

[English) 

Expansion of Fertilizer Plants 

2532. SHRI SADASHIVRAO DADOBA MANDLIK 
Will the Minister of CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the Government propose to expand 
some fertilizer plants in the country; 

(b) if so, the names of plants identified for expan-
sion during the last three years; and 

(c) the extent to which the capacity of these ferti-
lizer plants is likely to be increa~ed on completion of the ex-
pansion programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) to (c) As per the industrial policy reso-
lution dated 24th July, 1991, no license is normally required 
for setting up/expansion of fertilizer plants. Enterpreneurs 
are free to set up fertilizer projects anywhere in the country 
subject to environmental clearance. However, Public Sector 
Undertakings/Cooperative Societies under the administra-

(f) and (g) The organic farming in our country is being tive control of the Department of Fertilizers have to obtain 
practiced on a minor scale. Government of India is encour- approval of the Government before the under-taking such 
aging the Integrated Pest and Nutrient Management approach capital expenditure, beyond their delegated powers. The 
to control insect pests and make available all sources of plant details of such public/cooperative sector fertilizer projects 
nutrients by way of applying biofertilizers, organic manure, in India, submitted for investment approval of the Govern-
biopesticides and biocontrol agents to reduce the use of ment under the prescribed procedure are given in State· 
chemical fertilizers and pesticides. As a result of implemen- ment-I. The details, including proposed production capacity 
tation of the Integrated Pests Management (IPM) programme, of major fertilizer projects under implementation in the coun-
there is a significant reduction in the consumption of pesti- try, are given in Statement-U. 

S.N. Name of the 
PSU/Cooperative 

2 

1. Krishak Bharatl 
Cooperative Ltd. 
(KAIBHCO) (Third 
stream ammonia-
urea expansion 
project) 

Proposed 
Location 

3 

Hazlra, 
Gujarat 

Statement - I 

Project proposals posed to the Government by publici 
cooperative units for investment approval 

Estimated Capital 
Cost (As. Crore) 

4 

1318 

Production Envisaged 
Product Capaclty_ 

(lakh MTPA) 

5 6 

Urea 7.68 

Completion 
Schedule 

7 

36th Months 
from the zero 
date" 
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2. 

3. 

4. 

2 

KRIBHCO (New 
anvnonia-urea plant 
at the existing site 
of FCI) 

Indian Farmers 
Fertiliser Cooperative 
Ltd. (IFFCO) 
(Grassroots) 

Rashtriya Chemicals 
and Fertilizers (RCF) 
(ammoni.urea 
expansion project) 

3 

Gorakhpur. 
UP 

Nellore. 
Andhra 
Pradesh 

Thai. Maharashtra 

4 

1536 

1736 

1332 

"Zero date is the date 01 approval 01 the proposal by the Government. 

5 6 

Urea 7.68 

Urea 7.68 

Urea 7.68 

7 

36 monhs 
from the zero 
date" 

39 months from 
the zero date" 

36 months from 
the zero date" 

Statement'" 

Details of major fertilizer projects under Implementation in the country 

S. Name of the project Estimated 
No. location and Companyl capital cost 

Cooperative (Rs. erore) 

1. Oswal Chemicals & 1832.00 
Fertilizers Ltd. (New) 
Paradeep. Orissa 

2. Godavari Fertilizers & 99.13 
Chemicals Ltd. (GFCL). 
Kakinada. A.P. 

3. Revamp of Namrup 350.00 
Plants of Hindustan 
Fertilizer Corporation 
Ltd. (HFC). Namrup. 
Assam 

4. National Fertilizers Ltd. 135.13 
(NFL) (urea plant 
expansion project). 
Nangal. Punjab 

5. Gujarat State Fertilizers 180.00 
& Chemicals Ltd .• Sikka 
Gujarat (DAP Expansion 
project) 

Addl. Production 
Envisaged 

Product Capacity 
(in lakh MTPA) 

DAP 15.00 
NPK 3.20 
NP 1.00 

DAP 2.8 

Urea 3.80 

Urea 1.48 

DAP 3.96 

Construction of Houses under 
I.A.Y. during 8th Plan 

2533. SHRI TRILOCHAN KANUNGO: Will the Min-
ister of RURAL DEVELOPMENT be pleased to state: 

Ca) whether the target was fixed by the Govern-
.~t for construction of houses under Indira Awas Yojana 

.Juriftg- the Eighth Plan; and 

Zero Scheduled Remarks 
date date of 

commissioning 

Sept.. 97 Sept .• 99 Trial production 
has started 
in April 2000 

5.1.98 31.12.01 

2.11.98 1.5.2001 

11.5.99 11.5.2001 

1.9.99 1.7.2001 

(b) if so, the details thereof alongwith the achieve-
ments made during the Plan period. State-wise? 

THE MINISTER OF STATE IN THE MINISTRV OF RU-
RAL DEVELOPMENT (SHRI SUBHASH MAHARIA) : (a) and 
(b) Ves. Sir. The details of the target fixed for the construc-
tion of houses and achievements made under the Indira 
Awa .. Yojana during the Eight Five Vear Plan is given in the 
statement enclosed . 
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{Translation] 

Pre-Primary Standard. In KVslNVs 

2534. SHRI RAVINDRA KUMAR PANDEY : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the capacity of 20 Navodaya Vidya-
layas is likely to be increased and high level sports facilities 
are proposed to be provided there; 

(b) whether learning and teaching in pre-primary 
standards have been started in some Kendriya Vidyalayas; 
and 

(c) if so. the Navodaya Vidyalayas and Kendriya 
Vidyalayas where expansion of capacity is proposed and 
teaching in the pre-primary standards has been started lo-
cation-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) 24 Navodaya Vidyalayas in 
eight regions have been identified to provide high level sports 
facilities for Hockey & Foot Ball field. (400 M) Track. Basket 
Ball courts (2 nos.). Kho-Kho (2 nos.). Volley Ball, Kabaddi, 
Gymnasium including indoor Basket Ball and Badminton 
courts with necessary equipments. A list of such vidyalayas 
is given in the statement-I enclosed. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

To CJuesIIt1M 152 

2 3 

Rangareddy Andhra Pradesh 

Vishakhapatnam Andhra Pradesh 

Kasargod Kerala 

Dharwad Karnataka 

Dausa Rajasthan 

Jaffarpur Kalan Delhi 

Karnal Haryana 

Allahabad Uttar Pradesh 

Ballia Uttar Pradesh 

Haridwar Uttaranchal 

Vaishali Bihar 

Ranchi Jharkhand 

Beed Maharashtra 

Bhandara Maharashtra 

Kheda Gujarat 

Sonitpur Assam 

W. Sikkim Sikkim 

Imphal Manipur 

Statement-II 

(b) and (c) Yes, Sir. Pre-primary classes have been 
started in 34 Kendriya Vidyalayas from the Academic Ses-
sion 2000-2001 on self-financing basis. A list of these 
Vidyalayas is given in the statement-II enclosed. Admissions 
to Navodaya Vidyalayas start from class 6th only and there 
is no pre-primary class in these Vidyalayas. List of Kendriya Vidyalayas where pre-primary classes 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

Statement-I 

List of Navodaya Vidyalayas identified for 
providing high level sports facilities 

District State/U.T. 

2 3 

Gwalior Madhya Pradesh 

Bilaspur Himachal Pradesh 

Sundergarh Orissa 

Kapurthala Punjab 

Kathua Jammu & Kashmir 

Una Himachal Pradesh 

have been started 

SI.No. District StatelU.T. 

2 3 

1. Ahmedabad Rajkot 
Vallabh Vidya Nagar 

2. Bangalore Malleshwaram, Bangalore 
Bellary, Keltron Nagar, 
Cannanore 

3. Bhopal No.1, Gwalior 
Khandwa Unan 

4. Bhubaneshwar Adra 
Bhawanipatna 

5. Calcutta No.2, Salt Lake, Calcutta 

6. Chandigarh Sector-29, Chandigarh 



I 
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2 

7. Chennai 

8. Dehradun 

9. Delhi 

10. Hyderabad 

11. Jabalpur 

12. Jaipur 

13. Jammu 

14. lucknow 

15. Patna 

16. Silchar 

3 

Madurai 

Izzat Nagar (NER) Bareilly 
Kashipur 

Sector-II, R.K. Puram 
Sector - VIII, R.K. Puram 
Andrews Ganj 

No.1, Uppal Hyderabad 

Damoh 
No.2, GCF, Jabalpur 

No.1, Alwar 
No.3, Jaipur 
No.1, Udaipur 

No.1, Jammu 
No.2, Jammu 
Jyotipuram 

Rae Bareli 
Unnao 

Danapur Cantt. 
Kankar Bagh, Patna 
Hinoo, Ranchi 

No.1, Imphal 
Silchar 

[English) 

Import of Druga under Negative Llat 

2535. SHRI ASHOK N. MO_HOl : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether some drugs which are listed under the 
negative list are being imported; 

(b) if so, the details thereof; 

(c) whether the Government have taken any steps 
to produce said drugs indigenously; 

(d) 

(e) 

if so, the details thereof; and 

if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) and (b) Yes, Sir. At present the drugs 
under the negative (restricted) list, are allowed for import to 

the actual users on a case to case basis under an import 
licence. 

(c) to (e) All the drugs presently in the negative (re-
stricted) list of imports of the Exim Policy 1997-2002, do not 
require any industrial licence for their manufacture. 

Micro Project for Juang Tribes 

2536. SHRI ANANTA NAYAK : Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether a Micro Project has been launched in 
Orissa for the upliftment of Juang tribes; 

(b) if so, the details of population of Juang tribes 
in different districts of Orissa; 

(c) whether the Government have monitored the 
implementation of micro project; and 

(d) if so, the details thereof, district-wise? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAl 
ORAM) : (a) A Micro Project has been functioning for the 
development of Juangs of Bansapal block of Keonjhar dis-
trict of Orissa since 1977-78. 

(b) The district wise population of Juang tribe liS 

per 1981 Census is as under :-

SI District Population 
No. 

1. Sambelpur 9 

2. Sundergarh 33 

3. Keonjhar 15467 

4. Mayurbhenj 5 

5. Beleshwar 2 

6. Cuttack 765 

7. Dhankanal 14573 

8. Phulbanj 2 

9. Bhangir 3 

10. Korapat 13 

11. Puri 4 

(c) and (d) Yes, Sir. An amount of Rs. 1,96,08,712 has 
been incurred since inception upto 1998-99 for various com-
munity and individual beneficiaries schemes for the devel-
opment of Juangs of micro-project areas. 

DemandlSupply/Productlon of Coal 

2537. SHRI P.O. ELANGOVAN : Will the Minister 0 

COAL be pleased to state: 
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(a) whether the Government have made any de-
tailed study of the demand and supply of coal in the country; 

(b) if so, the details of production and sale in terms 
of value, State-wise; 

(c) the details of various industries both inside and 
outside the country which were supplied coal from various 
coalfields in the country during each of the last three years 
and in the current year; and 

(d) the steps taken by the Government to increase 
the production and supply of coal in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N. T. SHANMUGAM) : (a) and (b) Planning Com-
mission makes an assessment of coal demand and supply 
for the Five Year Plan period as well as for the annual plan. 

State-wise production of coal by Coal India Limited (Cll) 
and Singareni Collieries Company Limited (SCCl) for the 
year (1999-2000) is as under: 

State Production (In million tonnes) 

West Bengal 15.28 

Bihar 70.14 

Orissa 43.55 

Uttar Pradesh 16.22 

Madhya Pradesh 87.12 

Maharashtra 27.70 

Assam & Meghalaya 0.57 

Andhra Pradesh 29.56 

Total 290.14 

Company-wise, State-wise gross sales of CIL and SCCL 
for the year 1999-2000 are BS under: 

Company State Amount 
(Rs. in Crores) 

2 3 

ECl West Bengal & Bihar 2810.49 

BCCl West Bengal & Bihar 2554.22 

CCl Bihar 2395.65 

NCl Uttar Pradesh and 2935.43 
Madhya Pradesh 

2 

WCl Maharashtra and 
Madhya Pradesh 

SECl Madhya Pradesh and 
West Bengal 

MCl Orissa 

NEC& Assam 
Others 

SCCl Andhra Pradesh 

Total 

3 

2978.94 

3890.25 

1924.46 

99.75 

2650.85 

22240.04 

(c) The despatch of various industries by Cil and 
SCCl during the last three years is as under :-

(In million tonnes) 

Consumer Sector 1997-98 1998-99 1999-2000 

Power Sector 214.34 204.74 220.81 

Steel Plant and 
Sponge Iron 14.05 13.50 13.01 

Cement Plant 10.12 8.62 9.50 

Fertilizer 4.64 4.11 3.40 

Others 39.98 41.21 41.17 

Total 283.13 272.18 287.89 

(d) Steps taken to increase production of coal in-
clude inter-alia, sharting new projects and opening new 
mines, modernisation of existing mines and upgradation of 
technology. 

Study Centre. UnderTota' Literacy Programme. 

2538. SHRI G.J. JAVIYA : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) the total amount of expenditure incurred on 
study centres under Total Literacy Programme during the last 
three years, State-wise; and 

(b) the funds provided by the Government for the 
purpose during the current financial year, State-wise? 

THE MINISTER'OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED SHAH-
NAWAZ. HUSSAIN) : (a) The prinCipal strategy for eradica-
tion of adult literacy is Literacy Campaigns. There is no 
concept of Study Centres under Literacy Campaigns. The 
expenditure incurred on Literacy Programme during the last 
3 years, state-wise is given in the statement enclosed. 
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(b) A budget provision of Rs. 10 crores has been 
made for the literacy campaigns for the current financial year 
for the country as a whole. Funds are released on the basis 
of projects submitted by the districts. No. state-wise budget 
allocation is made. 

Statement 

(Rs. in lakhs) 

S.No. Name of States! 1997-98 1998-99 1999-2000 
UTs 

2 3 

1. Andhra Pradesh 155.00 

2. 

'" 
Arunachal 
Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

33.00 

306.15 

34.40 

62.50 

8. Himachal Pradesh 20.56 

9. Jammu & Kashmir 

10. Karnataka 225.12 

11. Kerala 

12. Madhya Pradesh 190.63 

13. Maharashtra 179.00 

14. Manipur 10.00 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 140.00 

19. Punjab 68.75 

20. Rajasthan 623.01 

21. Sikkim 

22. Tamil Nadu 75.00 

4 5 

30.00 

157.00 227.85 

136.50 147.28 

33.00 

37.97 

19.00 3.00 

15.00 

16.00 149.46 

285.91 136.59 

227.34 143.31 

104.00 258.17 

10.00 45.83 

212.00 224.00 

22.00 84.77 

2 3 4 5 

23. Tripura 27.00 55.00 

24. Uttar Pradesh 227.80 508.15 588.32 

25. West Bengal 

26. Chandigarh 

27. Delhi 

28. Pondicherry 

29. Daman & Diu 

115.00 

20.00 

67.08 

30. Andaman & Nicobar 

31. Dadra Nagar Haveli 

32. Lakshadweep 

32.05 

2.30 

70.00 

0.80 

Total 2580.00 1885.92 2096.68 

Second Inatalm.nt for Sanitation CIImpalgn 

2539. SHRI G. PUTTA SWAMY GOWDA : Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government have released the 
second instalment to the States under Sanitation Campaign 
Programme; 

(b) 

(c) 

(d) 

if so, the details thereof State-wise; 

if not, the reasons therefor; and 

the time by which it is likely to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (PROF. RITA VERMA) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d) As per the guidelines and terms & condi-
tions fixed for the release of the second instalments under 
Total Sanitation Campaign, the requisite formalities like utili-
sation of atleast 60% of the available funds, submission of 
Utilisation Certificate, AG Certificate etc. are required. As 
per the available records, no claim for the release of second 
instalment has been received from any of the pilot districts. 

[Translation] 

state: 

Production of Coal 

2540. SHRI NAWAL KISHORE RAI : 

SHRI ZORA SINGH MANN: 

Will the Minister of COAL be pleased to 

(a) whether most of the coal produced in the coun-
try is mixed with ash; 



159 Written AnswelS 5 December, 2000 To Questions 160 

(b) if so, the percentage of ash found in coal; 

(c) whether the Government have allowed several 
industries of the country to import coal owing to the poor 
quality coal mixed with ash; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM) : (a) and (b) Yes, Sir. Due 
to its nature of origin and formation, Indian Coal inherently 
contains high percentage of ash. The ash percentage of cok-
ing coal ranges upto 35%. In case of non coking coal, the 
ash plus moisture together ranges upto 55%. 

(c) and (d) Coal is under Open General Licence (OGL). 
At present there is no restriction on import of coal. Consum-
ers are importing coal, particularly coking coal and superior 
quality non-coking coal on account of inadequate availabil-
ity of such coal from indigenous sources. Import of coal is 
also resorted to because of the present level of customs duty 
and railway freight make such imports cost competitive per 
unit of calorific value on certain locations. The total imported 
during 1999-2000 was provisionally estimated as 17.5 mil-
lion tonnes. 

[English} 

Import of Screp Iron 

2541. CH. TEJVEER SINGH : Will the Minister of 
STEEL be pleased to state: 

(a) whether it is a fact that scrap iron is imported 
of a high cost; 

(b) if so, whether the Government propose to 
encourage the small and medium steel plants; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY) : (a) Ferrous 
Scrap is a widely used raw-material for steel making. As per 
existing policy imports of iron and steel including melting 
scrap are freely allowed at international prices. The ferrous 

scrap items are varied in quality, age, physical condition and 
location. As a result of such variations, the pricing structure 
of scrap materials become highly complex. The standards or 
exact price of a particular item in a specific item period can-
not be obtained. 

(b) and (c) To facilitate investments in the steel indus-
try in the private sector, Government has created a congen-
ial policy environment comprising inter-alia delicensing, 
decontrol of prices, according of high priority industry status' 
for purpose of foreign investments etc. 

[Translation} 

Vigilance and Monitoring Committees 

2542. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether vigilance and monitoring committees 
have been constituted at various levels to monitor the im-
plementation of Rural Development programmes; 

(b) if so, the details in this regard. state-wise, 
particularly for Maharashtra; 

(c) the steps being taken by the Government to 
constitute such committees in all the States; 

(d) whether the Government are aware of the fact 
that such Commitees have not been constituted in Ahmed-
nagar so far; and 

(e) if so, the reasons therefor? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI M. 
VENKAIAH NAIDU) : (a) Yes, Sir. 

(b) and (c) State-wise details of Vigilance and Monitor-
ing Committees set up are given in the statement enclosed. 

(d) and (e) Government of Maharashtra vide their let-
ter dated 16.12.99 have intimated that District level and Block 
level Vigilance and Monitoring Committees in Maharashtra 
have been set up. 

Statemant 

State-wise status of constitution of Vigilance & Monitoring Committees 

SI. Name of the State level at which vig. & Mon. Committee Constituted 
No. State District Blocks 

2 3 4 5 

1· Andhra Pradesh Yes Yes Yes 

Arunachal Pradesh Yes Yes Yes 
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1 2 3 4 5 

3. Assam Yes Yes Yes 

4. Bihar Yes Yes Yes 

5. Goa Yes Yes Yes 

6. Gujarat Yes Yes Yes 

7. Haryana Yes Yes Yes 

8. Himachal Pradesh Yes Yes Yes 

9. Jammu & Kashmir # # # 

10. Karnataka Yes 0 0 

11. Kerala Yes Yes Yes 

" 12. Madhya Pradesh Yes Yes Yes 

13. Maharashtra Yes Yes Yes 

14. Manipur Yes Yes Yes 

15. Meghalaya Yes Yes Yes 

16. Mizoram Yes Yes Yes 

17. Nagaland Yes Yes Yes 

18. Orissa Yes Yes Yes 

19. Punjab Yes Yes Yes 

20. Rajasthan Yes Yes Yes 

21. Sikkim Yes Yes Yes 

22. Tamil Nadu Yes Yes Yes 

23. Tripura Yes Yes Yes 

24. Uttar Pradesh Yes Yes Yes 

25. West Bengal Yes Yes Yes 

26. A.N. Islands Yes Yes Yes 

27. O. N. & Haveli Yes Yes Yes 

28. Daman & Diu Yes Yes Same as Distl. 

29. Lakshadweep Yes Yes Yes 

30. Pondicherry Yes Same as State Yes 

o In Kamataka, Karnataka o-!opment Programme Review Committee has been formed at the State, distirct and taluk levels. which perform 
similar function as that 01 Vigilance & Monitoring Committee . 

• In Jammu & Kashmir there is a system 01 District Development Board, which reviews the Rural Development Schemes. State Government is 01· 
the view that setting up 01 another district level committee will lead to duplication. 
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Pucca lavatories 

2543. SHRI RAM TAHAL CHAUDHARY : Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government are committed to pro-
vide pucca and clean lavatories in every village of the coun-
try; 

(b) if so, the number of villages provided yet to be 
provided with such lavatories in the country with the coop-
eration of State governments and local Gram Panchayats; 
and 

(c) the share of the Union Government and the 
State Government therein? 

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (PROF. RITA VERMA) : (a) and (b) 
The Central Rural Sanitation Programme is being imple-
mented throughout the country. One of the major compo-
nents of the programme is to provide assistance for the con-
struction of individual household sanitary latrines in the ru-
ral areas. The Sanitation is a State subject and the effort of 
the State Government are supplemented by this Programme. 
State Governments implement this Programme through their 
identified agencies including Gram Pan-chayats. Ministry of 
Rural Development do not maintain the data on sanitary 
latrines village wise. However, as per the available informa-
tion, about 85 lakh sanitary latrines have been constructed 
in the rural areas and it is estimated that about 16 to 20 per 
cent rural households have sanitary latrine facility. 

(c) The sharing pattern between the Government 
of India, State Government and the beneficiary for the con-
struction of basic low cost unit of a sanitary latrine is as indi-
cated below : 

SI. Basic Low Cost Contribution (as %age) to the cost 
No. Unit (BLCU) (Rs.) GOI State Beneficiary 

1. Upto Rs. 625/- Upto 60% 20% 20% 

2. Between Rs.625/- Upto 300/0 300/0 40% 

and Rs. 10001-

3. >Rs.1000/- Nil 

The maximum amount of subsidy for Basic Low Cost 
Unit is Rs. 500/- inclusive of both Government of India and 
State Shares. 

[English] 

Restructured Rural Sanitation Programme 

2544. SHRI R.L. JALAPPA : 

SHRI R.S. PATIL : 

SHRI BIKRAM KESHARI DEO : 

Will the Minister of RURAL DEVELOPMENT 
be pleased to state: 

(a) whether the restructured Rural Sanitation Pro-
grammes are being implemented in all the States; 

(b) if so, the perc~ntage of coverage thereof so 
far, State-wise; 

(c) whether any periodical studies have been 
carried out by the GovernmentlNGOs in various States in 
regard to implementation of this programme; 

(d) if so, the findings thereof, State-wise; 

(e) the amount allocated to each State under the 
programme during 2000-2001 ; 

(f) 
funds; 

the details of the States that have diverted the 

(g) the details of the funds remained unspent for 
the purpose so far by the States during 1999-2000; and 

(h) the steps taken by the Government for proper 
utilisation of funds meant for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (PROF. RITA VERMA) : (a) The Re-
structured Central Rural Sanitation Programme, which has 
come to being from 1.4.1999, is. being implemented in the 
identified 58 pilot districts in the country. In order to allow the. 
time for proper grounding of this approach the existing Allo-
cation Based Programme is also being continued through-
out the country which will be progressively phased out dur-
ing the 9th Plan period. 

(b) After restructuring of the Programme, the 
number of latrines constructed during 1999-2000 and in the 
current year are given in the statement. 

(c) and (d) As the Restructured Rural.Sanitation Pro-
gramme is only in its second year, no periodic study has 
bee!!! conducted. The Programme is however, being moni-
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tored regularly. Regarding NGO's Ministry of Rural Devel-
opment, has no specific information. 

(e) After restructuring of the Central Rural Sani-
tation Programme, the State wise allocation under Allo-cation-
Based Programme during 2000-01 are given in the state-
ment enclosed. 

(f) As per the available information, no specific 
case of diversion of funds has come to the notice of this 
Ministry. 

(g) The details of the funds unspent during 1999-
2000 are given in Statement. 

(h) The physical and financial progress are moni-
tored on monthly basis. All the programmes of this Ministry 
including Central Rural Sanitation Programme are regularly 
inspected by the' Area Officers designated by the Ministry 
throughout the country. As per the existing guidelines the 
release of the funds to the States are subject to 60% utilisa-
tion of available funds and submission of Utilisation Certifi-
cates and AG Certificates etc. 

Statement 

Number of Sanitary Latrines Constructed Under Rural Sanitation Programme During 1999-2000 and 2000-2001 and 
Opening Balance as on 1.4.2000 and Allocation fo, 2000-2001 Under Central Rural Sanitation Programme (CRSP) 

I (Rs. in lakh) 

SI. State/UTs No. of Sanitary Latrines Unspent Balance during 1999-2000 Allocation for 
No. Constructed During i.e. Opening Balance as on 1.4.2000 2000-2001 

1999-2000 2000-2001· 

2 3 4 5 6 

1. Andra Pro 90121 340.86 203.57 

2. Arunachal Pro 163 0 33.68 11.50 

3. Assam 1813 224 280.04 303.95 

4. Bihar 12719 918.41 565.60 

5. Goa 8130 2504 8.75 2.31 

6. Gujarat 1652 471.89 126.79 

7. Haryana 2780 0.00 63.87 

8. Himachal Pro 15518 360 0.76 25.17 

9. J&K 0 16.04 31.34 

10. Karnataka 127637 25456 418.96 164.51 

11. Kerala 21701 9908 469.21 106.41 

12. Madhya Pradesh 31452 259 246.57 312.54 

13. Maharashtra 236317 81.05 287.11 

14. Manipur 667 48.48 20.31 

15. Meghalaya 1376 204 6.76 22.04 

16. Mizoram 236 2.11 5.67 

17. Nagaland 0 21.00 15.27 

18. Orissa 12586 1343.96 188.31 

19. Punjab 0 111.43 55.36 
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2 3 4 

20. Rajasthan 0 

21. Sikkim 450 250 

22. Tamil Nadu 124411 24923 

23. Tripura 3894 

24. Uttar Pradesh 47651 

25. West Bengal 231146 45416 

26. A & N Islands 54 

27. Chandigarh 0 

28. 0& N Haveli 3 

29. Daman & Diu .0 

30. Delhi 0 

31. Lakshadweep 89 

32. Pondicherry 262 62 

Total 972828 109566 

·Upto 9/2000 

ProductlonIDemand of Coal 

2545. SHRI SUBODH MOHITE : 

SHRI RAMCHANDER BAINDA : 

Will the Minister of COAL be pleased to state: 

(a) whether the shortfall in coal production and 
its demand has been registered during the last two years; 

(b) if so, the reasons therefor alongwith the pro-
duction and ~emand thereof; 

(c) the steps taken or proposed to be taken by 
the Government to find out alternate means of coal and 
import; 

(d) whether the Government have formulated any 
strategy for the revival of loss making coal companies; 

(e) if so, the details thereof; and 

(f) the funds allocated for this purpose during the 

5 6 

689.12 170.61 

23.43 5.64 

1070.93 202.33 

0.00 35.63 

787.Q1 699.94 

147.94 304.12 

0.00 4.88 

0.00 0.00 

0.64 3.88 

5.87 0.77 

0.00 2.31 

3.50 0.48 

0.35 2.68 

7548.75 3945.00 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM) : (a) to (c) Demand of coal 
is assessed by Planning Commission in consultation with 
Ministries of Power, Steel, Coal and Industry etc. on the 
basis of projected demand of the consumers. This demand 
is decided before the start of the year. Very often, the actual 
requirement and off take of coal varies from the demand 
assessed by the Planning Commission. 

The details of coal production and demand during the 
last two years are as under :-

Year 

1998-99 

1999-2000 

Demand 

(Assessed by Planning 
Commission) 

325.38 

311.83 

(million tonnes) 

Production 

292.27 

299.97 

In 1998-99, coal companies regulated their production 
due to sluggish demand and low off take by consumers. 

said period? Consumers are importing coal, particularly coking coal 
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and superior quality non-coking coal on account of inad-
equate availability of such coal from indigenous sources. 
Import of coal is also resorted to because of the present 
level of customs duty and railway freight make such imports 
cost competitive per unit of calorific value on certain loca-
tions. 

(d) to (f) Out of eight subsidiary companies of Coal In-
dia Limited (Cll), three companies namely - Bharat Coking 
Coal Limited (BCCl), Eastern Coalfields Limited (ECl) and 
Central CoaHields Limited (CCl) are making losses. 

In February, 1996, a package of capital restructuring 
of Cil was approved by the Government whereby Cil's over-
due liabilities of Rs.2228.S7 crores were taken care of by 
waiver of arrears of interest, partly by conversion to prefer-
~ce equity and partly by moratorium on repayment and 
interest accrual. These benefits were passed on to the loss 
making subsidiaries such as ECl and BCCL. Further, in 
order to improve the performance of the loss making compa-
nies of ECl and BCCl, Cil had effected an internal restruc-
turing of the equity and loan structure of its subsidiaries 
whereby debts of Rs. 994 crores in ECl and Rs. 1180.70 
crores in BCCl were converted into equity. Despite a number 
of measures taken to improve the financial position of the 
loss making companies, these companies continue to incur 
losses. Therefore, Cll, the holding company engaged 
Industrial Credit and Investment Corporation of India 
Limited (ICICI) to suggest measures for revival of ECl and 
BCCL. The ICICI report on ECl and BCCl revival has been 
received. As regards CCl, Cil Board has engaged lOBI for 
suggesting revival plans. 

Compact Universities 

2546. SHRI A. BRAHMANAIAH : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government have received any 
representation for the establishment of Compact Uni-versities; 

(b) if so, the details in this regard; and 

(c) the reacti(m of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSS~'''I): (a) to (c) Some suggestions have 
been received regaroi:.J the establishment of Compact Uni-
versities with a limited number of Faculties and Disciplines. 
It has also been suggested that these Univer-sities be set 
up in smaller towns and named as Gandhian Universities. 

The suggestions were referred to University Grants 
Commission who have examined and noted the same. ihese 
suggestions have now been referred to National Council of 
Rural ~nstitute for comments. 

Special Grant to Colleges 

2547. DR. JASWANT SINGH YADAV: Will the Minis-
ter of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government alloca!e any special 
grant to colleges which are doing well; 

(b) if so, the details thereof alongwith the names 
of .colleges to whom special grant has been given during 
1999-2000, as on date, State-wise; and 

(c) the incentives being given to colleges located 
in the backward areas? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) to (c) The information is be-
ing collected and will be laid on the Table of the House. 

Inc rea .. In the Rate of OAP 

2548. SHRI RAMSHETH THAKUR: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleas~d to state: 

(a) whether the Government propose to increase 
the bound rate on Diammonium Phosphate (DAP); 

(b) if so, the delails thereof; 

(c) whether as a result of this move. the farm gate 
prices for farmers would be hiked, and 

(d) if so, the preventive measures being taken by 
the Government to protect the interests of farmers before 
putting such move into practice? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) and (b) No, Sir. There is no formal pro-
posal in this regard. 

(c) and (d) Do not arise. 

Sponge Iron Plants 

2549. SHRI K.P. SINGH DEC : Will the Minister of 
STEEL be pleased to state: 
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(a) the number of sponge iron plants in the coun-
try;· 

(b) the location thereof, State-wise 

(c) whether there is any proposal to set up new 
sponge iron plant in Orissa; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY) : (a) and (b) As 
per available information, there are 29 commissioned sponge 
iron plants in this country. Out of these, 4 are in Maharashtra, 
7 in Orissa, 4 in Andhra Pradesh, 3 in Jharkhand, 7 in 
Chattisgarh, 1 in Karnataka, 1 in Gujarat, 1 inTamil Nadu 
and 1 in Haryana. 

(c) and (d) Central Government has no proposal to set 
up sponge iron plant in Orissa. 

Integrated Child Development Scheme 

2550. PROF. UMMAREDDY VENKATESWARlU : 
Will the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether there is any proposal to enhance the 
nutritional intake for poor children under the centrally spon-
sored Integrated Child Development Scheme; 

(b) if so, whether any efforts have been made to 
include soya protein in this diet; 

(c) the present cost of meal provided under the 
scheme; and 

(d) the funds provided for the purpose during 
1999-2000, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRIMATI SUMITRA 
MAHAJAN) (a) and (b) Yes, Sir. 

(c) State GovernmentslUT Administrations have 
been advised to fix cost supplementary nutrition consistant 
with the calorie and protein norms under the Scheme. 

(d) As per the approved schematic pattern, funds 
for supplementary food component under Integrated Child 
~Iopment Services (ICDS) Scheme is to be borne by 
the respective State GovernmentslUT Administrations and 

the Central Government does not provide funds for this pur-

pose. 

Tribunal Awards under BCel 

2551. SHRI BASU DEB ACHARIA : Will the Minister 
of COAL be pleased to state: 

(a) the names of the Tribunal Awards not imple, 
men ted by BCCl, as on April, 1 2000; 

(b) the reasons for their non-implementation; 

(c) the names of awards where BCCl lost in the 
High Court and the Supreme Court; 

(d) the steps taken by BCCl in this regard; 

(e) whether the BCCl is faCing prosecution cases 
for the cost; and 

(f) if so, the details thereof, as on April 1, 2000? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM) : (a) and (b) Up-to 
1 .4.2000, 88 awards have not been implemented for they 
have been challenged by filing Writ Petition before the hon'ble 
High Court, Ranchi and hon'ble Supreme Court. Out of these 
cases 79 are pending before the High Court and 9 are pend-
ing before the Supreme Court. 

(c) Up-to April, 2000 BCCl has lost 5 cases in 
the High Court. 

(d) The details of such cases and the steps taken 
by BCCl are given below: 

1. Review Petition No. 2382188-BCCl Vs. Mangal 
Harijan: 

This case was disposed of in December, 1998 and it 
has been implemented, 

2. Civil Appear No. 1637/2000 (0 & F Ropeways) 
The case was disposed of in March, 1999 and it has been 
implemented in pursuance of the Supreme Court's order, 

3. Civil Appeal No. 1380198 (R) 

This case was disposed of in September, 1999 and it 
has been implemented. 
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4. D.P.A. MO. 308197 (R) 21 Workmen of Bhuli 
town Administration. This case is pending in D.P.A. before 
the High Court. 

5. S.l.P. (C) No. 23654196 Nitish Kumar and 110 
other of Jealgora Colliery Consequent upon failure on the 
part of the union to furnish detailed documents in support of 
identification of the concerned workmen, the award which 
was passed by the Tribunal No.1, Dhanbad in Reference 
No. 51190 was terminated vide BCCL's Office letter dated 81 
12.3.1998. The union has again filed a Writ Petition before 
the Hon'ble being CWJC No. 47/2000 (R) which is pending 
before the hon'ble High Court; counter affidavit has been 
filed by the management of BCCl. 

, (e) and (f) 44 prosecutions under Industrial Disputes 
Act are pending against the different officials of the manage-
ment of BCCl. 

Financial Assistance for 
Construction of House. 

2552. SHRI A. NARENDRA : Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION be 
pleased to state: 

(a) whether the Government of Andhra Pradesh 
has submitted any fresh proposals to the Union Govern-ment 
for Financial assistance for the construction of 
houses for middle and lower middle classes during 2000 till 
date; 

(b) if so, whether the total Union Government have 
accepted the proposals; 

(c) if so, the total financial assistance proposed 
to be provided to the State during 2000-2001 in this regard; 

(d) whether the funds earlier allocated to the State 
not fully utilised; and 

(e) if so, the reasons therefor and the action taken 
by the Union Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF UR-
BAN DEVELOPMENT AND POVERTY ALLEVIATION (SHRI 
BANDARU DATTATREYA) : (a) to (c) No, Sir. The Govern-
ment of Andhra Pradesh has not submitted any proposal to 
the Union Government for construction of houses for middle 
and lower middle class during the year 2000-2001. However, 
Housing & Urban Development Corporation Ltd. (HUDCO), 

a Central Public Sector Undertaking, has made an alloca-
tion of Rs. 19.29 crore and Rs. 40.00 crore respectively for 
Lower Income Group (LlG) and Middle Income Group (MIG) 
housing schemes. 

(d) and (e) There is no central scheme under which 
funds are provided to the State Governments for housing 
programmes for housing programmes. Hence, does not arise. 

Po.t BaHel Rost.r 

2553. DR. BALI RAM : 

SHRI K.H. MUNIYAPPA : 

Will the Minister of RURAL DEVElOPMENT 
be pleased to refer to the reply given to Unstarred Question 
Nos. 7109 and 7144 dated May 11,2000 and state: 

(a) 
lected; 

(b) 

(c) 
lected? 

whether the information has since been col-

if so, the details thereof, and 

if not, the time by which it is likely to be col-

THE MINISTER OF RURAL DEVELOPMENT (SHRI M. 
VENKAIAH NAIDU) : (a) to (c) In so far as the Unstarred 
Question No. 7109 is concerned, the requisite information 
had been collected and the same was sent to the Ministry of 
Parliamentary Affairs on 28/11/2000. As regards the 
Unstarred Question No. 7144, the information received is 
being compiled and the implementation Report is likely to be 
sent to the Ministry of Parliamentary Affairs shortly. 

Unauthorls.d Construction of Gat.s 

2554. PROF. RASA SINGH RAWAT : Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news item captioned Court Pulls up MCD, DDA 
for allowing multiple colony gates appearing in 'The Times 
of India', New Delhi dated September 30, 2000; 

(b) if 80, the facts of the maHer reported there-In; 

(c) whether the Government have not still decided 
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to taken action against those who have erected unauthor-
ised gates on streets inside the residential colonies in the 
nime of security; 

(d) if so, whether one can close the street perma-
nently by erecting such gates even though the same has 
been unauthorised; 

(e) whether MCDIDDA have since made a survey 
of the unauthorised gates in Delhi particularly in Model Town, 
Tagore Park areas; 

(f) if so, whether they have gone into the circum-
stances of their erection without obtaining the clearance from 
the authorities concerned; and 

(g) if so, the details of action proposed to do away 
with such nuisance and against the erring officials in MCD/ 
DDA? 

THE MINISTER OF STATE IN THE MINISTRY OF UR-
BAN DEVELOPMENT AND POVERTY ALLEVIATION (SHRI 
BANDARU DATTATREYA) : ( a) Yes, Sir. 

(b) to (g) The information is being collected and will be 
laid on the Table of the House. 

(Translation] 

Transportation of LIme Stone 

2555. SHRI BRAJ MOHAN RAM : Will the Minister 
of STEEL be pleased to state: 

(a) whether the work relating to carrying break-
ing, roasting and transportation of lime stone and metals from 
Dolamite mines by the contractors has been banned; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b) 
Yes, Sir. Ministry of Labour, Government of India have pro-
hibited employment of contract labour in some of the jobs in 
lime stone and dolomite mines vide its Notification dated 
17.3.1993 and 04.7.1996 "(copy enclosed as statement), as 
these jobs fulfilled the conditions set out in Section 10 of the 
Contract Labour (Regulation ~hd Abolition) Act, 1970. 

Statement 

New Delhi, the 17th March, 1993 

S.O. 707-ln exercise of the powers conferred by 
sub-section (1) of the Section 10 of the Contract Labour 
(Regulation and Abolition) Act, 1970 (37 of 1970) the 

Central Government, after consultation with the Central 
Advisory Contract Labour Board, hereby prohibits with 
effect from the date of publication of this notification the 
employment of contract labour in the works specified in the 
following Schedule, in the limestone and Dolomitc Mines in 
the country namel\y:-

Schedule 

(1) Raising of minerals including breaking, siz-
ing, sorting of limestone/dolomite; and 

(2) Transportation of limestone and dolomite 
which includes loading into and unloading fron. trucks dump-
ers, conveyors and transportation from mine site to factory. 

[No. 23013/15/86-LW (Vol. II)) 
Padma Venkatachalam, Director 

(TO BE PUBLISHED IN THE GAZETTE OF INDIA, 
EXTRAORDINARY PART-II, SECTION - 3, 

SUB-SECTION (ii) 

GOVERNMENT OF INDIA/BHARAT SARKAR 
MINISTRY OF LABOUR/SHRAM MANTRALAYA 

Jaisalmer House. Man Singh Road. 
New Delhi, dated 04.07.1996 

NOTIFICATION 

S.O ...... .in exercise of the powers conferred by sub-
section (1) of section 10 of the Contract Labour (Regulation 
and Abolition) Act. 1970 (37 of 1970). the Central Govern-
ment hereby makes the following amendment in the notifi-
cation of the Government of India in the Ministry of Labour 
No.S.O. 707, dated the 17th March 1993 namely :-

In the Schedule to the notification for Item No. (2) 
and the entry relating thereto, the following item and 
entry shall be substituted namely:-

"(2) loading and unloading of limestone and dolo-
mite into and from trucks, dumpers conveyors and 
transportation within with mine site." 

SdI-
(S.S. Sharma) 

Joint Secretary to the Government .df India 
(file No. U-23013115186-LW (Vol. II) 
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To 

The Manager, 
Government of India Press (with Hindi version), 
Mayapuri, Ring Road, 
New Delhi 

Foot Note : The Principal notification was issued vide No. 
S.O. 707 dated 17.3.1993. 

Copy forwarded for information to :-

1. 

2. 

I 3. 

4. 

5. 

All members of the Central Advisory Contract 
Labour Board. 

The Chief Labour of Commissioner (Central) 
(L.S. III) New Delhi. 

The Ministry of Mines (Shri K. Sasikanthan, 
US), New Delhi). 

All State Governments and Union Territories 
dealing with Labour Departments. 

All Central Organisation of Employees/ 
Workers. 

6. 

{English] 

The Information Officers, PIB (Shri C.L. Kalsi), 
New Delhi. 

(F.No. U-23013/15186-LW) 
(Arvind Risbud) 

Deputy Secretary to the Govt. of India 
Tele : 338552 

HUDeo Loan to Manlpur 

2556. SHRI HOLKHOMANG HAOKIP : Will the Min-
ister of URBAN DEVELOPMENT AND POVERTY ALLE-
VIATION be pleased to state the amount of loan sanctioned 
by HUDCO to various States, particularly to Manipur during 
the current year, State-wise and Scheme-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF UR-
BAN DEVELOPMENT AND POVERTY ALLEVIATION (SHRI 
BANDARU DATTATREYA) : Though Hudco has made an ini-
tial allocation of Rs. 28.62 crore for housing schemes in 
Manipur during the current year, HUDCO has not received 
any scheme for either housing or urban infrastructure and 
hence no scheme has been sanctioned in the State. 

Details of Loan sanctioned to various States are given 
in the Statement enclosed. 

Statement 

Categorywise Loans Sanctioned during the year 2000-2001 as on 31.10.2000 
(Rs. in Lakhs 

Housing Projects 
Two ILCSI Land Urban Total 

SI. State51 No. of EWS EWS LlG MIG HIGI Total Non Million IDS Acqui Infra 
No. UT's Scheme (R) (U) Others Cony. Housing 

Names Program. 

2 3 4 5 6 7 8 9 10 11 12 13 14 15 

NON-CON: Include CGE, Remunerative. Private Builders and NH Refinancing and working Capital 

1. Andhra 36 58.74 4.98 0.00 0.00 000 63.72 9979.27 30000.10 0.00 0.00 4572.12 44615.21 
Pradesh 

2. Assam 2 0.00 0.00 0.00 0.00 88.50 88.50 0.00 0.00 0.00 0.00 1700.00 1788.50 

3. Delhi 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 6.00 6.00 

4. Gujarat 7 54.80 24.00 48.75 300.00 0.00 427.55 0.00 104.00 0.00 0.00 65.00 596.55 

5. Himachal 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 36.92 0.00 38.92 
Pradesh 

6. Haryana 4 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 2273.90 30407.53 32881.43 

7. Jammu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 810.71 0.00 810.71 
& Kashmir 

8. Kerala 12 400.00 0.00 0.00 0.00 0.00 400.00 0.00 29600.00 0.00 0.00 5271.75 35271.75 

9. Karnataka 24 4050.80 0.00 272.33 0.00 0.00 4323.13 8049.92 0.00 0.00 450.00 39669.11 52492.16 

10. Maharashtra 10 0.00 5.69 0.00 0.00 254.26 259.95 451.18 556.30 10.00 0.00 20000.00 21277.43 

11. Madhya 15 0.00 38.56 109.79 538.68 665.27 1350.30 861.58 0.00 0.00 0.00 2861.10 5072.98 
Pradesh 
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2 3 4 5 6 7 8 

12. Orissa 4 17500.00 0.00 0.00 000 0.00 

13. Punjab 4 0.00 0.00 0.00 0.00 0.00 

14. Rajasthan 3 0.00 87.00 0.00 0.00 0.00 

15. Tamil Nadu 19 35.00 0.00 0.00 0.00 11558.00 

16. Tripura 0.00 0.00 0.00 0.00 0.00 

17. Uttar 15 0.00 134.46 5153.80 167.03 244.50 
Pradesh 

18. West 20 22580.00 2500.00 94.00 0.00 0.00 
Bengal 

Total 179 44679.34 2794.69 5678.671003.71 12810.53 

Tolal Sanctions Including Hudco Niwas 

Loan Amount: 365323.94 Lakhs 

Financial Assistance/Loan Under IDSMT Scheme 

2557. DR. RAGHUVANSH PRASAD SINGH : Will the 
Minister of URBAN DEVELOPMENT AND POVERTY ALLE-
VIATION be pleased to state: 

(a) whether any financial assistance of loan have 
been provided to local municipalities of various States under 
IDSMT scheme particularly in Bihar during each of the last 
three years; and 

(b) if so, the details thereof, State-wise and mu-
nicipality-wise? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHAN) : (a) Assist-
ance under the Integrated Development of Small & Medium 
Towns (IDSMT) scheme is provided to State Governments 
and funds are released against the names of specific cities 
as identified and prioritised by the State Governments. Un-
der the IDSMT Scheme, during the last three years, the as-
sistance provided to Bihar is : 

1997-98 

1998-99 Rs. 20.00 lakhs 

1999-20000 

(b) Central assistanc;e released under the IDSMT 
Scheme to various States/UTs during the last three years is 
given in the statement -I enclosed. 

Town-wise release of central assistance under the 
Scheme during the last three years is given in statement-II. 
Beside Central assistance, HUDCO has sanctioned loans 
for 24 IDSMT schemes with a project cost of 54.46 crores 
and loan amount of Rs. 36.39 crores in five States, namely 
Andhra Pradesh, Kerala, Madhya Pradesh, Punjab and West 
Bengal. The loan released against these schemes is Rs. 

9 10 11 12 13 14 15 

17500.00 0.00 0.00 0.00 0.00 0.00 17500.00 

0.00 0.00 0.00 0.00 0.00 460.28 460.28 

87.00 0.00 0.00 0.00 1218.70 0.00 1305.70 

11593.00 7500.00 2787.50 0.00 0.0(, 33131.36 55011.86 

0.00 0.00 70.70 0.00 0.00 0.00 70.70 

5699.79 1859.30 0.00 2619.27 0.00 8800.17 18978.53 

25174.00 0.00 0.00 0.00 0.00 23823.21 48997.21 

68966.94 28701.25 63118.60 2629.27 4790.23 170767.62 336973.94 

20.20 crores. The State-wise and scheme-Wise details are 
enclosed as statement-III. 

Statement-I 

Central Assistance released under IDSMT 
during 1997-98, 1998-99, 1999-2000 

(Rs. in Lakhs) 

S. States Central Assistance Released 
No. 1997-98 1998-99 1999-2000 

2 3 4 5 

1. Andhra 164.62 942.87 552.79 
Pradesh 

2. Arunachal 8.00 4.00 33.00 
Pradesh 

3. Assam 51.86 15.00 80.11 

4. Bihar 20.00 

5. Goa 29.50 

6. Gujarat 362.55 167.95 453.17 

7. Haryana 22.00 128.00 

8. Himachal 15.00 26.00 113.00 
Pradesh 

9. Jammu & 19.00 70.00 
Kashmir 

10. Karnataka 163.89 246.04 578.17 

11. Kerala 232.41 110.63 120.79 
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2 3 4 5 2 3 4 5 

12. Madhya 207.94 416.42 263.35 2. Kakinada 14.50 
Pradesh 3. Jaggayyapeta 23.00 

13. Maharashtra 556.23 446.84 722.81 4. Kurnool 34.00 8.51 

14. Manipur 20.00 10.50 .3- Cuddapah 70.00 

6. Repalle 18.00 
15. Meghalaya 19.60 61.80 

7. Narayanpet 24.00 
16. Mizoram 24.00 34.40 74.00 8. Jagitial 37.00 
17. Nagaland 9.00 9. Srikalahasti 40.00 

18. Orissa 48.00 124.34 174.00 10. Nizamabad 60.00 

19. Punjab 39.00 53.00 238.99 11. Anantapur 47.00 

20. Rajasthan 162.50 187.31 92.00 12. Vicarabad 24.00 

21. Sikkim 12.00 30.00 13. Chilakaluripet 26.00 

22. Tamil Nadu 149.40 172.73 278.26 14. Amalapuram 24.50 

23. Tripura 42.00 46.00 55.06 15. Miryalaguda 29.00 

24. Uttar Pradesh 116.00 101.00 68.00 
16. Adoni 23.00 4.77 

17. Sangareddy 26.50 
25. West Bengal 146.50 191.97 297.20 

18. Gudur 2.59 
26. Andaman & 

Nicobar Island 19. Hindupur 32.00 

27. Dadra & 12.00 20. Bodhan 30.43 

Nagar Haveli 21. Amadalavalasa 58.00 

28. Daman & 10.00 8.00 22. Vizianagaram I 100.00 
Diu 

23. Rajamundry 90.00 
29. Lakshadweep 24. Guntur 100.00 
30. Pondicherry 30.00 25. Chittoor I 41.00 24.00 66.00 

Total 2601.50 3535.00 4346.00 26. Warangal 90.00 

Statement-II 27. Tirupati I 52.00 

Central Assistance released under Integrated Develop· 28. Nellor. 4.00 50.00 
ment of Small and Medium Towns Scheme 29. Gadwal 2.00 18.00 

During 1997-98, 98-99 and 99-2000 
30. Bhongir 8.00 26.00 

SI StateJUT (fown Central Assistance Released 
No. 31. Kuppam 6.00 

1997-98 1998-99 1999-2000 32. Eluru 12.00 53.00 

2 3 4 5 33. Bobbili 8.00 

Andhra Prade.h 34. Machilipatnam 14.64 43.36 

1. Wanaparthy 20.48 35. Kareemnagar 43.00 
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2 3 4 5 2 3 4 5 

36. Macherla 20.00 58. Wadhwan 24.00 

37. Gajuwaka 30.00 59. Nadiad 50.00 72.76 

38. Ramagundam 30.00 60. Palitana 24.00 23.48 

39. Mahaboobnagar 30.00 61. Borsad 22.00 

40. Mandapeta 22.00 62. Dhoraji 14.93 

Sub-Total 164.62 942.87 552.79 63. Petlad 7.50 

ArunachaIPrad •• h 64. Padra 36.00 

41. Tezu 8.00 4.00 65. Sayarkundla 6.00 

42. Changlang 23.00 66. Bayla 19.00 11.00 

43. Seppa 10.00 67. Modasa 58.00 

Sub-Total 8.00 4.00 33.00 68. Idar 20.00 25.00 

A ... m 69. Anand I 44.00 26.00 

44. Diphu 2.50 70. Jamnagar 57.00 90.00 

45. Bongaigaon 1.25 71. Bhaynagar 57.00 73.00 

46. North 27.11 72. Dwarka 16.00 30.00 
lakhimpur 73. Ambaji 7.55 5.95 

47. Nalbari 21.57 74. Mandyi 13.00 15.50 
48. Mangaldoi 22.54 75. Dakor 16.00 
49. Barpeta 21.00 76. Dholka 22.00 
50. Marigaon 15.00 77. Anjar 22.00 
51. Hailakandi 20.00 78. Una 22.00 
52. Dhemaji 16.00 79. Umreth 22.00 

Sub-Total 51.86 15.00 80.11 Sub-Total 362.55 167.95 453.17 

Bihar Haryana 

53. Madhepura 10.00 80. Barwala 30.00 

54. Raxaul 10.00 81. Charkhi Dadri 30.00 

Sub-Total 0.00 20.00 0.00 82. Yamunanagar 15.00 45.00 

Goa 83. Pehowa 7.00 23.00 

55. Mapusa 17.00 Sub-Total 22.00 128.00 0.00 

56. Pernem 12.50 Himachal Pradesh 

Sub-Total 0.00 0.00 29.50 84. Nahan 32.00 

Gujarat 85. Una 15.00 

57. Botad 31.00 86. Rampur 15.00 1.00 
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2 3 4 5 2 3 4 5 
87. Dharamsala 25.00 117. Sidlaghatta 20.00 
88. Solan 22.00 118. Bangarapet 21.85 
89. Chamba 16.00 119. Kadur 18.39 6.76 
90. Theog 12.00 120. Holenarsipur I 19.27 10.23 
91. Kullu 16.00 

121 . Chennagiri 4.00 
Sub-Total 15.00 26.00 113.00 

122. Ron 4.00 
Jammu & Kashlnlr 

123. Hassan 35.00 
92 .• Samba 19.00 

124. Shimoga 11.00 19.00 
93. Jammu 70.00 

125. Hoskote 30.00 
Sub-Total 19.00 70.00 0.00 

I 126. Gundlupet 15.00 Karnataka 

94. Tiptur 33.68 127. Navalgund 13.00 

95. Gauribidanur 30.84 128. Manvi 22.00 

96. Badami 4.29 129. Davangeri 30.00 

97. Gurmitkal 1.08 130. Gulbarga 30.00 

98. Byadgi 16.63 Sub-Total 163.89 246.04 578.17 

99. Karwar 22.00 Kerala 

100. Bidar 33.16 131. Pathanamthitta 5.50 

101. Haveri 28.55 132. Alappuzha 80.00 

102. Bellary 19.04 133. Kollam 70.00 
103. Nippani 32.90 134. Aluva 15.50 15.42 
104. Doddaballapur 30.50 135. Kozhikode 28.00 58.80 31.20 
105. Bailhongal 46.98 136. Chenganur 10.00 
106. Mudalgi 47.00 

137. Varkala 14.41 
107. Mandya 45.00 

138. Nedumangad 17.50 
108. Bijapur 39.00 

139. Pathanamthitta 12.50 16.33 8.67 
109. Lakshmeshwar 36.91 

140.~attupuzha 20.00 
110. Shiggaon 20.06 

111. Savanur 18.35 
141 . Ottapalam 30.00 

112. Gadag-Betageri 45.00 
142. Kothamangalam 30.00 

113. Kotturu 24.00 Sub-Total 232.41 110.63 120.79 

114. Malur 24.00 Madhya Pradesh 

115. Shorapur 18.00 18.80 143. Shahdol 1.00 

116. Kundapura 42.83 144. Chhatarpur 22.00 
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2 3 4 5 2 3 4 5 

146. Betul 11.00 Maharashtra 

146. Vidisha 35.04 178. Nilanga 5.19 

147. Sagar 50.00 179. Igatpuri 20.00 

.. 148. Mandsaur 22.42 180. Chandrapur 6.00 

149. Mandla 48.00 181. Gadchiroli 12.00 

150. Multai 21.35 182. Gondiya 24.00 

151. Pandhurna 22.00 183.Chopda 6.00 
152. Sausar 11.00 184. Narkhed 12.00 
153. Khandwa 30.00 185. Malkapur 3.50 
154. Jaora 10.00 23.00 

186. Nandurbar 3.50 
155. Chitrakoot 28.00 

187. Chalisgaon 13.97 
156. Kawardha 18.00 

188. Hingoli 11.00 
157. Narsinghpur 25.00 

189. Buldana 11.00 
158. Ajaigarh 14.00 

190. Nanded 26.00 
159. Garoth 14.00 14.00 

191. Savner 36.00 
160. Rajgarh 31.00 

192. Achalpur 6.00 
161. Biaora 30.00 

162. Berasia 
193. Jalgaon 19.57 

16.00 

163. Kanker 53.00 
194. Wani 21.00 

164. Ganj-Basoda 58.00 
195. Ambad 1,26.00 

165. Sihora 12.00 196. Ahmadnagar 66.50 

166. Amarpatan 7.00 31.00 197. Kopargaon 7.30 

167. Umaria 12.00 198. Phaltan 23.44 

168. Kasarvad 5.00 22.00 199. Sangamner 20.00 

169. Maihar 12.00 200. Sangali 70.00 

170. Champa 13.00 201. Dhule .60.00 

171. Janjgeer 13.90 202. Pachora 24.00 24.00 

172. Balod 16.00 203. Warora 24.00 24.00 

173. Astha 30.00 204. Bhusawal 54.00 55.25 

174. Khajuraho 16.00 205. Deglur 24.00 24.00 

175. Bhatapara 30.00 206. Gadhinglaj 23.20 

176. Jhabua 30.00 207. Partur 24.00 

177. Khurai 30.00 208. Basmath Nagar 10.40 26.79 

Sub-Total 207.94 416.42 263.35 209. Vita 9.10 9.10 
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1 2 3 4 5 2 3 4 5 

210. Manwath 8.00 Manlpur 
211. Mahad 9.00 9.00 241 Thoubal 10.50 

212. Kagal 15.56 242. Nambol 11.00 

213. Ausa 12.00 243. Moreh 9.00 

214. Georai 18.00 Sub-Total 20.00 10.50 0.00 

215. Sawanwadi 11.00 10.70 Meghalaye 

216. Murtijapur 30.67 244. Jowai 19.60 

217. Shegaon 13.50 13.45 245.Shillong 61.80 

218. Tumsar 30.21 Sub Total 19.60 0.00 61.80 

219.Alibagh 14.00 Mizoram 
f 

220. Pulgaon 29.00 246. Kolasib 12.00 12.00 

221. Umred 14.69 39.31 247. Aizawll 12.00 34.40 

222. Vaijapur 24.00 248. Champhai 30.00 

223. Ichalkarnji 130.00 249. Hnahthial 16.00 

224. Wai 30.00 250. Saiha 16.00 

225. Anjangaon 30.00 Sub-Total 24.00 34.40 74.00 

Surji Nagaland 

226. Mehkar 30.00 251. Phek 9.00 

227. Kalamb 16.00 Sub-Total 9.00 0.00 0.00 

228. Daryapur 19.48 Orl •• a 

229. Amravati 12.00 252. Jajapur 32.74 

230.Shahada 4.00 30.00 253. Athagad 26.00 

231. Navapur 4.00 254. Umarkote 12.00 

232. Kurundwad 3.00 32.00 255. Choudwar 16.00 

233. Sangola 4.00 30.00 256. Tarbha 12.00 

234. Ghatanji 2.00 16.00 257. Chhatrapur 7.60 

235. Gangakhed 25.00 258. Kamakshyanagar 27.00 

236. Sillod 30.00 259. Nabarangapur 57.00 

237. Satana 22.00 260. Puri 29.00 

238. Dhamangaon 22.00 261. Nilgiri 3.00 

239. Roha 16.00 262. Athamallik 4.00 

240. Kolhapur 30.00 263. Pattamundai 30.00 

Sub-Total 556.23 446.84 722.81 264. Anandpur 22.00 
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2 3 4 5 2 3 4 5 

265. Soro 22.00 Tamil Nadu 
266. Barpali 16.00 296. Bargur 13.25 
267. Balasore 30.00 297. Idappadi 19.00 

Sub-Total 48.00 124.34 174.00 298. Tenkasi 26.40 
Punjab 299. Cuddalore 44.66 
268. Mansa 81.49 300. Bhavani 5.66 
269. Sirhind 33.00 301. Kumarapalaiyam17.16 
270. Tarn Taran 34.50 302. Kurichi 6.88 
271. Mukheria 16.00 303. Avanashi 15.36 
272. Anandpur Sahib 13.00 1.00 14.00 

304. Sulur 13.73 
273. Fatehgarh Sahib 13.00 1.00 

305. Manamadurai 32.00 
274. Patli 13.00 1.00 

306. Ponneri 15.97 
275. Muktsar 50.00 

307. Palladam 16.39 9.17 
276. Sultanpur Lodhi 16.00 

308. Kangayam 9.90 10.06 
277. Kapurthala 22.00 

309. Veerappanchatlira 7.74 278. Nakodar 22.00 

Sub-Total 39.00 53.00 238.99 
310. Kasipalaiyam 6.17 

Rajasthan 311. Poovirunthavalli 2.15 

279 Nimbahera 17.00 10.00 312. Inam Karur 19.43 

280. Rajsamand 32.00 313. Tiruchendur 14.93 

281. Jhunjhunu 33.00 314. Sholingar 25.79 

282. Vijainagar 15.00 315. Vaniyambadi 10.32 

283.Chaksu 37.31 316. Kutlanallur 10.00 

284. Sardarshahar 40.00 317. Ponnamaravati 9.15 4.85 

285. Nokha 30.00 318. Tatlayyangarpetla 14.10 

286. Pratapgarh 20.00 319. Thuraiyur 12.45 

287. Shahpura 32.00 320. Chinnamanur 12.42 6.58 

288. Kapasan 8.50 7.50 321.0malur 7.12 

289. Jaisalmer I 21.00 11.50 322. Natlarasankottoi 9.65 

290. Udaipur 100.00 323. Denkanikota 11.60 

291. Salumber 9.00 2.00 324. Kiranur 16.43 8.72 

292. Deshnok 12.00 4.00 325. Surampatti 25.09 

Sub-Total 162.50 187.31 92.00 326. Oddanchatram 9.91 
Slkklm 327. Dindigal 40.00 
293. Singtam 12.00 328. Devakotlai 16.20 
294. Jorethang 15.00 329. Vellore 28.00 
295. Pakyong 15.00 330. Kanyakumari 16.00 

Sub:TotaI 12.00 0.00 30.00 Sub-Total 149.40 172-73 278.26 
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2 3 4 5 2 3 4 5 
TrlpUI1l 

365. Old Maldah 7.00 
331. Belonia 26.00 

366. Birnagar 8.00 10.95 
332. Khowai 16.56 

367. Kulti 15.00 
333. Kumarghat 30.00 
334. Sonamura 16.00 

368. Memari 7.00 6.28 

335. Kamalpur 16.00 
369. Kaliaganj 6.00 6.00 

336. Teliamura 25.50 370. Gobar Danga 26.18 

337. Sabroom 13.00 371. Chandrakona 7.00 

Sub-Total 42.00 46.00 55.06 372. Kandi 14.06 

Uttar Pradesh 373. Guskara 7.00 7.34 

338. Budhana 27.00 374. Barddhaman 10.00 73.00 
33~ Muradnagar 21.00 375. Asansol 5.00 
340. Dadri 18.00 376. Tufangan] 3.00 16.00 
341. Moradabad 66.00 

377. Gangarampur 5.00 
342. Ayodhya 11.00 

343. Kushinagar 16.00 
378. Mekhliganj 32.00 

344. Ujhani 30.00 
379. Sainthia 2.00 

345. Nanauta 12.00 380. Dinhata 16.50 

346. Nawabganj 16.00 381. Baduria 3.00 50.00 

347. Jalalabad 9.00 382. Haldibari 2.00 16.01 

348. Kunda 13.00 383. Joynagar 22.50 

349. Kemari 16.00 384. Dubrajpur 22.50 
350. Chitrakoot Dham 30.00 385. Dainhat 15.00 

Sub-Total 116.00 101.00 68.00 386. Taki 22.00 
West Bengal 

387. Egra 20.74 
351. Raghunathpur 3.50 

388. Durgapur 32.00 
352. Ghatal 5.00 

353. Islampur 5.00 
Sub-Total 146.50 191.97 297.20 

354. Jhalda 4.00 3.00 Oadre • Nagar Haven 

355. Mal 7.00 6.90 389. Silvassa I 12.00 

356. Mirik 3.00 SubTotal 0.00 12.00 0.00 

357. Chakdaha 3.00 3.05 Daman. Diu 
358. Rampur Hat 11.50 390. Diu 10.00 8.00 
359. Diamond Harbour7.00 6.00 Sub-Total 10.00 8.00 0.00 
360. Nabadwip 15.00 15.54 

361. Tamluk 6.00 
Pondlcherry 

362. Sonamukhi 5.00 5.53 391. Oulgaret 30.00 

363. Matha Bhanga 14.60 SubTotal 0.00 0.00 30.00 

364. Ashoknagar Kalyan10.00 Grand Total 2601.50 3535.00 4346.00 
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Assistance to NGOs In Chandlgarh 

2558. SHRI PAWAN KUMAR BANSAL: Will the Min-
ister of HUMAN RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the details of Non-governmental organisations 
in the Union Territory of Chandigarh which are geHing as-
sistance from the Government for various schemes under 
the Ministry; and 

(b) the total amount released to them during each 
of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) and (b) The Ministry of Hu-
man Resource Development is providing financial assistance 
to Non-Governmental Organi~ations throughout the country 
including the Union Territory of Chandigarh under various 
schemes. Details of such grants of Rs. one lakh and above 
are generally given in the Annual Reports of the Ministry. 

Inclusion of Bodo language In 8th Schedule 

2559. SHRI SANSUMA KHUNGGUR BWISWMUT-
HIARY : Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Government have contem-
plated to include 'Bodo' language in the 8th Schedule of the 
Constitution; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI) : (a) to (c) There is a 
proposal under consideration to constitute a High Powered 
Body for evolving criteria for inclusion of any or more lan-
guages in the Eighth Schedule to the Constitution of India. 

(Translation) 

India-Estonia Collaboration on 
Science and Technology 

2560. KUMARI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a) whether any collaboration/agreement has been 
reached between India and Estonia in the field of Science 
and Technology; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
SCIENCE AND TECHNOLOGY OFTHE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI BACHI SINGH RAWAT 
'BACHDA') : (a) and (b) Yes, Sir. A Science & Technology. 
Cooperation Agreement between India and Estonia was 
signed in New Delhi on 5th February 1999. This Agreement 
envisages inter-alia development of scientific and techno-
logical contacts, implementation of joint research progra-
mmes, organisation of seminars and exhibitions; exchange 
of scientists and scientific and technical information. 

{English} 

Problem of Steel Exporters 

2561. SHRI TRILOCHAN KANUNGO: Will the Min-
ister of STEEL be pleased to state: 

(a) whether the Government are aware of the prob-
lems being faced by the Indian Steel exporters; 

(b) 

(c) 
the maHer? 

if so, the details thereof; and 

the steps taken to help the steel exporters in 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY) : (a) and (b) 
Yes, Sir, the problems being faced by Indian exporters of 
steel inter-alia relate to : 

i) 

ii) 

iii) 

iv) 

v) 

vi) 

Slow down in global demand for steel 

ADD/CVD cases initiated against Indian 
exports of steel in EU, USA and Canada. 

Infrastructural bottleneCKS 

Rationalisation of DEPB rates 

High input cost 

Low labour & capital productivity 

vii) Competition from cheap imports 

(c) The measures taken by the Government 
from time to time to facilitate exports include: 

i) Setting up of Steel Exporters Forum 
to remove bottlenecks in exports; 
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I 

ii) 

iii) 

Full convertibility of export earnings at 
market rate of exchange; 

Facility available to exporters to import 
their requirement of raw materials duty 
free under the Advance Licensing 
Scheme; 

iv) Refund of the duty paid on any impor-
ted or excisable material used in the 
manufacture of export goods; 

v) Partial exemption of export earnings 
from income tax under Section 80 
HHC; and 

vi) Rationalisation of duty credit rates 
under the Duty Entitlement Pass Book 
(DEPB) Scheme of most of the iron 
and steel items to encourage export 
of iron and steel. 

[Translation J 

Ban on Use of Insecticides 

2562. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) the number of insecticides being used in the 
country which have already been banned in the foreign coun-
tries; 

(b) whether the use of such insecticides has an 
adverse effect on the health and environment; and 

(c) if so, the steps taken by the Government to 
impose ban on the use of such insecticides? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) A statement showing the list of pesti-
cides banned in some countries but being used in India is 
enClosed. 

(b) and (c) In India, pesticides are compulsorily regis-
tered before their introduction for use in the country by the 
Registration Committee which has been constituted under 
Section 5 of the Insecticides Act. The Registration Commit· 
tee registers pesticides after satisfying itself regarding safety 
of the pesticides for human beings, animals and the environ-
ment. The Government reviews the use of pestiCides from 
time to time by appointing an Expert Committee and decides 
on the recommendations of the Export Committee andlor 
R~istratiOn Committee. 

Statement 

List of pesticides which are banned in some countries 
but are being used in India 

1. Alachlor 

2. Aldicarb 

3. Captafol 

4. Captan 

5. Carbaryl 

6. Carbosulfan 

7. Chlorobenzilate 

8. D.D.T. 

9. Dicofol 

10. Dieldrin 

11. Diuron 

12. EDB (Ethylene Dibromide) 

13. Endosulfan 

14. Fenarimol 

15. Fenproparthrin 

16. Lindane 

17. Linuron 

18. Maleic Hydrazide 

19. MEMC 

20. Methomyl 

21. Methyl Parathion 

22. Monocrotophos 

23. Oxyflourfon 

24. Paraquat Dichloride 

25. Phorate 

26. Phosphamidon 

27. Pretilachlor 

28. Sodium Cyanide 

29. Thiomaton 
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30. Triazophos 

31. Tridemorph 

32. Zinc Phosphide 

33. Ziram 

[English] 

Economic Empowerment of Rural Women 

2563. SHRI G.S. BASAVARAJ : 

SHRI Y.S. VIVEKANANDA REDDY: 

SHRI G. MAlLiKARJUNAPPA : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Economic Empowerment of Ru-
ral Women Scheme has been implemented in all the States; 

(b) if not, the reasons therefor; 

(c) whether the funds have not been allocated 
under the Scheme; and 

(d) if so, the reasons therefor and the action taken 
to allocate/provide funds for implementation of the Scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRIMATI SUMITRA 
MAHAJAN) : (a) and (b) No, Sir. The Department of Women 
and Child Development is implementing one World Bank and 
IFAD assisted "Swa-Shakti Project" also known as "Rural 
Women's Development and Empowerment Project", since 
October 1998 in six States viz. Bihar, Haryana, Madhya 
Pradesh. Uttar Pradesh. Gujarat and Karnataka. The States 
were selected at the project formulation stage on the 
basis of certain criteria relating to general backwardness, 
women's backwardness, availability of non-governmental 
agencies for field-level implementation, the interest evinced 
by State Governments and external assistance available for 
the purpose. 

(c) For the six selected project states requisite 
funds are being allocated on a continuous basis. 

(d) In view of (c) above, question does not arise. 

NGOs Engaged In Welfare of Women and Children 

2564. SHRI ASHOK N. MOHOl : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the criterion fixed for providing assistance to 
voluntary organizations engaged in the welfare of women 
and children; and 

(b) the details of agencies which are conducting 
audit of such organizations? 

THE MINISTER OF STATE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRIMATI SUMITRA 
MAHAJAN): (a) The eligibility conditions fixed for providing 
assistance to voluntary organizations engaged in the wel-
fare of women and children vary from programme to pro-
gramme. However, the conditions which are common to all 
the programmes are the following; 

(i) the organization must be a registered body; 

(ii) 

(iii) 

(iv) 

(v) 

it should not be run for the profit of any indi-
vidual or a body of individuals; 

it should have three years of experience after 
registration; 

it should have the facilities, resources, expe-
riences and personnel to initiate the schemes 
for which the assistance is sought; 

the accounts of the organization must be 
audited and its financial position should be 
sound. 

(b) The accounts of the voluntary organizations 
are audited by the Chartered Accountants. 

loss to Coal Mines under MCl 

2565. SHRI BHARTRUHARI MAHTAB : Will the Min-
ister of COAL be pleased to state: 

(a) the details of the coal mines under Mahanadi 
Coalfields Limited (MCL) which are running in losses; 

(b) the reasons therefor; 

(c) the losses suffered by each mine during each 
of the last three years and the current year; and 

(d) the steps taken or proposed to be taken by the 
Government to check losses in these coal mines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) to (c) The details of 
mines of Mahanadi Coalfields Limited (MCl) running into 
losses and the amounts of losses suffered by such mines 
during the last four years are given below. 
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(Rs. in Lakhs) 

Name of the Mine 1997-98 1998-99 1999-2000 2000-2001 
(Prov. Upto 

Sept. 2000) 

Underground Mines 

Talcher 684.16 1116.68 696.05 498.50 

Deulbera 769.73 857.73 497.19 282.73 

Nandira 16.02 366.69 374.91 237.44 

Handidhua 291.67 452.30 470.52 145.98 

Orien1 Mine No. 1 & 2 n8.37 867.87 1084.64 468.00 

Orient Mine No.3 596.51 1105.15 1241.62 422.14 

Orient Mine No.4 505.16 658.81 746.64 294.10 

Hingir Rampur 903.87 986.19 1185.11 540.86 
Colliery 

Hirakhand Bundia 828.74 376.26 810.56 230.01 
Incline 

Open Cast Mine 

Lajkura 655.97 1100.93 5.49 

The main reasons for losses suffered by these mines 
are as follows ;-

i) 

ii) 

iii) 

iv) 

v) 

Underground mines are labour intensive and 
wage cost constitutes 60% of the cost 01 
production. 

Most 01 the mines are 70 years old and 
mining has become more and more difficult 
with the passage of time. 

These mines have been developed exten-
sively and hauling distance 01 coal has 
increased. 

Modern steel roof support system has been 
introduced involving skilled manpower and 
higher store cost. 

In some underground mines, there are over-
lying opencast projects which have restricted 
the working place and increased the roof 
support cost. 

vi) Good quality of coal has been exhausted and 
present workings are confined to inferior 
section of coal resulting in inferior grade. 

In regard to open cast mine, loss has occurred since 
the coal to over buden ratio has increased significantly and, 
the reserve is on the verge of exhaustion. 

(d) Following steps have been taken by the MCl 
to reduce the losses :-

i) 

ii) 

iii) 

iv) 

v) 

vi) 

Mechanisation of some of the underground 
mines. 

R.arrangement of transport system in under-
ground mines. 

Gainful deployment of surplus manpower. 

Opening of new mine in Hingir Rampur seam 
to increase production and productivity during 
the year 2001-02. 

Extension of Talcher colliery. 

Opening of Natraj & Jagannath east under-
ground mines to replace the loss making 
ones. 

M'upproprlatlon of Funds 

2566. SHRI SURESH RAMRAO JADHAV ; Will the 
Minister of TRIBAL AFFAIRS be pleased to state; 

(a) whether the Government are aware that cer-
tain Non-governmental Organisations are misappro-priating 
the funds provided to them for welfare of tribals; 

(b) if so, the details of NGOs, blacklisted during 
each of the last three years and till date in this regard; and 

(c) the steps taken/proposed to be taken to start 
criminal proceedings against such NGOs? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAl 
ORAM) ; (a) Yes, Sir. 

(b) A list of organizations blacklisted during the 
last three years is given in the statement enclosed. 

(c) The State Govts. Concerned have been asked 
to initiate criminal proceedings. against defaulting NGOs and 
to recover the amount released to them together with inter-
est accrued thereto 0 6% per annum. 
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Statement 

Sr. No. Name & Address to the Name of Project Amount 
Organisation black listed Sanctioned Released 

2 3 4 

1. Sri 0 Devraj Urs Educational Trust, Residential School Rs. 6,64,965 
Bedar, Karnataka 

2. Harijan Surakhaya Committee, Hostel 1,21,221 
Sovarampur, Balasore, Orissa 

3. Peoples Organisation for Welfare Hostel 6,82,394 
Employment & Rural Development 10 Creche Centre 
(POWERED Kadalipal,P.O. Aluajharan, 
Distt. Dhenakanal, Orissa. 

4. Vikram Seva Sansthan, Gola Gokhar Educational Complex 4,59,000 
Natha, Lakimpur Kheri 

5. Ambedkar Shiksha Prasar Samiti, Educational Complex 4,59,000 
Nichlaul, Distt. Maharajganj 

6. Manav Kalyan Seva Sansthan, Educational Complex 4,59,000 
M-40, Sanjay Gandhi Puram, Lucknow 

7. Amit Gram Vikas Seva Sansthan, Educational Complex 4,59,000 
Paraspur Gonda 

8. Gramodyogic Vikas Seva Samiti, Educational Complex 4,59,000 
Ram Nagar, Barabanki, Distt., 
Lakhimpur, Kheri 

9. All India Tribal Youth Development, Educational Complex 4,59,000 
Kesarganj, Bahariach 

10. Gramin Samojothan Seva Sansthan, Educational Complex 4,59,000 
M-71, Sanjay Gandhipuram, Lucknow 

11. Agargami Seva Sansthan Tiwari Ganj Educational Complex 4,59,000 
P.O. Jugour, Distt. Lucknow 

12. Taradevi Shiksha Samiti, Gopalganj Educational Complex 1,40,000 

13. Naveen Bhartiya Pratishtan, Educational Complex 4,59,000 

Balaghat, Muzaffarpur, Bihar 

14. Jeevan Ohara Viyayam Krida Shikshan Educational Complex 57,500 
Prasarak Sansthan, Akola, Maharashtra 

15. Swatirbai Jyotirao Phule Sarnaj ·Sewa Educational Complex 1,40,000 
Sansthan, Ambika Nagar, Malakpur, 
distt. Akola, Maharashtra 
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16. 

17. 

2 

Prasad Ekta Samiti, Arjun Nagar, Raisen 
Distt. M.P. 

Lav Shiksah Prasar Samiti, Bhopal· 

18. All India Santhal Welfare and Cultural 
Society, Sahebaganj, (Registered 
Office : No. 40/11, DDA Flat, Sarojini Nagar) 

19. Institute for National Development, 
Integration & Awareness, CCn4, People's 
Co-operative Colony, Kangarbagh, Patna 

20. Gramin Bal Vanita Vikas Niketan, At 
& P.O. Korawan, Via-Hilsa, Distt. Nalanada, 
Bihar 

21. The Women's Relief & Welfare Society, 
V/4, Sinha Sadan, Vidya Puri, Lohia Nagar 
Patna 

22. Vananchal Vikas Sevashram, Shastri Nagar, 
Saheoganj, Bihar 

23. Navin Bharatiya Pratishthan, Balughal, 
Muzaffarpur, Bihar 

24. Divya Tea Educational Society 
H.No., 9-1-333/F/17, Laxmi Nagar 
Langer House, Hyderabad (A.p.) 

25. Social Transformation and Rural Technology 
LlG H. No. 67/10, Ph-III, K.P.H.P. 
Kukutpally, Hyderabad-72 

[Translation] 

Migration from Kashmir 

2567. SHRI RAMDAS ATHAWALE : Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the newsitem appearing in Jansatta dated Septem-
ber 9,2000 captioned "Atankwad Se bachane Ke Liye Apne 
Bachchon Ko Kashmir Se bahar Bhej Rahen Hain, 
Abhibhawak"; 

(b) if so, the facts of the matter reported therein; 

(c) the number of people migrated from the State 
due to terrorism in Kashmir during the last three years; and 

3 4 

Educational Complex 4.56,000 

Educational Complex 4,59,3000 

(d) the steps being taken by the Government to 
check such migration from Kashmir? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) and 
(b) Yes, Sir. As intimated by the State Government, some. 
youths were engaged by militant outfits to carryon anti-na· 
tional activities. They have also sent some unemployed youth 
across the border for arms training. To save the children 
from this menace, some of the parents have reportedly sent 
their wards outside the State for pursuing studies and also 
for business purposes. 

(c) There are no reports of migration of people 
outside J & K due to terrorism during tt,e last three 
years. 
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(d) Government is fully geared to eradicate the 
menace of militancy from the State and restore peace and 
normalcy. Measures taken in this direction include: 

[English] 

recasting of the command structure and 
deployment pattern of security forces. 

enhanced vigil on borders to check infiltration 

establishment of pickets at all strategically 
important places. 

Intensification of patrolling of the sensitive 
places. 

Posting of aditional Nakas parties manned 
by Army, BSF Police at sensitive places. 

Further honing up of intelligence network. 

LlngraJ Coal Mines In Orls8a 

2568. SHRI K.P. SINGH DEO : Will the Minister of 
COAL be pleased to state: 

(a) the reasons for the frequent disruption in min-
ing and transport in the Lingraj Coal Mines in Talchar in 
Orissa; 

(b) the number of people affected due to this in 
that area during the last three years and the current year; 
and 

(c) the steps taken by the Government to check 
such accidents in future and give compensation to the 
affected people? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM) : (a) There has not been 
frequent disruption at Lingraj coal mines in Talcher (Orissa). 
There were disruption only on three occasions during the 
last three years. 

(b) and (c) The number of people affected due to coal 
mining during the last three years and the current year due 
to accidents is as given below:. 

Year 

1998 

1999 

2000 

No. of Accidents 

1 (one) involving two persons in CHP 

Nil 

(Till date) Nil 

Compensation amount of Rs. 3,92,720/- has been paid 

to the family of deceased through compensation commis-
sioner. 

Child Welfare Development Board 

2569. SHRI V.V. RAO : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Union Government have directed 
Women's Development and Child Welfare Boards of Andhra 
Pradesh to enquire into the allegations regarding transfer of 
Rs. 60 lakh to a private bank wtlich has since collapsed; 

(b) if so, the details thereof; and 

(c) the action proposed to be taken against the 
persons involved in the matter? 

THE MINISTER OF STATE IN THE MINI3TRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRIMATI SUMITRA 
MAHAJAN) : (a) Yes, Sir. 

(b) and (c) The Central Social Welfare Board which is 
an autonomous body of Department of Women and Child 
Development has given directions to Chairperson of the 
Andhra Pradesh Women's Development and Child Welfare 
Board for depositing the funds in Nationalized Bank. How-
ever, the Andhra Pradesh Women's Development and Child 
Welfare Board has not complied with the directions. The 
Central Social Welfare Board is shortly sending a team 01 
officers to enquire into the reason for non-compliance of the 
directions and to fix responsibility in this regard. 

Hlndustan Steel Corporation Limited 

2570. SHRI BASU DEB ACHARIA : Will the Minister 
"f STEEL be pleased to state: 

(a) the number of employees in Hindustan Steel 
Corporation Limited as on 1.11.2000; 

(b) the total amount needed to make HSCL vi-
able; 

(c) whether the Government has assured the 
employees that HSCL would not be wound up; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY) : (a) As on 
1.11.2000 the total number of employees on the roll of HSCL 
is 7835. 

(b) A Revival-Cum-Restructuring Package to make 
HSCL viable was approved by the Cabinet Committee on 
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Economic Affairs (CCEA) on 6th July, 2000. The implemen-
tation of various reliefs granted by the CCEA is underway. 
With the implementation of this, it is expected that the finan-
cial position of the HSCl will improve. 

(c) and (d) At present Government is not considering 
any proposal for winding up of the HSCL. 

[Translation] 

Pending cases of CorruptlonIFrauds In 
Cil and Its Subsldlarl •• 

2571. SHRI P.R. KHUNTE : Will the Minister of COAL 
be pleased to state: 

(a) the number of cases of corruption/frauds are 
lying pending against the officers and employees of the Coal 
India Limited and its subsidiaries during each of the last 
three years and the current year, company-wise; 

(b) the number of cases in which suspension or-
ders have been issued during above period, Company-wise; 

(c) the amount involved in each case; and 

(d) the action takenlbeing taken by the Govern-
ment to dispose of the remaining cases? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM); (a) and (b) The informa-
tion is given in the statement enclosed. 

(c) In respect of 28 cases of suspension, the amo-
unt involved that could be quantified was Rs. 57,79,8821-. 

(d) The Investigation cases and the depart-men-
tal, inquiries are regularly monitored by the Chief Vigi-Iance 
Officers (CVOs) of the subsidiary companies of Cil as well 
as in the Cil headquarters. Monthly reports are sent by the 
subsidiary companies of Cil to the CVO, CIL. The matters 
are reported every quarter to the Department of Coal as 
well as to the Central Vigilance Commission (CVC). In addi-
tion, the pending departmental inquiries are reviewed every 
month by the Chairman-cum-Managing Directors of the re-
spective subsidiary companies of Cil and the pendency 
position is also put up to the Boards ot Directors regularly. 
Moreover, at the level ot Chairman, Cll, all pending depart-
mental inquiries are reviewed every six months. The De-
partment of Coal and the CVC also undertake periodic re-
views of the pending investigations and inquiries. 

In order to maintain independence and objectivity in 
vigilance investigation, all the CVOs ot the Cil and its sub-
sidiaries are taken on deputation from the Central Govern-
ment services trom outside the coal industry. 

Statement 

(a) The number ot cases pending investigation and inquiry in Cil and its subsidiaries, during the last three years 
and current year, are given below ;-

Subsidiary 1997-98 

2 

ECl 

BCCl 

CCl 

NCl 

WCl 

SECl 

MCl 

Cases pending investigation 

1998-99 1999-2000 

3 4 

9 

4 5 

19 

4 5 

21 

3 

2 

2000-2001 
(upto 31.1(,.2000) 

5 

6 

6 

17 

12 
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2 3 4 5 

CMPDll 3 2 2 

Cil (NEC,RSQs, 3 2 2 

Liaison Offices) 

Total 3 17 68 46 

Cases pending inquiry 

Subsidiary 1997-98 1998-99 1999-2000 2000-2001 
(upto 31.10.2000) 

ECl 3 3 

BCCl 5 7 5 

CCl 3 4 11 11 

NCl 5 3 3 2 

WCl 7 12 

SECl 4 5 5 5 
.'.!-

MCl 

CMPDIL 6 

Cil (NEC,RSOs, 
Liaison Offices) 

Total 14 19 44 39 

(b) The number of cases in which suspension orders have been issued during the above period, subsidiary-wise, 
are as under :-

Subsidiary 1997-98 1998-99 1999-2000 2000-2001 
(upto 31. 10.2000) 

2 3 4 5 

ECl 3 

BCCl 2 2 

CCl 5 

NCl 

WCl 3 2 

SECl 2 

MCl 2 
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CMPDll 

Cil (NEC,RSOs, 
Liaison Offices) 

Total 

[Eng/ish} 

2 

14 

Border Management Plan 

3 

2 

2572. SHRI TRllOCHAN KANUNGO: Will the Min-
illter of HOME AFFAIRS be pleased to state: 

(a> whether the Government have prepared and 
Border Management Action Plan for the Indo-Pak, Indo-
China and Indo-Bangladesh borders; and 

(b> if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO> : (a> and 
(b> The Govt. of India constituted a Task Force in May, 2000 
to consider measures for improving management of the 
borders including Indo-Pak, Indo-China and Indo-Bangladesh 
borders. The Task Force has since submitted its report. A 
Group of Ministers is examining the report and will be mak-
ing its recommendations in the matter after conSidering vari-
ous options. 

Hijacking of Indian Airlines Plane 

2573. SHRI G.S. BASAVARAJ : 

SHRI G. MAlLlKARJUNAPPA : 

SHRI Y.S. VIVEKANANDA REDDY: 

SHRIMATI RENU KUMARI : 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a> whether CBI has raised the matter of five 
hijackers of Indian Airlines plane with the Interpole officials 
during the 69th Annual Conference of the International 
Organisation held in Athens; 

(b) if so, the details of the assurance given by the 
Interpole in this regard; and 

(c) the steps taken by the security agencies for 
nabbing the hijackers? 

4 5 

5 7 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to (c) 
The matter of 5 hijackers of the Indian Airlines plane was not 
taken up with the Interpol officials during the 69th Annual 
Conference of the International Organisation. However, the 
matter has been taken up by the Interpol, New Delhi with 
Interpol Headquarters in lyons, France for issue of Red 
Corner Notices to all member countries for tracing the ab-
sconding 5 hijackers and their associates. The arrest war-
rants issued by the Court in India were also sent to Interpol 
Head Office in France. Copies of the arrest ' ... arrants were 
also sent to by Interpol, New Delhi, India to Interpol, 
Islamabad, Pakistan, with a request to trace, arrest and ex-
tradite the absconding 7 Pakistani nationals including the 5 
hijackers. 

The CBI has declared a reward of Rs. 1 0 lakhs to any 
person for arrest of each of the absconding hijackers and 
their associates. Wide publicity regarding this has been given 
in the newspapers and Television, Photographs of the hi-
jackers have been published in the newspapers and telecast 
on television. Besides this, all information being received 
from various places about the possible presence of the hi-
jackers are being. checked and verified. Efforts are also be-
ing made to trace the accused through Interpol and diplO-
matic channels. 

[Translation} 

Vacant Posta In Kendriya Vidyalayaa 

2574. KUMAR I BHAVANA PUNDLIKRAO GAWALI: 

SHRI RADHA MOHAN SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a> the criteria adopted to fill up the vacant posts 
of teachers in Kendriya Vidyalayas; 

(b) whether the Panel of teachers, except post gra-
duate teachers has not been prepared so far and the 
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appointments are not made according to the panel; 
and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI SYED SHAH-
NAWAZ. HUSSAIN) : (a) As per the recruitment rules and 
policy adopted by Kendriya Vidyalaya Sangathan, posts of 
different categories of teachers are filled up by Direct 
Recruitment as well as Departmental Promotion. 

(b) and (c) The Select Panels of teachers for the posts 
of TGTs, PRTs and Misc., categories of posts have since 
been drawn up and appointments shall be made according 
to the panels. 

lSI Activities 

2575. SHRI RAMDAS ATHAWAlE : Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the newsitem regarding increasing I.S.1. activities 
in Red Light areas as reported in 'Jansatta' dated Septem-
ber 12, 2000; 

(b) if so, the facts of the matter reported therein 
and the reaction of the Government thereto; 

(c) whether the Government have conducted/pro-
pose to conduct any probe in the matter; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) Yes. 
Sir. 

(b) to (d) The investigation conducted by Delhi Police 
after the arrest of some foreign nationals on charges of pros-
titution in Delhi did not indicate their involvement in espio-
nage or terrorist activities. 

[English] 

Genetic Disorders Systems 

2576. PROF. UMMAREDDY VENKATESWARlU : 
Will the Minister of SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item appearing in the "The Hindu" dated 
November 12, 2000 captioned "new diagnostic systems for 
female disorders commercialised"; 

(b) if so, whether the Government have released 
new technologies for commercialisation; 

(c) if so, the details thereof and the disorders to 
which they would apply; 

(d) whether the Government will receive any roy-
alty thereby, 

(e) if so, whether the Government have received 
any royalties or funds or fees for any of the bio-technology 
researches done during the last five years; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF . 
SCIENCE AND TECHNOLOGY OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA') : (a) and (b) The Department of 
Biotechnology with the assistance of the Biotech Consor-
tium India Limited (BCll) has entered into an agreement with 
MIs. Shanta Biotechnics Pvt. Ltd., Hyderabad for upscaling 
and commercialization of AHa Feto Protein (AFP) based di-
agnostic system developed at Indian Institute of Chemical 
Biology, Calcutta, for detecting certain genetic disorders in 
pregnant women specialy in late pregnancies. Agreements 
have been signed with biotech-nology companies i.e. MIs. 
Zydus Cadila Health Care, Ahmedabad; Bharat Biotech, 
Hyderabad recently for upscaling and commercialization of 
lab-scale technologies. 

(c) The technologies transferred are: (1) Hepa-
titis-A diagnostic kit- for the detection of Hepatitis - A infec-
tion; (2) AFP diagnostic kit for the detection of gentic disor-
ders in late pregnancies; (3) Diagnostic for reproductive hor-
mones for monitoring ovulation and fertilization related dis-
orders by detecting hormones In urine; (4) Diagnostics for 
Dengue, Japanese Encephalitis and West Nile for an early 
detection of dengue and JE. 

(d) The Government does not receive any royalty 
from the transfer of such technolpgies as it is provided to the 
institute and the scientists as per new proced~re. 

(e) and (f) The Department of Biotechnology has trans-
ferred a number of technologies accuring from r&D support 
to various institutions and university laboratories. The de-
partment received Rs. 15.75 lakhs in the earlier period, but 
in the last two years, the royalty is shared only between the 
scientists and the institutions. 

SAIL 

2577. SHRI BASU DEB ACHARIA : Will the Minister 
of STEEL be pleased to state: 

(a) the details of manpower, production, produc-
tivity, profit and loss of SAil as a whole and its units 
separately during the last three years. year-wise; 
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(b) the details of energy consumptions coke rate, 2 3 4 
cost of labour, raw material, depreciation, interest during the 
last three years; Management 129 123 116 

(c) the cost of production of steel and the price 
Training Institute 

toothed by it; and Environment 50 50 48 

(d) the manner in which SAIL fare technically with Management 

the steel production in UK, Germany, U.S.A., Japan and Division 

China? Safety 16 16 16 
THE MINISTER OF STATE OF THE MINISTRY OF 

67 71 36 
STEEL (SHRI BRAJA KISHORE TRIPATHY) : (a) The Growth Division-

details of manpower, production, productivity, profit and loss Calcutta 

of SAIL as a whole and its Units separately for the last three Sub - Total (B) : 15063 14240 12394 
years are given below :-

Details of manpower C. Total (A + b) of SAIL 176147 174736 159940 

Plants/Units 1997-98 1998-~9 1999-2000 Production of saleable steel: 

2 3 4 (Unit' OOOt) 

A. Plants Plants 1997-98 1998-99 1999-2000 
Bhilai Steei Plant 49707 48361 44730 

BSP 3524 3352 3411 
Bokaro Steel Plant 46087 44965 43401 

DSP 1259 1319 1402 
Durgapur Steel Plant 25895· 24390 21039 ~ 

Rourkela SteeJ Plant 31677 30922 28301 
RSP 1181 1114 1170 

Alloy Steel Plant 6053 5109 3816 BSL 2748 2541 3246 

Salem Steel Plant 1663 1616 1550 ASP 154 99 83 

Visvesvaraya Iron & @ 4833 4679 SSP 177 119 148 
Steel Plant 

VIS~· 50 57 69 
Sub Total (A) 161084 160496 147546 

SAIL 9043 8602 9530 
B.Units 

• VISL became part of SAIL from 1998-99 onwards. 
Corporate Office 749 751 737 

Central Marketing 3757 3647 3172 
uLabour productivity (ingot TonneslManiYesr) 

Organisation Plant 1997-98 1998-99 1999-2000 

Research & 934 909 865 
Development 

BSP 131 132 121 

Centre for Iron DSP 71 78 88 
& Steel 

RSP 49 53 55 
Centre for 403 400 390 
Engineering & BSL 109 97 105 
Technology 

SAIL 96 95 96 
Raw Materials 8958 8270 7014 
Division-SAIL •• Productivity index il prepared only for integrated sleal plants. 
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Profit and Loss of SAIL: 

BSP DSP RSP BSL ASP SSP VISL Central SAIL 
Units 

1997·98 701 ·509 ·374 367 -88 ·120 0 171 149 

1998·99 301 -719 -765 -165 -179 -180 -74 163 ·1618 

1999-00 92 ·651 -·704 120 -260 ·142 ·91 ·84 -1720 

• Not part of SAIL In 1997-98 

(b) Details of energy consumption, coke rate, cost 2 3 4 
of labour, raw materials, depreciation, interest of SAIL and 

8.5 8.24 its units during the last three years are given below ;- BSL 8.48 

Energy Consumption and Coke Rate 
ASP 6.Q18 6.425 7.442 

SAIL 8.28 8.09 7.96 
Plants 1997·98 1998-99 1999-2000 

Coke rate kglthm BSP 572 557 534 
2 3 4 

DSP 635 620 587 

Energy consum- BSP 7.33 7.17 7.16 RSP 678 663 668 
ption GcaVtcs 

BSL 575 562 548 
DSP 8.38 7.87 7.48 

VISL 686 669 699 

RSP 10.97 10.49 10.26 SAIL 594 581 564 

Expenditure on account of employees remuneration, raw material, interest and depreciation 

(Rs. in crores) 

Vear Particulars BSP DSP RSP BSL ASP SSP VISL SAIL 

1997-98 Employees Remuneration 628 280 360 597 95 22 @ 2201 
and Benefits 
Raw Materials 1743 682 1071 1679 215 477 5201 
Interest 305 297 392 392 66 125 795 
Depreciation 134 318 127 140 10 55 1554 

1998·99 Employees Remuneration 655 313 380 624 104 23 61 2381 
and Benefits 
Raw Materials 1612 740 966 1566 126 273 113 4805 
Interest 405 338 514 502 61 123 24 1104 
Depreciation 174 333 256 199 12 59 11 2017 

1999-2000 loyees Remuneration 731 372 434 726 121 27 69 2735 

and Benefits 
Raw Materials 1419 732 880 1617 121 324 110 4518 

Interest 410 238 405 515 44 107 19 1133# 

Depreciation 196 293 265 252 12 51 12 1789 

o Not part of SAIL in 

.At!er accounting IQr financial reatructuring of SAIL. 
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(c) The cost of production in respect of SAIL and 
its units is classified information. The prices of some of SAIL's 
products for the last three years are given below :-

Mild Steel (Rs. per tonne) 

Products 1.4.97 1.4.98 1.4.99 

Rounds 14116 mm 10900 11300 11500 

TMT8mm 12000 12400 12100 

Wire Rods 12000 12400 12600 
8mm 

Angles 11400 11100 11300 
65)(65)(6 mm 

Channels 11800 11800 12000 
100)( 50 mm 

Joists 12900 12900 13100 
150)(75 mm 

Plates 15700 16200 15400 
12)(20 mm 

HR Sheets 14300 14400 15100 
2.8mm 

HR Coils 14100 14400 15100 
3.15 mm 

Skep 13400 13900 14600 
2.8mm 

CR Sheets 18900 19100 19000 
0.63mm 

CR Coils 18300 18600 18600 
O.63mm 

(d) There is technological gap between SAil and 
modern steel plants of developed countries. Efforts are be-
ing made in all SAil plants to narrow the technological cap 
between SAIL and modern steel plants of developed coun-
tries. 

Revamping of Deihl University 

2578. SHRI TRILOCHAN KANUNGO: Will the Min-
ister of HUMAN RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Government have any proposal 
to revamp Delhi University (DU); 

(b) if so, the areas where the existing set up of 
DU is proposed to be changed and restructured; and 

(c) the details of the proposal mooted by the Gov-
ernment in this regard? 

THE MINISTER OF STATE IN THE MINIc)TRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : (a) No, Sir. 

(b) and (c) Does not arise. 

Law and Order In Manlpur 

2579. SHRI G.S. BASAVARAJ : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether he has discussed the prevailing law 
and order situation in Manipur; 

(b) if so, the details thereof; 

(c) whether any central team has visited the State 
in this regard; and 

(d) if so, the steps takenlbeing taken by the Gov-
ernment to help the State Government in controlling the 
law and order situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI) : (a) to (d) The law and 
order/militancy situation in Manipur is being constantly kept 
under watch. Senior officials of the Ministry of Home Affairs 
have frequently visited Manipur to review the situation. Home 
Minister has also reviewed the situation in meetings with the 
State Chief Minister and Deputy Chief Minister at New Delhi. 

Steps taken by the Government to combat militancy 
in Manipur include, interalia, deployment of Central Para 
Military Forces and Army; improved coordination and shar-
ing of intelligence between the security forces; moderni-
sation/upgradation of State Police forces; reimbursement of 
security related expenditure; sanction of Special Central 
Assistance to the State Governments; declaration of the most 
seriously affected area as 'distrubed areas' and notification 
of the major insurgent groups as unlawful associations'. The 
situation is also kept under watch and is reviewed from time 
to time for taking appropriate action. Government have also 
renewed their appeal to militant groups to come forward for 
talks. Government are also committed to speedy economic 
development of the State. 
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Anti Rabies Vaccines 

2580. PROF. UMMAREDDY VENKATESWARLU : 
Will the Minister of SCIENCE AND TECHNOLOGY be 
;il"ased to state: 

(a) whether the Government have initiated any 
research to develop the anti-rabies and cholera vaccines. 

(b) if so, the name of research institute which have 
under taken the said research; 

(c) 
be ready; 

the time by which these vaccines are likely to 

(d) whether the Government propose to market 
these vaccines; and 

(e) if so, the details thereof; and 

(f) the details of the vaccines which are under 
development at present? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
SCIENCE AND TECHNOLOGY OF THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI BACHI SINGH RAWAT 
'BACHDA') : (a) Yes, Sir. The Government has initiated the 
development of DNA vaccine to control rabies in dogs. By 
utilizing biotechnological tools, a new cholera vaccine for use 
in humans is in phase - II clinical trial. 

(b) For rabies vaccine, Indian Institute of Science, 
Bangalore,- National Institute of Nutrition, Hyderabad and 
Mis. Indian Immunologicals, Hyderabad are invovled Insti-
tute of Microbial Technology, Chandigarh, National Institute 
of Cholera nad Enteric Diseases, Calcutta, Indian Institute 
of Chemical Biology, Calcutta, Sanjay Gandhi Postgraduate 
Institute of Medical Education and Research, Lucknow and 
Postgraduate Institute of Medical Education and Research, 
Chandigarh are working on Cholera vaccine. 

(c) to (e) It is expected that all the studies relating to 
DNA vaccine to control rabies will be over by December, 2000. 
By next year this vaccine is likely to be available in the mar-
ket. The Indian Immunologicals, Hyderabad will bring this 
product in the market. Negotiations with industry for Chol-
era vaccine have been started: 

(f) Under the Jai Vigyan Science and Technology 
Mission, development of candidate vaccines for Japanese 
Encephalitis, Malaria, Tuberculosis, and HIV has been un-
dertaken. 

Closure of Collieries Under BCCL 

2581. SHRI BASU DEB ACHARIA: Will the Minister 
of COAL be pleased to state: 

(a) the coal reserves with BCCL at the time of 
take over and also at present in Mohoda Area now Western 
Jharia area; 

(b) whether most of the collieries in this area have 
been closed down; 

(c) if so, the reasons therefor; and 

(d) the steps taken by the Gove!nment to revive 
these mines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM) : (a) The mineral reserve 
upto 600 M depth in Western Jharia area at the time of take 
over and at present are as indicated below :-

(i) At the time of take over 

(ii) At present 

1359.00 Lakh 
Tonnes 

1099.00 lakh 
Tonnes 

(b) Only two mines of this area named Bhu-rungia 
mine and Murulidih mine have been closed down after na-
tionalisation. 

(c) Murulidih mine have been closed down due to 
exhaustion of reserve. Bhurungia mine have been closed 
down due to safety reasons and restrictions imposed by 
DGMS. 

(d) For revival of Bhurungia mine, heavy capital 
investment in required with low rates of return. There are 
schemes/plans at present to re-open this mine on techno-
economic consideration. 

Foreign Assistance for Rural Development Scheme 

2582. SHRI RAMCHANDER BAINDA : Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) the amount provided by the World Bank and 
other International financial institutions for .various Rural 
Development Schemes as on September 3D, 2000; and 

(b) the amount out of this allocated to various 
States, especially to West Bengal during 1999-2000 and 
2000-2001 and actually utilised as on date? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a) and (b) The information is being 
collected and will be laid on the Table of the House. 
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[Trans/ation] 

Setting up of Exclusive Corporation for STs 

2583. SHRI RAMANAND SINGH: 

SHRI SANAT KUMAR MANDAL: 

SHRI SUBODH MOHITE : 

SHRI RAJEN GOHAIN : 

Will the Minister of TRIBAL AFFAIRS be 
pleased to state: 

(a) whether the Government propose to set up 
an exclusive corporation for the benefit of Scheduled Tribes; 

(b) if so, the details thereof; 

(c) whether the Government also propose to 
merge all the existing six corporations into a single corpora-
tion in order to improve the economic lot of the disadvan-
tage group; and 

(b) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM) : (a) and (b) A proposal to form a separate National 
Scheduled Tribes Finance and Development CJrporation 
for the benefit of Scheduled Tribes is under consideration. 

(c) and (d) Do not arise. 

Awards to Women legislators 
and Aanganwadl Workers 

2584. SHRI SHIVAJI VITHALRAO KAMBLE : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the details of the Awards being given to 
Women and children for excellent work in social deve-
lopment; 

(b) whether the Government have formulated any 
scheme to give awards to the women legislators and 
Aanganwadi workers fol' the excellence in the field of social 
work; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN) : (a) The details of awards being given 
to women, children and organizations for excellent work in 
social development are as under:-

(I) Stree Shakti Puraskars consisting of five 
National Awards to honour and recognize the 
achievements of individual women in the field 
of social development. 

(il) Dr. Durgabal Oeshmukh Award for Women's 
Development, presented to an organization 
which has made outstanding and/or Innova-
tive contribution to women's welfare and em-
powerment and has at least 5 years, working 
experience In the field. 

(iii) Rajiv Gandhi Manav Seva Award for Service 
to Children to honour an individual who makes 
outstanding contribution towards service for 
children with various kinds of disabilities. 

(iv) National Child Awards for Exceptional Achie-
vements, to gi\'8 recognition to children with 
exceptional abilities and who have achieved 
outstanding status in the field such as acade-
mics, culture, arts, sports, music etc. 

(v) National Awards for Child Welfare for institu-
tions and Individuals for outstanding perform-
ance in the field of child development and 
welfare. 

(vi) National Award for Bravery, Gallantry and 
Meritorious Services for Children under 16 
years of age. 

(b) and (c) Yes, Sir. In order to motivate the Anganwadi 
Workers (AWWs) and give recognition to voluntary work, 
the Government had decided to give Annaul Awards to 
outstanding Anganwadi Workers from 2000 onwards on 
the basis of their dedication and exem-plary performance. 
Under the scheme, the awards will be provided at two lev-
els, at State/UT level and at the National level. State 
Governments will nominate the Anganwadi workers for 
National Awards. State level awards are to the tune of Rs. 
2,5001- each and citation. There will be 1275 State Awards 
AWWs, National Awards to the tune of Rs.25,OOO/- each and 
a citation will be given to 20 selected AWWs as National 
Awards. 

The Department has not formulated any scheme to give 
awards to the women legislators. 

[English] 

SemInar on Suatalnabla Urban Development 

2585. SHRI G. MALLIKARJUNAPPA : Win the Minis-
ter of URBAN DEVELOPMENT AND POVERTY ALLEVIA-
TION be pleased to state: 
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(a) whether a seminar on sustainable urban 
development was held during the month of October, 
2000; 

(b) if SO, the details thereof; 

(c) the details of issues discussed and recomm-
endations made therein; and 

(d) the steps being taken to implement these rec-
ommendations? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHAN) : (a) Yes, Sir. 
An international conference on "Urban Infrastructure -sus-
tainable development" was held on 17-18 october, jointly 
organised by the confederation. of Indian Industry. Housing 
and Urban Development Corporation infrastructure Devel-
opment & Finance Corporation (IDFC) and Infrastructure 
Leasing & Financial Services (Il & FS). 

(b) to (d) The conference deliberated on the develop-
ment of cities and in that context discussed inter-alia 
issues like shortages in the housing sector, inadequacy of 
infrastructure such as water shortage, traffic congestion, 
settlement of slums. adverse impact of rapid urbanisation on 
the environment, the constraints of resources and the need 
for evolving an overall action plan for future development. 
Government is already aware of these aspects as these 
have been discussed in similar fora in t'le past and the same 
haVE: been kept in view while formulating Imodifying the 
policies in this regard. 

STATEMENT CORRECTING REPLY TO UNSTARRED 
QUESTION NO. 2610 DATED 8TH AUGUST, 2000 

REGARDING TYPE VIII QUARTERS IN DELHI 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVelOPMENT AND POVERTY AllEVIATION 
(SHRI BANDARU DATIATREYA) : In reply to part (b) of the 
Lok Sabha Unstarred Question No. 2610 answered on 
8.8.2000 regarding Type - VIII Quarters in Delhi, asked by 
Shri Ramdas, Athawale, for the words and figures: 

"Out of the above quarters, 29 are in occupation of 
Union Minister. 25 in occupation MPs, 26 are earmared for 
allotment to Judges of Supreme Court of India and 8 bun-
galows for the Judges of High Court of Delhi, and others 
are occupied by EX-Presidents, Ex-PMs and their spouses. 
Chariman Members of various Commissions. Secretary 
equivalent officers Attorney General, Chief Election Com-
missioner, Election Commissioner, Comptroller & Auditor 
General Memorials Trusts, Political Parties etc. No. Type -
VIII accommodation has been allotted to any military officer 
from the general pool." 

The foUowing may be substituted:-

"Out of the above quarters, 29 are in occupation of 
Union Minister, 25 in occupation MPs, and others are occu-
pied by Ex-Presidents, Ex-PMs and their spouses, Chair-
man Members of various Commissions, Secretary equiva-
lent officers, Attorney General, Chief Election Commissioner, 
Election Commissioner, Comptroller & Auditor General, 
Memorials Trusts, Political Parties etc. Besides 26 bunga-
lows are earmarked for allotment to the Jud9.es of Supreme 
Court of India and 8 bungalows for the Judge of High Court 
of Delhi. No Type VIII accommodation has been allotted to 
any military officer from the general pool.· 

2. The delay in laying the Correction Statement 
and inconvenience caused to the Sabha is regretted. 

. .. (Interruptions) 

12.01li h .... 

At this stage. Kunwar Akhilesh Singh and 
some other han. Members came and stood 

on the floor near the Table 

12.011h hIS. 

At this stage. Col. (Retd.) Sana Ram Choudhary 
and some other hon. Members came and 

stood on the floor near the Table. 

12.02 h .... 

PAPERS LAID ON THE TABLE 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI) : Sir, on beha" of Shri 
L.K. Advani, i beg to lay on the Table: 

A copy of the Border Security Force (Tradesman Group 
'C' and Enrolled followers Group '0' posts) Recruitment Rules, 
2000 (Hindi and English versions) published in Notification 
No. G.S.A. 418 in Gazette of India dated the 28th October, 
2000 under sub-section (3) of section 141 of the Border Se· 
curity Force Act, 1968. 

[Placed in Library. See No. Lt. 269512000] 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHAN) : Sir, I beg to 
lay on the TabIe-
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A copy each of the following of the following papers 
(Hindi and English versions) under sub-section (1) of sec-
tion 619A Companies Act, 1956:-

(1 ) Review by the Government of the working of 
the Delhi Metro Rail Corporation limited, New 
Delhi, for the year 1999-2000. 

(2) Annual Report of the Delhi Metro Rail Corpo-
ration Limited, New Delhi, for the year 1999-
2000, along with Audited Accounts and com-
ments of the Comptroller and Auditor General 
thereon. 

[Placed in library. See No. LT. 269612000] 

THE MINISTER OF HUMAN RESOURCE DEVE-
LOPMENT, MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF OCEAN DEVELOPMENT (DR. MURLI 
MANOHAR JOSHI) : Sir, I beg to lay on the Table -

(1) (i) A copy of the Annual Report (Hindi 
and English versions) of the Council of 
Scientific and Industrial Research, New 
Delhi, for the year 1998-99. 

(ii) A copy each of the Annual Accounts 
(Hindi and English versions) 0' the 
Council of Scientific and Industrial 
Research, New Delhi, for the year 1998-
99, toge-ther with Audit Report thereon. 

(iii) A copy of the Review (Hindi and Eng-
lish versions) by the Government 0' the 
working of the Council of Scientific and 
Industrial Research, New Delhi for the 
year 1998-99. 

(2) Statement (Hindi and English versions) show-
ing reasons for delay in laying the papers men-
tioned at (I) above. 

(Placed in Library. See No. LT. 269712000) 

THE MINISTER OF RURAL DEVELOPMENT (SHRI M. 
VENKAIAH NAIDU) : Sir, I beg to lay on the Table:-

(1 ) A copy each of the following Notifications (Hindi 
and English versions) issued under sub-sec-
lion (2) of section 66 of Dadra and Nagar Haveli 
Panchayat Regulation 1965:-

(i) The Dadra and Nagar Haveli (Pan-
chayats) (Election Procedure) Rules, 
1995 published in Notification No. 12 
in the Dadra and Nagar Haveli Gazette 
dated on the 6th February, 1995. 

(ii) The Dadra and Nagar Haveli District 
(Panchayat) (Meetings) Rules, 1996 
published in Notification No. DP/CEOI 
DNHI96I071308 in the Dadra and Nagar 
Haveli GazeHe dated the 4th Decem-
ber,1996. 

[Placed in Library. See No. LT. 2698/2000) 

(2) A copy of the Daman and Diu (Panchayats) 
(Election Procedure) Rules, 1995 (Hindi and 
English versions) published in Notification. No. 
1/8194-Electl34 in Gazette of U.T. Adminis-
tration of Daman and Diu dated the 8th May, 
1995, issued under SUb-section (1) of section 
66 of the Goa, Daman and Diu Village 
Panchayats Regulations, 1962. 

[Placed in library. See No. LT. 2699/2000) 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY) : Sir, I beg to 
lay on the Table -

A copy of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Compa-
nies Act, 1956:-

(1) Review by the Government of the working of 
the Manganese Ore (India) Limited, Nagpur, 
for the year 1999-2000. 

(2) Annual Report of the Manganese Ore (India) 
Limited,Nagpur, for the year 1999-2000, along 
with Audited Accounts and comments 0' the 
Comptroller and Auditor General there-on. 

[Placed in Library. See No. LT/2700/2ooo) 

[Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI SYED 
SHAHNAWAZ HUSSAIN) : Sir, I beg to lay on the Table :-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute 
of Technology, Chennai for the year 
1999-2000. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govern-rmmt 
of the working of the Indian Institute of 
Technology, Chennai, for the year 1999-
2000. 
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[English] 

(iii) A copy of the Annual Accounts (Hindi 
and English versions) of the Indian In-
stitute of Technology, Chennai for the 
year 1999-2000, together with Audit 
Report thereon under sub-section (4) 
of Section 23 of the Institute of Tech-
nology Act, 1961. 

[Placed in Library. See No. LT. 2701/2000] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : Sir, I beg to lay on the Table -

(1) A copy of the Notification No. S.O. 1053 (E) 
(Hindi and English versions) published in Ga-
zeHe of India dated the 27th November, 2000 
making certain amendments in the Notifica-
tions No. S.O. 907(E) dated the 1st October, 
2000, und~r sub-section 6 of section 3 of the 
Essential Commodities Act, 1955. 

(2) (i) 

(ii) 

(3) (i) 

(ii) 

[Placed in Library. See No.LT 2702/2000] 

A copy of the Annual Report (Hindi and 
English versions) of the Krishak Bharati 
Cooperative Limited, New Delhi, for the 
year 1999-2000, along with Audited 
Accounts. 

A copy of the Review (Hindi and Eng-
lish versions) by the Government of the 
working of the Krishak Bharati Coop-
erative Limited, New Delhi, for the year 
1999-2000. 

[Placed in Library. See No. LT 2703/2000] 

A copy of the Annual Report (Hindi and 
English versions) of the Central Insti-
tute of Plastics Engineering and Tech-
nology, Chennai, for the year 1999-
2000, along with Audited Accounts. 

A copy of the Review (Hindi and 
English versions) by the Government 
of the working of the Central Institute 

12.03 hrs. 

of Plastics Engineering and Techno-
logy, Chennai for the year 1999-2000. 

[Placed in Library. See No. LT 2704/2000] 

COMMITTEE ON PAPERS LAID ON THE TABLE 

Third and Fourth Report. 

[English] 

SHRI PRABHAT SAMANTRAY (KENDRAPARA) : Sir, I 
bet to present the Third and Fourth Reports (Hindi and Eng-
lish versions) of the Committee on Papers Laid on the Table 
and Minutes relating thereto. 

... (Interruptions) I 

12.03~ hrs. 

STANDING COMMITTEE ON RAILWAYS 

Second Report 

[English] 

SHRI K. YERRANNAIDU (SRIKAKULAM) : Sir, I beg to 
present the Second Report (Hindi and English versions) of 
the Standing CommiHee on Railways (1999-2000) on Action 
Taken by Government on the Recommendations/Observa-
tions contained in the 9th Report of the Standing Committee 
on Railways (1997-98) (Eleventh Lok Sabha~ on 'Railways 
Finance'. 

(Interruptions) 

MR. SPEAKER: Hon. Members, please go back to your 
seats. 

... (Interruptions) 

MR. SPEAKER: The House now stands adjourned to 
meet again tomorrow at 11 a.m. 

12.04 hrs. 

The Lole Sabha then adjourned till Eleven of the Clock on 
Wednesday. DeCember 6,20001Agrahayana 15,1922 (Saka) 
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